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... ~ ASSltJMBLY. 

The Assembly met in the ~  Chambt"r at Eleven of the Clock, 
~f . t' ~ t in the (,hair. 

QUF.8T10NS AND ANSWERS. 

ADDITIONAL .JUDGES OF THE BOMBAY RInK Comrr. 

305. *Mr. S. C. Ghoae : Will the Government state the names of the 
persons who acted as Additional Judges of the Bombay High Com 
during the last five years' 

The Honourable Sir Ale:under MuddimaD : I would refer the 
1 ~ Member to flu> ~' Civil Lists, from whieh thf" informa-

tioTi can be obtained. 

CONSTRUCTION OF RAILWAYS IN SIND. 

306. *lthan Bahadur W .•. Huuana)]y: (a) With reference to 
the statement made by H. E. the Viceroy in his speech on the 17th 
August to the effect that the Railway Board had decided to add 6,oqp 
miled I)f railway in India during the next;; yeah, w.i.ll Government please 
state what mileage thereont will be constructed in the Province of Sind 
and where T 

(b) Will ~  be connected with Bombay by a direct line' If 
not will it be c ~ct  with Cawnpore on any other atation in Upper 
India i • 

Mr. A. A. L. P&l'8Onl: (/I) The' following railway lilles, about 000 
miics in "the ~ t  are at present under investigation; and if it 
is found that they are t' ~' to provt' l't'muneratin, their construction 
will be undertaken : 

). A middle Sind line from MlI.hrabpur to Nawabshah. with 
)JrallchelS. 

2 . .A line from :-litH Road to KH.IIlbar with, possibly, branches. 
3. Dodapllr to Jacobabad. 
4. Nawublihah to Khadl·o. 
5. Jhol t'M Pithoro to Jbudo. 
I). Bombay-Sind Connectioll Railway. 

(b) An officer iii being placed pn ~ c  duU' this cold weather tQ 
j'l\'cstigale the protipects of a ~ .  through connection. At 
I hl' momcnt there is Ill) prospect of a Karachi-Cawnpore connection 
proving remunerative. 

( 563 ) 
A 
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OoSTO)(S' SERVICE AsSOCIA,TION OF ALL-INDIA AND BURMA. 

307. *Mr. N. M. JOIbi: Are. Governmentaw!lI'e that the Customs' 
Service .Association of All-India ana Burma has on Its rolls a large number 
of Indians and Anglo-Indians' 

Mr. B. Bama Bau : Yes. 

DISCONTENT IN THE CUSTOMS' SERVICE AT CALCUTTA. 

308. *Mr. N. M. Joahi : Is'it a fact that there is considerable diacoD-
tent in the Customs' Service at Calcutta due to unredressed accumulated 
grievances and the alleged severities on the part of the Collector and 
the Superintendent, Prenntive Service, Calcutta T 

111'. B. Bama. Ban: Beyond the representations made by the Customs 
Association the Government are not aware of any such discontent. 

in'BINGEJIENT 01.1' THE GOVERN1lBNT SERVANTS' CoNDUCT RULES BY THE 
PBBsIDENT AND GENERAL SECRETARY OF THE CuSTOIIS'SERVICE Ass0-
CIATION. 

309. *Mr. N. M. Joshi: (a) Is it a fact that Government have taken 
objeetion to the action of the Customs' Service AssociatiOitl in bringing the 
position to notice in the public Press T 

(b) Is it a fact that Government have brought the Association, as 
also its President and General Secretary who are not in the active 
service of Government nor members of the Customs' Service, within 
the meaning of Rules 17 and 19 of the Government Servants' ~t 
'Rules' 

(c) If so, will Government be pleased to say what connection there is 
betwet:n the Government Servants' Conduet Rules and the action of 
the General Secretary, who is not a Government servant, in communi-
(".ating to the Press the alleged grievances and severities of the Service , 

Mr. B. Bama Ban: (a) and (b). . ~. 
(c) 'lllie rules apply with exactly the same force to an association 

composed of Government servanbt and to Government servants acting 
as members of an association, as they do to Government servants aeting 
,individually. Under Rule 17 of the Government Servants' Conduct 
Rules, which also governs the provisions of Rule 19, no Government 
servant can communicate "directly or indirectly" to Gove'l'nment 
sen-ants belonging to other Departments or to non-official persons or 
to the Press, any document or any information which has come into 
hi& possesaion in the course of his public duties. The letter was sent tn 
the ~ ~  the Secretary of Customs' Service Association f ~ 
the prOVISIOns of the former rule, and this offence was aggravated by 
t~  fact that it was written about alleged ~ f' c  that had not pre-
VIOusly been represented to any higher authority. Moreover, the letter 
('outained an accusation ~ t responsible officers in the Calcutta 
Custom House which was of a grossly defamatory character. 
WITJIDRAWAL OJ' THE OPPICIAL RECOGNITION Oll' THE CuSTOMS' SERVICE 

AssOCIATION. 

310. -Mr. R.IL Joshi : 1. (a) Is it a fact that the Government bye 
withdrawn official recognition of the Customs' Service Association' 



QUESTIONS AND ANSWERS. 

(b) Is it a fact. that the withdrawal is due to particular individuala 
hejng the President and the General Secretary , 

(c) Will Government be pleased to explain on what grounds and 
under what nue they have withdrawn such recognition f 

2. Is it not a faet that Government in the communications 
(Commerce Department NOli. 120 and 1723, dated the 23rd Febru&r')" 
and 22nd March 1923, respectivel,) railted no oltjection to the holding 
of office by the present President and the Gelleral Secretary of the 
AlsHociation, and undertook not to interfere with the wishes of the 
mClllbers in electing the President and thc General Secretary f 

Mr. B. Bama Bau : 1. ~) and (b). Yes. 
(c) The recognition rule!! allow of the preltence of. outsiders as 

office holders in asltqciationH, but thi!> clearly cannot be taken otherwist> 
thlan . as conditional. If office holders, whether official or non-official, 
mu;behave themselvelt recognition may be withdrawn. It has, therefore. 
been impoHSible in this particular case not to introduce the personal 
element. The Government are Itatisfied that the President and the 
Ueueral Secretary of the Asliociation were responsible for the ep!so<1e 
that has led fop the withdrawal of recognition. 

2. Yes; but as explained above, the recognition was conditional. 
Hnd under the Articles of Alillociation. the Government have full power 
to object to the presence of any particular person, whether official or 
non-official, on the Central Committee of the Association. 

INQUIRY INTO THE GRIEVANCES PUT FORWARD BY THE CUSTOMS' SERVICE 
AssocIATlo_. 

811. *Mr. B . .. .T0Ibi: Do Government propose to consider the 
advisability of makinll a thorough and independent eDtjuiry into the 
grievances lmt forward by the Customs' Service Association ! 

Mr. B. Bama Bau : No. 
Diwan B&hadur '1'. BaDp.chariar : May I ask whether this action 

(If Government does not restrict the liberty of nlt'rnbel'K te choose their 
own Presidt'nt and Secretary ~ 

Mr. B. Barna Bau : To a certain extent it does. 
Diwan B&hadur T. BaDp.chariar : Do the Government think it con-

sish'nt with fht, iDterests of this ASKocilltion that they Rhould so inter- . 
f ~ c T 

Mr. B. B.ama Bau : Tbat iH a matter of opinion. 
Lt.-Col. H. A . .T. Gidney: Will the Honourable Member kindly tell 

DIe whether in the action that bas been taken by Government the initia-
th'e came from the Go"ernment Se\-vants' Conduct Rulf's or tbl" re-
cognition rules' 

Mr. B. B.am. Bau : I must ;ask for notice. Sir. 

ORGANIZATIONS FOR THE SUPPLY OJo' MK'n:OROLOGICAL INJo'ORMATION IN INDIA. 

312. *lIIr. ]t. O. B8OI7: (a) Is it a fact that there are at present 
two separate organization. for tlle supply of meteorological information 
in Indill , 
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(b) H tHe reply to the aboye be in the aftlrmative, will Government 
be pleased to state the reasons T 

fte Honourable Sir Bhupendra Bath Mitra: (a) There is to all 
intentl'l and flurJlo!les a singh· organisation subject to the qnalifications 
that the two m(·tporologi('al ff ct~  al Peflhawar and ~ tt.  hold eom-
t ~  in the Royal Air ~' '  And 1\1"(' paid t'rom Army estimates. For 
disciplinary purposes they COin!' uniler the Headquarters Royal Air 
FOJ'ce, but for meteoiolo!!ical work they are with. the Meteorological 
Department. • 

(b) This arrangement was the heRi: that could be devised for 
rt'ndering improwd weather s('r\'ice to, the Royal Air FOl'Ce. 

INDIAN METEOROLOGISTS OF THE INDIAN ME'rEOROWGICAL DE'PARTJiFENft AND 
EUROPEAN lhT-.oROLOOIRTR An'ACHED TO THF. RoYAL AIR FORCE. 

313 *Mr. K., O. Neogy : Will Government be pleaRed to lay a state-
ment on the table of this House giving the names, degrees, experience 
and pay of the Indian p('rsonnel of the Indian }{eteorological Depart-
ment and those of t.he EUropean met.eorological omeers employed under 
the Royal Air Force T . . 

The Honourable Sir Bhupendra N6th Mitra: A statement giving. 
t ~ required information is laid on the table. • 

Ifllllima MdeorologMtll of tAe Ifill;"" Mrlfflr .• Ioq;,.m De,Jm1_11t tJtHl Eurapetlf! Jlt'Jp.orollJ(JiM. 
au"rlu'flto /M RO!l',1 Air Ffllrr. 

~ __ De_I!re_"8_' __ t _______ . .~ ' pe_._n_· ... c ~. __ .. _____ _ 

India,... I 
1. 'R. K. &nerj.i )I.Sr., D.Sc. 

2. G; Chatterjet9 M.Sc. 

3. V. V. Sohoni B.A., B.Sc. 

.... B. N. Banerji M.Sc.. Ph.D. 

:;.s. ~. Sen ... 1 M.Sc •• Ph. n. 
• 1 j 

I 
I 

I IIH!) PremchaDd Raychand Scholar . ' •• 

11l16l to. .~ t t PI'Ofe88or of ApplilOd Mathe· 
Illlf! . mnticA. ('..alcutta Univel'flity. 
1918 . '. . 
to }Rir Ra .. hhPhari GhOlM' f ~ of Applted 

11122) ll&t.bematice •. Calcutta l1niv_*Y. 
1 Set-retary. CalcuttA \lntb"maticaJ 

SQ.,idy, and Edit<>I' of itl! Journal. 
~' c  Scienoe flccretarv. Aaiatic 

8<>e;ety. of .I:leUltw. • 
Since 1 ) ~. Rer,"ice in the lleteorological.De 

paTtIHent. . 
1921. It_arcl, Scholar. l'reaideDOY CoUege. 

('&I,·uttJL. &u,ntific AMi8tant. Agra Aerolo. 
akal OllfWr\·atory. 

RinC(o 11122. ·Sen-ice in the DepartmeDt 
1921. ' ~t t . WiI""n COllellf'. Bomoo" 

~ 11f:.!2. ~ ' t  in the Oepartment • . 
IDUI. AHllist81lt to J'alit l'rofeuor of PhYllica. 

Ca/o-llt.t&".'lIi \ en<it\'. • 
1920 .. h"i.t.ant l'roreAAor of PhyskH. ~ tt  

{'uiv"·l'fIit.\,. .' 
~  . , 
t.o Uovernment of India State Scholar. ('am. 

HI:!2. bridge Univemty. . 
~  .. ", 1923. &rvillf' ill the Departmllnt 
1I117. Attachl'd to the staff of the C&ledoniBll. 00;.) 
Ihilwa)' ~  rSlu'\'I',mg, TAl"elling, etcl . 

If HI;. lWan • .d research,.tadent.in PhveiOli ill tbt' 
College of Technology, Manch .. ~t. : . 

..... ~ .. -.. ----.-------------
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Name. 1Je1l"ree.; I EXllCrWII,·C. ; Pay . I "., 
-----_. -----'---------------

IS. S. N. Sen-ffl7Jltl. M. lb. Ph. D·I· i R,-
I ullIq I 
. t.o j ;;;..nio. r ~  AII..iIotant. )Iet.earo-

1025 logica.l Office. London •. 
Since l!t.!ii. Service ill th" Dcllaitment-

M.A .. D.Sc. IffH} o.,mOlMtrator of t'h)'lliciJ. Maharaja'. 
to Colle.:e. 'fri"andrum, &lid Diruotor 01 

J 9JlI 'l'rivandruru ULlroI"Vatory. 
1922 } 
to Burma KJ.uc.'1ti·).,aI Service 

1926 

6. K. R. Ra.ma. 
nattuio. 

, Sin<le 19'15. Sen-iL"t: in the Department 
EuruptA" JleIrorolo<.ic.,1 f c ~ tlntJluyed ~  .Joe Royal Air FOIt:& 

1. R. G. Veryanl B.Se. 1920}Tl'Chllil"al .-\sai.tant, ;\rluy Servil'5o ; ~ 

1921 :; t. ~ . under Meteorological 0 
~~~ S 11124} Junior Profe&linnal.\aliatant. Iostrument6 

1925 Hivil;ion. t ~c  Office, Laodon. t 
IIUD ~ c c  of the Olti .. ,e StatJ employed in 1.000 1 

Meteorological l'iectiob R.E., Meteorologieal = 
I )ltice. London. "" 

1920 Prof 81111ioaai .hr!it<tant..Army &nice&, liI 
We.t LivingtoB. undel- Meteorological Office. 8. 
London. i 

1!t.!I}Senior Professional Assistant, Dutri- ... :J Lutive :3tation, ("a!.shot. l'Uder Meteoro-
~ IOl!ical Oftk .... London. 

1923 8cuior Prufe9>!ioual .\&<i-Itant, Army 
)It?-l St.-rvicu, :31Atiun. 1..ul:hill. under 
IIr,!!; ll..'\cur.,I"gic,,1 utliec. Londun. 

2. R. P. Ratty B.A 

EUROPEAN METEOROLOGISTS AT1'ACHED TO THE RoYAL Am FoROE, BTC. 

314. -Mr. K. O. Beo.,.: (a) Is it a fact that European JPeteorologista 
are appointed by the Royal Air Foree at a Dluch hiPer rat.eof pay iD 
preference to qualified IudiansY If so, why 1:10 r 

(b) Do Government propose to ~ t European officers for .the 
Civil Airship Scheme f If ~  will Government' be pleased te state the 
reasons for departing froID their declared policy of lndianisaiion , 

The Honourable Sir Bhupendra Bath Mitra: (a) The meteoroloristS 
p.mployed for the Hupply of weather information to the Royal Air Foree 
beJong to the British Meteorological Service and are on a normal tour 
of service in India for five years. 'I'hey hold pro forma comm.i9lliona 
in the Royal Air Force and their pay is debitable to the Army estimates. 
The question of their employment in preference to Indians does not 
therefore arise. 

(b) The scheme for the supply of meteorological information in 
cOJJnection with the proposed airship service to India is still ~  the 
consideration of the Government of India and no decision has yet been 
arrived at with regard to the ~ t t of thtl necessary staff. 
. Mr. J[, O. B8OI7 : Do I tuke it that the Honourable Member lw; 
nothing to do with the fixing of the scalclil of salary admissible to these 
European meteorologists Y 
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The Honourable Sir Bhupencira Bath Mitra: As I have said, they 
are on a tour of sf'ryice and their rates of pay are based on their English 
llltes of pay. 

APPOINTMENT OF A MUSLIM OFFICER IN THE LEGISLA .. IVE DEPARTMENT IN 
CONNECTION WITH THE REVISION OF THE INDIAN CoNTRACT ACT. 

315. *1Ir. E. Ahmed: (a) Are Government awar:e that during the 
last session at Delhi the Honourable the Home Member promised to make 
n selection from amongst suitable Muslims for appointment in the Legis-
lative Department in reply to questions put by Khan Bahadur Alimuzzaman 
Chaudhry, M.L.A. , 

(b) Do Government prOpMf' t.o appoint a Muslim 88 an ofticer in the 
~ t  Department in eonnection with the revision of the Indian 
Contract Act , 

Mr. L. GrahaDi.: (a) It is prelmmed that the Honourable Member 
is referring to the answers given by the Honourable the Home Member 
to certain questions put by Khan Bahadur Alimuzzaman Chaudhry on 
the 2nd February of this year. I ha\'e read those answers and I do 
not find that they contain any promiHe of the kind stated in the question. 

(b) The reply is in the negative. 
Mr. E. Ahmed: Do Government realise that in reply to a question 

hy Khan Bahadur Alimuzzaman Chaudhry, the ~ the Home 
l\lember said that when a vacancy arises in the Department, it will be 
given to a ?tluslim ! 

The Honourable Sir Alexander .uddiman: The HOllournble the 
Home Member never said anything of the sort. 

1Ir. E. Ahmed: May I, with your pcrmission, Sir, refer the Honour-
able Member to the anllwer given by him to queHtion 584 (c) on the 2nd 
Fp.bruary last ! 

bElIE FOB THE RECRUITMENT IN INDIA OF OFFICERS IN THE TRAFFIC AND 
OTHER DEPABTMENTS OF STATE RAILWAYS. 

316. *1Ir. E. O. lfeogy : With reference to the schemeo for the recruit-
ment in I'hdia of officers in the Traffic and other Departments of state 
Railways, recently KBnetioned by the Secretary of State, will Government 
be pleased to state : 

(a) whether any alterations have been made by the Secretary of 
State in the details of the scheme 88 disc1lH8ed and approved 
by the Central Railway Advisory Council ; jf 80, in what 
particulars ; , 

(b) whether and when the scheme lUI finally sanctioned is to be 
published , 

The Honourable Sir Charles Innes : The '~ t  hav\' already 
been publil;h(·d. Th(· :,.wnl!ral seh('m(' WRH diHcIJHHl'Cl twicE' with the 
Central Ad"il;ory Council and was Inodified in the light of their criticiHtns. 
The scheme wa" then Hubmitted to the Secretary of State and received 
his general approval. 
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. 
Mr. E. O. -eon : I wanted to know whether there has been any 

change in the scheme as approved by the Central Advisory Council , 

The HOIlourable Sir Oba.rles Innes : The Honourable Member may . 
take it from me that there has been nn material change of any kind at all 
in the scheme. 

REcaUITHENT AS AssI8TANT TB.uonc SUPBRINTBNDBlfTS 01' RAILWAY8 01' 
INDIAN CANDIDATES WITH ENGLISH TBADmII'G. 

317. *1Ir.]t. O. -eon: (a) With reference to the claM of candidate. 
for appointment as Assistant Traffic Superintendents, mentioned in starred 
question No. 1374 of the 24th March 1926, will Government be pleased to 
state the circumstances in which they came to obtain their training in 
England under apprenticeships arranged for them by the High CoJDmis.. 
&ioner f 

(b) Did the High Commissioner, or the Secretary of State, ever 
consult the Railways in India as to the chancel! of employment of these 
persons on the completion of their apprenticeships' If so, will Govern-
ment pIaee on the table full correspondence on the subjeet , 

(c) How many Indians with training in England have 80 far been 
employed in the Superior Traffic Service of the State Railways' Is it 
a fact tha,t persons with such training have in the past been preferred to 
Indians without any training, and employed on State Railways f 

(d) Are Goyernment B"Vare £If the number of persons with ncb tru-
ing whn haye cnme nut tn India during the last three or four yeara, and 
have not succeeded in nbtaining emplnyment , 

(6) What steps, if any, do flovermnent prnpose to tak>e to help these 
persons to obtain employment in the Indi&n Railways' 

'the Honourable Sir Oharlea Innes: (a) Gnvernment have no 
definite informatinn, but it is understood that cal!didates made their 
ftrrttngements for training thrnugh the High Cummissiunt* either 

ct ~  ur through the lJ{wal Advisory ' tt~  £If Pro"incial Govern-
ments. 

(b) The Railway Department was not cnnsulted when these ar-
rangements were made and presumably the students applied fnr such 
training on their own initiative. In September 1923 when the present 
scheme for the recruitment of officers tu the Transportation (Traffic) 
and Commercial Departments was unde!' cnllsidera60n the position with 
regard to th(' Indians under training in England was brought tn the 
notice of the Railway Department hy the ~  Commissioner. At 
that time it was not possible to autiJipate the fnrm the recruitment 
scheme would eventually take. In order, however, t.o give English 
trained students an opportunity of competing for appointmeqts in 
t.heHe departments proyision haH been made in the regulations to allow 
students with at least twn years' railway training to apply for permis-
sion to compete this year and next year. GnvE'rnment dn not cnnsider 
any useful purpnse would be served by placing thE' cnrrespnndence 
with the High CommisRion('r £In the tahle. 

(c) Of the traffic and commE'reial officers already in service ftve 
Indians had previous t.raining in  England. The system of recruitment. 
-in the past was by HelCt'tion and candidates were selected on their gE'lleral 
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qualifications including previomi railway training if any. But English 
railway training per se did not automatically give a mall preference over 
others. 

(d) GO"ernment understand that thel'l' /lr!' ~' sllch perKons but 
are not aware of the exact number. ' 

(e) The names ftf such men as have applied for appointment have 
been brought to the notice of Company-managed Railways. The 
HonouraMe Member is also referred to my reply to part (c) of hhi 
qtletJt::ion. 

CoNSTRUCTION OP A POWER HOUSE STATION AT KALYAN. 

S18 .... Kalturbhai Lalbhai : 1. Will.the Government be pleased to 
ltate 

(/I) whether the scheme for constructing a power hoWle station at 
Kalyan was placed before the Standing Fiuance Committee 
for Railways , 

(b) whether the said Committee J!a\'e its approval and if So OJ! 
what date' 

(c) whether it is true that the consideration of the question was 
postponed twice, once in September 1925 and again on 19th 
February 1926 by the Standing ~ c  Committee for 
Bailways, pending the im'estigiftion by the Railway Board 
of the Tata Hydro Sehemes , 

Cd) if not what are the facts , 

2. Will Government be pleased to state if the demand for 
}(<;. 20.00,000 for T)roceeding with the scheme ,vas included in the 
Uailway Budget for 1926-27 without the previous tlanction of thl' Stand-
ing Finance Committee for Railways? If :'10. why'! 

1Ir. A. A. L. Panona: 1. (a) Yes. 
(b) The Committee neither approved nor objected to the scheme, 

but a majority of the Committee made the follow in!!" recommendatioll 
at the meeting of the 11th September 1925 : 
•• This Committl'l' recommends thnt tht' 1,rop08l1I for giving u loan of on" ~. c 

to Tata Company migltt be fnrthl'r considered aod investigated particularly bel'nuse this 
eGlllpaDY i. a pub1i1' utility ('ompany an(l that in thl' meantime this ~ t  might 
be poIItponed for six months and Dl'gotiatlooa earrifld on with Tatu." 

(c) and (d). The recommendatiollll of the Committt'e of the 11th 
September have already been referrt'd to. A secret memorandum 
prepared by the Financial ~  ~'  was dillcussed by 
the members of the Committee at a meeting held on the 19th l'-'ebruary 
1926 when the Committee were informed that the Government of India 
had decided to proceed with the scheme for the cOlllltrllctioll of a 
power house by the Railway. 

2. A demand for RK. 20,:>9,000 for expenditure durin/,\' 1926-27 Willi 
included in the Budget which was prepared in January 1926. Tile 
demand was approved hy tht! StandilJll Finane!' Committee for HllilwaYIi 
at a ureeting held t ~ J 9th Jalllltiry 1 t~  puge 27 of the Pro-
ceedings of the Committee, Vol. II, No.6, and it wall also voted by the 
Assembly. ' 
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Mr. Kasturbhai Lalbhai ; Is it a fact that Hoyernment promised to 
investigate into Tata '" II:rdr,,·Electric Scheme and then to decide 
whether they would have the electric power from them or from their 
own power house, and what are the reallons for' backing out of that 
promise? 

The BODoarable Sir CharI. bel : I understand the Honourable 
Member refers to the technical invebtigation of the strength of the 
Tata dams. 

Mr. Kasturbhai Lalbhai : Yes . 
. The Honourable Sir Charles Innes: We did nott consider it neces-

sary to make that technical investigation. 
Dr. K. G. Lohokare : May I know if this construction has been 

taken in hand now at Kalyan T 
Mr. A. A. L. Parsons: I think so, Sir. 

RECRUITKENT ')F MORE MuSLIMS TO THE SUBORDINATE RAILWAY ACCOUNTS 
SERVICE. 

319. *Khan Bahadur Haji Wajihuddin: (a) What is the total number 
of accountants in the Stibordinate Railway AccOunts Service ~ HoW' 
mllny of them are Hindus, MussalmanN and ChriHtians f 

(b) Is it a fact that there is not a single MusliJ;ll. accountant employed 
in the office of the Accountant General, Railways, Simla ! 

(d) What is the total strenlrth of the office of Accountant Gerteral, 
Railways, Simla, awl how many of them ~  Muslims' 

(d.) What was the total number of Muslim applicants for the compe-
titive examination of the Subordinate Railway Accounts Service in 1924, 
1925 and what is the number this year f 

(e) How many candillates were selected in 1924 and 1925, and hOlV 
mnny of them were' Muslims! 

(f) In view of the t~  of Muslim accountants and having rt!gard 
ttl the Home Dt'partment Memorandum No. F.-176!25-Estti., date!l the 
5th February 1926, do the GO\'ernmellt propose to recruit more Muham-
madans in the future , . 

~. B. llama Rau : Tht' information is being collected and wjll be 
supphed to the lIonourablt' Member in due COUl'Ne. 

WORK nONE BY THE RAILWAY RATES AnVISORY COMMITTEE. 

320. ·Mt; Kasturbhai Lalbhai: (a) Will the 'Government be ple&Sl"d 
to state when the RailwllY Rates Advi..Q()ry Committee began ita work f 

(b) How many applications regarding rates were 'lent to the Rail-
'Way Board sine..) then' . 

(c) How many were forwarded to the Railway t ~ AdvisOl'.}" COlD-
mirtl'c for diSpos&1 , 

(d) How many of such cases ~ ~ been disposed or' by the Railway 
Rates Advis3ry Committee up to ,now" ' .. , 

Mr. '.i., A. L. PanoDl: (u) On the 1st May 1926. 
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(b), (c) and (d). So far the Railway Board have received only 
one application which is under their consideration. 

RESIDENOE IN BRITISH INDIA OJ' EUROPEAN MEMBERS 01' THE VARIOUS SEa-
~ AFTER RETIREMENT. • 

321 *lthan Babadur W. II. BlIlI&1urJly: (a) Was it ever the policy 
of the Government of India that European members of the various 
sprvices, especially the Indian Civil Service, should not reside in British 
India after retirement except by (Ollpeciul permitu;ion of the Govern-
ment! 

(b) If so wele there any rules on the subject promulgated' If 
yes, will Government please place the same on the table , 

(c) Has there been any cllange in the policy of Government in the 
matter' If so, since when and for what reasons' 

'!'he Boncnuw.ble Sir .AIeUDder KuddimaD: (a) The answer ~  in the 
negative. • 

(b) and (c). Do not arise. 

UNSTARRED QUESTIONS AND ANSWERS. 

LBAVB RULBS IN J'ORCE ON THE EAST INDIAN RAn,WAY. 

141. Lieut.-Oolonel B. A.. J. Gidney: (4) Is it a fact that for 
subordinate employees on the East Indian Railway three sets of leave 
rules are in force : 

(i) for Enropea.ns ; 
(it) for Anglo-Indians and 
( -0 for Indians , 

(b) Is it a fact that in the category of Europeans are included cove-
nanted men, domiciled Europeans and non-domiciled Europeans enlisted 
in India and fair complexioned Anglo-Indians' 

(c) Is it a fact that there are instances on the East Indian Railway 
in which one brother, the fairer member of an Anglo-Indian family. is 
included in the European leave rules whilst the darker brother ia included 
in the Anglo-Indian leave rules T 

(d) Is it a fact that the decision' as to whether an employee ia included 
in the European or Anglo-Indian leave rules depends on the opinion of 
the medical omcers' If so, will the Railway Board. be pleased to .tate 
in what medical institution in Europe or India their medical ofllcen have 
acquired the power of diiferentiating between Europeans and ADglo-
Indians , 

(e) Are Government aware of the fact that dillContent and disuUa-
faction exist amongst the subordinate employees on the East Indian Railway 
on account of this diRtinction in leave rules, espccially since the East Indio 
Railway haR become a State Railway , 

(I) Will the Government be ple8l:led to state whethet similar lean 
diatinctions are to be found in any other Government subordinate aenice , 



~  QUESTIONS AND ANSWBBS. 573 

If not, do Government propose to aHSure this HOlll*! that these distinctions 
will be discontinued on the East Indian Railway f 

Mr. A.. A.. L. Pal'IODI: (a) No. There are two lIets of lttave ~  
gllropean leave rules and non-European leave rules. 

(b) European Hobominates whether appointed in England or in 
J ndia obtain leave under the European leave rules; it is possibly to this 
that the Honourable Member refen;. • 

(d Government have no information . 
• (d) Go,'ernment have no information, but think it most unlikely 

that the Honourablt' Member's HuggeHtion has any foundation in fact. 
(e) No. 
(/) Government are not prepared to admit that any pigmentary dis-

tinctions are drawn between different memben; of the Anglo-Indian com-
munity employed on the :iast Indian Railway. 

RBPLACEKENT OF EUROPEAN AND ANGLO-INDIAN STATION MASTERS AND 
ASSISTANT s,oATJON MARTERS BY INDIANS ON THE EAST INDIAN RAIL-
WAY. 

142. Lieut.-Colonel H. A.. I. Gidney: Will the Gonrnment be pleued 
to state whether it is a fact that some European and Anglo-Indian 
station maHter!! and aSilistant'station masters on the East Indian Railway 
have been relieved of their pOHitions and that Indians, many years junior 
to them and less experienced, have replaced them f If so, will Gowrn-
mlmt be plea!!ed to state wht'tber tbey intend to give effect to the repeiJ,tcd 
8t1liurances given to the community that their economic intereats on the 
Railways will not be prejudiced by any scheme of Indianisation , 

The Honourable Sir Charles Innes : Government have no reason to 
believe that there is any truth in the vague allegations of the Honour-
able Member. 

ACCEPTANCB OF THE SENIOR CAMBRIDGE ExAMINATION AS A QuALIPICATION FOa 
ADMI88ION INTO THE SUPERIOR SERVICES IN THE RAILWAYS. 

143. Lieut.-Colonel H. A.. J. Gidney: With regard to the Govern-
ment's recent communiqup in connection with the competitive examina-
tions in India for Superior Services in the Railways, will Government 
state whether they propose to accept the Senior Cambridge examination 
88 qualifyiuJl for thl'st' ('xaminationR as has been accepted for 
the Imperial Police Seryice examination 8Jld by the Railway Board for 
the recruitment for the Mechanical Engineering and Transportation 
(Power) departmental examinations ~ If not, are Go,'ernment aware of 
the fact that ~  domiciled community. whose educational curric.ulum is 
different to that of the Indian, will stand very little ~ c  of securing 
any of theso appointments , 

The Honourable air Oharles Innea : Tht' ~  ('ambridgt' t'xRlIlina-
tion is not acct'ptt'{l lIt-; a qllalifil'ntion for IlrlmiRRion into tlJ(' Indian 
Ullihvay St'ryict' of Engint't'rt-; for ob"iouR reasons. As regards the 
Transportation (Traffic) and Commercial Departmt'nts. 8 comparati"elr 
high general educational qualification in candidates is essential to turn 
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"them into efficient officers. Goycrnment have prcllcribed the qualifica-
tipns after the fullest consideration and do not propose to lower them. 

Young men of the domiciled community can and do obtain degrees 
of Indian Universities after passing the Senior Cambridge Examination, 

_ and there is nothing to prevent them from securing nppointments in these 
services if they obtain the requisite degrees or other qualifications. 

INCLUSION OF PHYsrcs AND CHEMISTRY AS CoMPULSORY SUBJECTS FOB 0AIm1-
DATES SEEKING AnKISSION INTO THE I. M. D. 

Hr4. Liem.-ColoDe1 B. A.. J. Gidney: Will the Honourable Member be 
pleased to state whether it is a fact that a knowledge of Phytlica; and 
Chemistry is now considered compulsory in addition to the Senior Cam-
bridge qualification for candidates who seek admission into the I. 14. 
D.' If so, are Government aware of the fact that these subjects do 
not form part of the curriculum for the Senior Cambridge examination and 
are not taught, except in very few of the European schools , 

Mr. Z. Burdon: A knowledge of Physicli and Chemistry is neces-
sary in order to obtain entrance to tte various mcdical colleges. Both 
Physics and Chemistry are among the subjects prescribed for the 
Oambridge School Certificate examination and the Government under-
siand that a very large proportion of the ~  boys' schools which 
prepare candidates for this examination teach these subjects. 

PAY OJ!' THE INDIAN MEDICAL DEPABTKENT. 

145. Lieut.-Colonel B. A.. J. Gidney: Will the Honourable Kember 
be pteased to state whether the present rates of pay for the I. M. D. are 
less than that of the other Departmenttl (Indians and British) I. A. S. C., 
I.A.O.C., R.A.M.C. (Ranks), M.E.S., U. C. of Clerkl!!' If 80, do Gov-
ernment propose to inquire into the matter and bring them on an equality 
with other Departments , 

Mr. B. Bardon: In somc cases the total emoluments of assistant 
surgeons are less than those of officertl of certain of the other departmenttl 
mentioned. Conditions of recruitment and tlervice also differ. The 
Indian Medical Department is, however, being Hubjected at the prelJent 
moment to a general review in connexion with certain issues raised by 
the Anglo-Indian deputation which waited upon the Secretary of State 
18'!lt year and in that review, the que!ltion of remuneration will not be 
overlooked. 

1I'UJaLOUGH AND SICK LBAVE PAY OF MEMBERS OF THE INDIAN MEDICAL DE-
PABTAlENT. 

146. Lieut.-OoloDel B. A.. J. Gidney: Will Government be pleased 
to state if it is a fact that furlough pay to members of the I. M. D. is 
paid at sterling rates, convertible into current rates of exchange, aDd that 
when a member of this pepartment is compelled to go on Rick leave and 
goes OD furlough, he can only do sO at great financial loss' Is it a fact 
that the majority of the memberlJ of this Department ha,ve an lDdian 
domicile and, as a rule, .takc their furlough in India' If 80, do Govern-
ment propose to fix their furlough and sick leave pay at Indian rates , 
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Mr. B. Burdon: I will have the proposition of my Honourable 
friend carefully examined anel will let him know the result in due 
course. 

, 
GRANT 011' CoJUIISSI()N8 TO MEMBERS OF THE INDIAN MEDIOAL DEPABTlIENT. 

147. Lieut.-Oolonel H. A. J. Gidney: Is it a fact that great differ-
ences exist to-day in the three major provinces of India in regard to 
length of service in the granting of c .~  to the I. 'M. D.' If 10, 
does the Honourable Meniber propose to consider the introduotion of a 
scheme by which commissioned rank<; will be given by a time scale and not 
by ~ percentage, worked out On the strength of the Department' 

lIIr. B. Burdon: The answer to the firKt part of the Honourable 
Member's question is that th(' proce.iure regulating promotions in the 
establishments in the three Pl'esidenciC!; is identical Promotion de-
pends on Y8cancieR, and ~' occasioually he c t cc t ~ or delay-
ed . 

.As regards the second part, the question of time-scale promotion.to 
awcl in the commissioned ranks will be examined. 

ACTION OF THE INCOME-TAX DEPARTMENT AT MEERUT IN ASSESSING AS &I...A.Y 
THE VALUE OF FREE QUARTERS GRANTED TO AssISTANT SURGEONS 6F 
THE INDIAN MEDICAL DEPARTMENT. 

148. Lieut.-Oolonel B . .A.. J. Gidney: (a) Will the Honourable. 
Member be pleased to state if free quarters as supplied to I. )[. D. in 

~  employ iF! a " privilege" or an " entitlement'" If the latter 
wiJI the Government state why the IncomeLtax Department at Meerut is 
adding. "House-rent" to the Slliaries of those 1. M. D. members 
Whose incomes are below Rs. 5,000 per mensem so as w raise it to that 
lc"el ~  thereafter, charging an income-tax of six pies per rupee instead 
of, as they are paying now, fiye pies per rupee! 

'(b) If this is irregular do Government propose to issue necessary 
orders to the Incdme-tax Department at once , 

Mr. B. Burdon: A'Isistant Surgeons of the Indian Medical Depart.. 
ment are t!fl.titlf'd to free quartenl. but in accordance with Section 7 of 
the Indian Income-tax Act the value of free quarters is taxable as' 
.. salary". The action of the Income-tax Department at Meerut is 
therefore in accordance with the law, and part (b) of tAe Honourable 
Member's question accordingly does not arise. 

RECRUlTJ(ENT TO THE ENGINEERING BRANCH OF THE TELEGRAPH DEPARTKENTe 

149. Lieut.-Oolonel H. A. I. Gidney: Will the Honourable Member be 
~  to state if 

(a) 

(b) 

the usual method of recruitment to the Engineering Branch 
of the Telegraph Department is fro. telegraphists of at 
least fonr years serYice, and 

after three years temporary service as Engineering 
Supervisors these men are appointed permanent Engineering 
Supervisors and have then to pass a special exablination for 
promotion beyond the stage of Rs. 250 per mensem when theT 
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are eligible for a nine months' course of training at the end 
of '"hich they are considered qualified Deputy Aasistant 
Engineers and receive promotion to that grade on vacancies 
occurring ? 

Sir Ganen Roy: (a) The old method of recruitment of Engineering 
Supervisors is from tc!t·grapbists of ilot ~  than 41 years' service. 

(b) Yes. ·But only those supervisors who are found suitable in' all 
respects are st>leeted for training for appointment as Deputy Assistant 
Engineer. 

PRoMOTION, ArrER TBAINING, OF JUNIOR TELEGRAPHIST8 TO THE ENGINEE&ING 
BRANCH OF THE TELEGRAPH DEPARTMENT. 

150. Lieut.-ColoDel B. A.. J. Gidney: (a) Is it a fact that in 1920 
the GoverJlDlent of India introduced a scheme of 2i years' training in 
the Sibpur College, Calcutta, and the Telegraph Store Ytrd, Alipore, 
for junior telegraphists having between six months and one year's ser"jce 
in t.he Department, the men so trained to be appoint.ed first &8 permanent 
Engineering Supervisors and on passing a minor departmental test, but 
not before five years, and that after completing the 21 yearH' course they are 
then considered qualified Deputy AHSistant Engineers, awaiting promotion 
to thaf grade on c c ~ occurring' 

(b) Is it a fact thMt 38 men went through this training of 2* years 
in three batches commencing November 1920, 1921 and 1922 
and finishing in January 1924, 1925 and 1926, respectively" and that a 
considerable sum of money was expended on this training , 

(c) Is it. a fact that, by having to wait five years, i.e., till 1929, 
before passing the departmental t.est already mentioned, these trained 
men of the first batch will have to wait, according to vacancies on 
retirements of men in the senior grades, till 1941, a period of 17 years. 
before receiving their first promotion f 

(d) If so, doCH Honourable Member propose to recOmmend the reduc-
tion of this period of five years to three years and thus slightly acce.lerate 
the promotion of these trained men, who will even then not receive their 
promotion t~  aboo.t 193;" and thereby relieve what appears to be a reason-
able hardship ! 

Sir aaneD Roy: (a) Yes. ThiB is according to the new method of 
training of Engineering /Supervisors. 

(b) Yes. But the number of men passed out was 34 and not 38. 
(e) Yell, but their promotion may be accelerated in case additional 

lJ1:all' is re<luired. 
(d') The matter is under consideration. 

PRovIsiON OF SUITABLE SANITARY ABBANGEKENT8 FOR EUROPEANS AND 
ANGLO-INDIANS IN INTERMEDIATE CLASS RAILWAY CARRIAGE8. 

151. Lieut.-Oolonel B. A.. J. Gidney: (a) Is the Honourable Member 
nware of the fact that the deprivation of reserved intermediate railw8" 
accommodation for Europeans and Anglo·Indian!! ill causing !lome COllHi-
derable inconvenience and irritation to both Indian and An!l:lo-India,n 
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travellers and that no suitable sanitary arrangements are provided for 
European and Anglo-Indian travellers in these carriages' 

(b) Do Gqyernment propose to reeon.'1ider this matter and provide 
suitable H&nitary arrangements for European and AnglG-lndian travellel'll 
in such carriages , 

Mr. A. A.. L. PanoDl: (a) No. The sanitary arrangements provided 
in intermediate class carriages are usually of the type suitable for the 
bulk of intermediate class passengers. 

• (b) Government are not prepared to reconsider the question of 
sJl('cially reserving intermediate class carriages for Europeans. 

CATEGORY IN WHICH ANGLO-INDIANS AU INCLUDED IN REPLYING TO ~  
WITH REFERENCE TO HINDU AND MUSAJIJlADAN PERcENTAGES IN VARIOUS 
APPOINTIIENTS. 

~ 

152. Lieut.-Colonel H. A.. 1. Gidney: When replying to the various 
questions asked in this Honourable House, with f '~ to Hindu and 
Muhammadan percentages in various appointments, are Anglo-Indians, 
who are statutory natives of India, included! If so, in which category 1 

The HonOUl'able Sir Alexander MuddimaD : Statistics relating to 
Hindus and Muhammadans are confined to those communities only. 
Anglo-Indians are included in neither category. 

GRANT OF MABBIAGE ALLOWANCE TO M:n.rrABY AsSISTANT SURGEONS. 

153. Lieut.-Colonel H. A.. 1. Gidney: (II) Will the Honourable Kember 
be pleased t.o st.ate if any decision has been arrived at ~  the grant 
of "marriage allowance to military ~ t t surgeons ! 

(b) Is it a fact that this allowance is to-day granted t~ an ether De-
partmental and warrant officers as also to Oftlcers promoted from the 
ranks' " 

1Ir. B. Burdon: (a) and (b). 'fhe attention of t.hl" Honourable 
~  is invited to the reply which I gne on the 24th March 1924: to 

his starred qllest.ion No. 960. No further decision has been arrived at. 
I may observe with referencl" to part (bj of the Honourable Mem-' 

ber's question, that departmental officers are not eligible for the grant 
of marriage allowance, and it is only junior married officers of the 
British Service promoted from the ranks who are eligible, and then 
only if they were married when commissioned. 

PASSAGE CONOESSIONS ADMISSIBLE TO ME1lBERS OF THE INDIAN MEDICAL 
DBPARTKENT • 

1M. Lieut.-Oolonel H . .A.. 1. Gidney : Is it a fact that non-Asiatic 
members of the Inaian Medical Department get free passages every ive 
years, and that thitl privilege is denied to Asiatic-domiciled members' U 
so, does the Honourable Member propose to consider the grant of a free 

~  by rail or the use of Form E. or some railway concessions, as are 
given to ot.her Departments, to these members when they proceed- on leave 
in India to thpir homes' Is it a fact that their homes at times are situated 
1,000 miles away from their stations of duty and that lean at present 
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can only be undertaken at prohibitive .~  and by getting intQ debt' 
~ it a fact that members of the I. M. D. formerly enjoyed a British war-

rant officer's concession tickl,t on Hllilways UlHl that this concession has 
since been withdrawD , 

Mr. B. Burdon.: Members of the Indian Medical Department enjoy 
the same privileges al:! members of the other departments and a state-
mf'nt is laid on the table specifsing the concessions ac1miNsible: The 
Honourable MembE'r will see from this statement that ont' lea,'e con-
('esllion passage is t '~ during the eommiRsioned service of an otftcer 
IUd one sunilllr passage after every six years' Kervice in India in 'the 
case of warrant offiee1'll of the Indian Merliesl Department with. a non-
Asiatic domicile. 

As regards the second part of the t ~ no other department 
receives such cnnceAAiom; and Gonmment do not, therefore, propose to 
consider the suggestion made by the Honourable Member. The use of 
li'orm "E" by officers and warrant officers of departments, when 
travelling, at thejr own expense, is and alwaYb hal:! bt'en prohibited .. 

The Government are· not in a position to say whether the facta are 
liS stated in the third part of the Honourable Member's question. 

As regards the last part, the all8wer is m the negative . 

.'HGtemellt llhowing th" Paqage CORe6NWru· adfllisftble to memberll 01 tile 11ldiG" 
Jll'dical Departmellt. 

(i) Comm.iuiofted Officers. 
OUE' leave eoneeBBion pasdUge during eommiBsioned servit'-l', 

~  ,\'hl'n invuli(led by a Medi('al Bonrd. 
FiWlI P:Il<sllge ou retirement. 

(li) Warrant Of/foor,. 
A ' ~ tOnt'l'llMion PRSsa,,· after every 6 years' seml'l' in India. 
PllB8Rges when invalided by a Me<lieal Board. 
Final ' ~  on rclireml'nt. 

N .B.-The above art' now ineligiblf' for indulgenee pllIIllages. 
E. "fJriatic l),)micile-

,( i ) CommillBioned O!ftcer,. 
Passages "'ben invu.lided by a Medical Boord. 
Fioal p:tSSllgt' OD retirement. 

(Ii) Wa"""" QIIctn' •. 
J'llIillUges when invalided by a Medical Board. 
}'iJud paaaage OD retirement. 

N.B.-The above lirt' still eligible for indulgence pasllages., 

SuPnv OF FREE LIGHTS AND FANS IN QUAaTB11S OCCUPIED By ME"IIIBEB8 OF THE 
" . .• blDIA'NMEDICAL DEPARTxENT.· •. 

155. Lint.-Oolone1 B . .I.. 1. Gidney: Is it a fact that free lights and 
fans are allowed to the quarters occuvied by maoy departmental warrant 
and commiKsioned ofticerl:!? If so, does Honourable Member propoKe tQ 
J1;l'ant a KimiIar privilege tn the 1. M. D. , 
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1Ir .•. Bardon: Free fans and free lighting are not supplied in 
quarters occupied by any ~ t t  officers and warrant officers 
on consolidated rates of pay. 

GRANT 011' FREE CONVEYANCE TO AND ACCOJOIODATION AT HILL STATIONS TO 
THE FAJULIE8 011' MEMBERS 011' THE INDIAN MEDICAL DEPARTlIENT. 

156. ~.  ]I. A. J. Gidney : 1& it a fact that free quarters . 
in and travelling allowance to hill stations are granted to the families 
of all other Military Departments ~c t the I. M. D.' If so, do Govern-
ment propose to extend this concession to the families of L M. D. , , 

Mr. B. Burdon: The families of members of the Indian Medical 
Department are eligible for free conveyance to and accommodation at 
hill stations, to the same extent as the families of members of the 
otller Departments of the Army in India. No unit or department has 
any claim on Government in this respect. The allotment and distri-
bJltion of such Government quarters as exist in hill stations are in the 
hands of the General Officers Commanding-in-Chief, who, no doubt, 
are influenced by medical recommendations and the p.xtent of accom-
modation available. 

GRANTS-IN-AID FOB THE EDUCATION 011' THE CmLDREN 011' MEMBERS OF THE 
INDIAN MEDICAL DEPARTKENT. 

157. Lieut.-Oolonel ]I. A. J. Gidney: Is it a fact that an educ .. tion 
grant is given for the children of all other Departments except the 
I. M. D. T Does the Honourable Member propose to recommend a similar 
grant to the children of the members of the I. M. D. who are. European. 
British subjects , 

1Ir .•. Burdon: Grants-in-aid for the education of children are 
given, in deserving cases, to warrant and non-commissioned officers of 
the India Unattached List and civilian mechanics of the Iadian Ordnance 
Department. " 

The question of allowing assistant surgeons of the Indian Medical 
Department in military employ to participate in any educational 
facilities or monetary grants which may be provided for mell of the 
India Unattached List is under consideration. 

INADEQUACY OF THE FAKILY PEN810NS OF WIDOWS OJ' MEMBERS 01' THE 
INDIAN MEDICAL DEPARTMENT. 

158. Lieut..Oolonel ]I. A. J. Gidney: (a) Will Government be pleased 
to state what allowance or pension per mt'nsem is given to the widows of 
warrant and commissioned officers of the I. M. D. , 

(b) What is the pension given to the widows of other departmental 
warrant and commissioned officers , 

(c) Are Government aware that the allowance at present given to 
these widows is less than what some railway porters earn monthly and that 
many of these ladies end their days in alms houses and charitable houses 
and are in ~ t of unemployment doles , 

(d) Do Government propose to recommend a higher rate of pension 
to these widows as also educational concessions for their children , 

B 
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(e) If not, do Government propose to c ~ favourably the-
introduction of a family pension fund in the I. M. D. at a ~' earl: 
date ~  so relie.vewhat to-day constitutes in the case of these widows 
a grave ~ c distress, amounting almost to penury , 

Mr. B. Burdon: (a) and (b). The rates of family pensions ad-
nUssiLle to widows of t ~ 1~1 officers and warrant officer!l ~. 
eluding mcmbt::-f! of the Indian Medical Department are laid down in 
paragraph 530 et $eq and paragraph 558 et seq of the Pay and Allowance 
Rt'gula.tions of 1he Army in India, Part IT. Ill' ('ol"l'ected by tlip. ~ 
Appendix to India ~' Orders, 1925. A copy of these Re!lillations 
wi1I be" found in the Library. 

The rates in the Indian lledical Ilepartment are the same as in 
flrher Departments. 

(c) No, Sir. 
(d) Government do not proposp to recommend any' increase of 

pension. The question of granting educational assistance forms the 
subject of another question from the Honourable Member which I am 
answering separately. 

(e) The institution of a family pension fund is not considered 
practicable. 

REVISION OF THE PENSION Rrus FOR MEKBER.C; OF THE INDIAN MEDICAL 
DEPARTMENT. 

159. Lieut.-Oolonel B. A. J. Gidney: Will Government be pleased to 
state if the new pension rules for the L M. D. are still under consideration 
and when they will be published , 

Mr. B . .Bunion: The question of :revising the" pension rules for 
members of the Indian Medical 1>epartment is still under considera-
tioll and I am not in a position to say when a decision is likely to be 
reached. . 

BroDy LEAVE ALLoWANCE OF MEKBERS OF THE INDIAN MEDICAL DEPARTKE!Io"'T. 

160. Lieut.-Oolouel B. A. 1. Gidney: Is it a fact that civil assistant 
surgeons receive 12 shillings a day ~  t~  leave allowance while military 
assistant surgeo.DB get only 4 shillings a day T If so, do Government 
propose to equalise this allowance or, at least, improve it , 

Mr. It BurdOn: The answer is in the affirmative so far 8S civil 
as,;istant surgeons on leave in the United Kingdom are concerned. As 
re;;ards military assistant surgeons, their study leave. allowance has 
only very recently been raised to 7 s. 6d. per diem and Government do 
Dot" propose any further increase. 

ENLISTIlENT OJ' ANGLO-INDIANS IN THE AR¥Y. 

161. Lieut.-Oolonel B. A. 1. Gidney: Will the Honourable Member 
be pleased to state if the Government has arrived at a decision in regard 
to the formation of an Anglo-Indian Unit, Battery or Corps, and is it thea 
desire of Government to offer enlistmt'nt to the Domiciled Communit,. 
into the regular forces of His Majesty's Army T 
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1&. I:. BurdOn: These matters are under the consideration of tlu. 
GOYernment of India. 

AssAULT ON A TONGA DRIVER BY THE OFFICER IN ClLuwE OF THE ANnQUlTIES 
AND BUILDINGS EXCAVATED AT MOHENJODABO. 

162. Khan Bahadur Baji WajUmddiD: (1) Will Government be 
pleased to state the name, experience and duties of the officer or officers 
whO are at present in charge of the excavation area at Mohenjodaro 
in Sind' 

(2) Are Government aware that quite lately some ~'  official at 
Mohenjodaro so far f ~ t himst'lf a.i to abuse and beat a tonga driver 
who was summoned in that far-off place and that this conduct on the part 
of the official in question has giveri rise to a feeling of universal resent-
ment and anger in that locality 1 

(3) Do Goyernment propose to transfer the officer concerned, or 
take any other steps in the matter , 

Mr. J. W. Bhore: (1) Mr. K. N. Puri, a temporary overseer, is in 
"harge of the antiquities and buildings excavated at !tlohenjodaro 
~  the resumption of excavations next cold weather. Ht' has 
had more than one year's experipnce of archll!ological work under the 
Director General of Archll!ology in India. 

(2) and (3). The incident alluded to by the Honourable Member 
has since been closed by a compromise filed by the tonga driver and 
the Government of India are not aware that it aroused any general 
resentment. It will be left to the Director Genetal of Archll!ology to 
take such action 8S he deems necessary. 

CoNSTRUCTION OF A RAILwAY nOlll BATALA. viq, BUTARI A.."ID PATTI TO LABou. 

163. 8anIa:r J[artar BiDgh: ;(a) Are Government aware of the fact 
that the necessity of a railway line between GurdasplU'-Butal'i-Patti and 
Lahore has been keenly felt for a long time by the people Clmeel'ned. , 

(lJ) Is it a fact that the survey of this line was completed iu 1916 and 
that it was on account of the Great War that nothing further was done in 
the matter y' 

. (c) Will the Goyernment be pleased to state if there it; any early 
prospect of the construction of the line referred to above being under-
taken' 

Mr. A. A. L. Parson.: (u) and (b). Yes. 
(e) A sur,'ey has recently het'n Rllnctioned fol' a line from Batala f'ia 

Butari and Patti to Lahore which would sern' Gurdaspur 8R WE'll. _The 
question of its construction will be considered on receipt of the rt'sults 
of the survey. 

EJn>LOYlIIENT OF SIKHS IN CERTAIN GOVEIUl.TJIIENT OFFICES. 

164.8ardar Kartar IiDgb: (a) Will the Government be pleased to 
stnte tlip number of temporary Ilnd permanent vacancies that OCl'urred in 

112 
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the i!rades of clerks, assistants ~  stenographers in each of the follow-
ing offices and the number of Sikhs taken in each grade of every office 
since 1925 :-

]. Office of the Director General, Posts and T'e1egraphs. 
2. Office of the Auditor General. 
a. Office of the Audit Officer, Indian Stores Department. 
4. Office of the Director General of Observatories, and 
5. Office of the Accountant General, Central Revenues , 

(h) Is it a fact that in some of these offices there is not Ii ~ ' SIkh 
clerk, etc., even at present and that this fact was brought to the· notice 
of the heads of the departmp.nts t ~  questions some time back f 
If so, why so Y 

(0) Do Go¥ernment propose to issue instructions to the heads of the 
aepartments to take such number of Sikhs as may give them their full 
share of representation , 

. '!'he Honourable Sir Basil Blackett : The information required by the 
Honourable Member is being collected and will be furnished to him as 
soon as possible. 

EKPLOYKENT OF Sums IN THE Fauji Aft!lbar OFFICE, SIKLA.. 

165. 8ardar Kart&I' BiDgh: (a) Is it a fact that there is only one 
Sikh in the Fauji Akhbar office, Simla, as against 9 Muhammadans and 
7 .~ , 

(b j Do the Government intend to take any more Sikhs in future vacan-
cies to g-ive them fair representation' If not, why not , 

111'. B. Bardon: (a) The figures quoted by the Honourable Member 
are incorrect. There are 8 Muhammadans, 6 Hindus and one Sikh. 

(b) The Government are prepared to take any Sikh applicant with 
suitable qualificationS when a vacancy arises; but appointments are 
go¥erned by the merits of the applicant and not by his caste. 

I may mention that there has only been one Sikh applicant during 
the last five months, and during this period, there has been no vacancy. 

, . . 
EMPLOYKENT OF Slims IN THE INDIAN AUDIT AND ACCOUNTS SERVICE. 

• 166. Sardar Kartar Singh : (a) Is it a fact that a couple of Muham-
madans were takcn in the Indian Audit and Accounts Service On a com-
munal basis last year' If so, why, was this done , 

• (b) In view of this will Government please say if they propose to 
take any Sikh this year' If not, why not' 

The Honourable Sir Buil Blackett: (a) I presume that the Honour-
able Member is referring to the appointments made on the results of the 
examination held in December last. If so, the reply to the first part 
of this clause is in the affirmative. As regards the second part, I 
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would invite his attention to the announcement made by the Honourable 
the Home Member in the CoUncil of State on the 2nd March 1925, in 
accordance with which one-third of the vacancies in the various Services 
are reserved for' nomination'. I may point out that the two Muham-
madans stood 10th and 16th, respectively, out of the 70 candidates who 
appeared at the examination. 

(b) Among the 70 candidates there were only two Sikhs, who 
secured the 49th and 51st places, respectively. I will take the case of 
Sikhs into consideration when appointments come to be made on the 
results of the examination to be held in December 1926. It must be 
realised, however, that I cannot nominate any candidate who does not 
obtain to a reasonably high place in the examination. 

HONEYOOJllB BRICK WORK IN THE BATH RooM'S OJ' THE "D" TYPE INDIAN 
CLERKS' QUARTERS AT RuBINA. 

167. Bardar Xartar Singh: (a) Will the Government please staw 
if they have replaced the honeycomb bricks in the bath rooms of the ' D ' 
type Indian clerks' quarters at Raisina T 

(b) If not, will they be pleased to state how long they will take to 
remove this difficulty from which every tenant suffers' Has this fact 
been brought more than once to their notice through questioru! and re-
preHentations , 

The Honourable Sir BhupeDdra Bath Mitra: (a) No. 
(b) The matter has ~  brought to the notice I)f Government on 

more than one occasion, but they have decided not to replace the honey-
comb brick work. 

REFUSAL TO GRANT CO!l!lUNAL AND CLosED HOLIDAYS TO THE CLERKS OF THE 
INDIAN STORES DEPARTMENT. 

168. 8arda.r 1ta.rta.r IiDgb: (a) Is it a fact that the clp;'kf; of the 
Indian Stores Department are generally refused communal and ~t  
closed holidays on the ground of much work , 

(b) If so, will the Government be pleased to lay on the table a state-
ment showing the number of holidays (communal or otherwise) enjoyed 
and refused to ~c  individual' 

(c) Will it also be pleased to say if they are granted lUly other com-
pensatory holidays , 

'l'heHoD01U'ableBirBhupendraBathBr&: (a), (b) and (e). Com-
munal holidays up to the prescribed limit of six in the- year are granted 
to all members of the clerical establishment of the Indian Stores De-
partment. Only in very rare callies owing to the pressure of urO'ent work 
were certain members of the staff required to attend office 0';; a closed 
~  but they were granted, on application, a compensatory holiday 
in lieu thereof. During the year 1925 and the first eight months of the 
year 1926,.15 and 9 persons out of a staff of 115 and 142, respectively, 
were reqUIred to attend office only on one closed holiday . 

• 
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. Secretary of the Auem.bly : Sir, three Messages have been received 
from the Secretary of the Council of t  t~. The first Mesaage runs as 
follows: 

 I lUll directed to inform you that the ~   of State have at their meeting held 
on the 1st August, 1926, agreed without any amendment to the following Billa which 
were passed by the Legislative Aaeembly on the 25th and 26th August: 

A Bill further to amend the Provincial Insolvency Act, 1920, for certaia purposes 
a Bill further to amend the Code of Criminal Procedure, 1898, for a certain purpose 
and a Bill to mend the Indiu Sueceesion Act, 1925, for a certain purpose." 

The second Message runs as follows : 
" In accordance with rule 1 (1) of the Indian Legislative Rul. I lim directed to 

inform you tbut the amendments made by the Legislative A mbly in the Bill to a,mend 
the ~  of section 88 of the Indian Bueeesaion Act, 1925, were taken iuto eon 
side11ltion by the Council of State at their meeting held on the lat Aupst,1926, and 
that the Coundl agreed to the amendments." 

The third Message is as follows : 
"  I am direeted to inform you that the Bill to provide for the constitution of Bar' 

Councils in British India and for other purposes pa8IIed by the Legislative A8IIeJIlbly 
at its meeting held on the 27th August, 1926, was paBBed by the Council of State at 
its ~t   of the 1st August "ith the following amendment: 
. , 'The fonowing Bub-clause WI added to elauae 14 of the BiD, namely : 
, ()  otbing in thiB section shall be deemed to limit or in any way aireei U,e power 

of tb.e High Court of Judirature at Fort William in Bengal or of the High Court of 
Judicatur at Bombay to make  rules determining the pellODB who shall be entitiM 
respectively t~ plead and to act in the High Court in the eereiae of its origilllli juri. 
diction '." 

RESOLUTION RE REGULATIO OF THE PERFORMANCE OF 
RELIGIOUS FESTIV ALB, ETC. 

. President : The House will now resume discussion of the fol-
lowing Resolution moved by Maulvi  Muhammad Yakub on the 24th 
August, 1926 : 
" This A mbly recommend to the Governor General in Council that legislation 

be immediatcl:> taken in hand in order to regulate the performance of religiou8 festi 
vals, rites and eeremonietl of the dilferent communities in India ". 

lIIr. E. O. Roy (Bengal: Nominated Non-Offieial) : Sir, will you per-
mit me to move the Resolution which stands in my name in substitution 
of the Resolutioll moved by my friend Maulvi  Muhammad Yakub T 

IIIr. President: The Honourable Member will wait for a little while. 

Lala Lajpat Bai (Jullundur Division Non-Muhammadan): Sir, 
with your permission I beg to ~  the adjournment of the debate on 
this Resolution sine die. 

I learned from the Mover of this Resoll1tion that he would agree 
to this adjournment after a statement on this question has been made 
by the Honourable the Home Member. If that IS so I nee1 not go into 
JOy reasons for making the inotion 'for adjournment. I wish to point 
out that in any ease, even if this Resolution is carried, no legislation can be 
uildertaken ~ this Session, and there is ,no use in debating this 
Resolution or trying to arrive at a eonclusion in this Session. In any 
case the Resolution would have to be acted upon, even if passed, during 
the next Seflsion.  Secondly, the atmosphere ..... . 
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IIr. President: The Honourable Member forgets that there is an 
;amendment. by Diwan Bahadur Rangachariar which does not ask the 
Government to undertake any legislation but merely ·ca.U.s for a,eon-
ference. 

Sir Hari Singh Oour (Central Provinces Hindi Divisions: Non-
Muhammadan) : And there is also my Resolution which does not call 
for legislation. _ 

Lala Lajpat Bai : I was going to say a word or two about the amend-
ments. My motion covers the ~  Resolution and its amendments. 
I want the adjournment of the whole debate, not of any particular portion 
of it. I was going to say that any debate on this question at this parti-
:mlar time will be "ery unfOtrtunate, as, however careful :Members may 
be, they cannot avoid references to certain .things which have been done 
by themseLves or other people outside this House, which will create bit-
terne&.'1. This is not the time to deb:lte this question. Perhaps the Gov-
ernment in their wisdom will take their own course and decidewh'en 
they are going to come forward. I would therefore appeal to all MeDi-
bel"!> not to make any speeches upon this Resolution or on their amend-
ments and to agree to the adjournment of the debate to the next Session. 

:Mr. President: Does the Honourable Member move formally the 
adjournment of the debate , 

Lala Lajpat Bai : Yes, Sir, I do. 
Sir Bari Singh Gour : The Honourable the Mover of this motion also 

asked me whether I would agree to the adjournment of th'e debate, and 
in fact he asked' me to move the adjournment of the debate. There are, 
however, various considerations which arise in my mind which I should 
place before the How;e before I accede to the motion made by the 
Honourable La)a Lajpat Rai. I wish to point out to this Houst> that 
80 far as acrimony is concerned that must he avoided in all debates. I 
submit that the mere 'faet that tht're is communal tension is no reason 
why Members of the LeJrislature wit.h the duty of ~ Government 
should shirk their responSibilities. I think. Sir, that far from ~ a 
~  for 4b.djournment it ~ a case for prompt and ready decision. That 
argument of the Honourable l.Jala I,ajpat Rai, therefore, does not move 
me. On the other hand, I feel that so far as we, the represt'n1:atives of 
the people in this House are concerned, it is our duty to adYise Gdvern-
ment as to what act.ion is necessary for the purpose of ~;  t ~ 
tension that exists betwet'n the two main ('()mmunities in this countrY. 
I mean, Sir, that Honourable Members on this side of the House ha;e 
spoken with great reservt', and I have no doubt that the speeches that will 
follow will also follow that reserye which we have steadily maintaintid 
throughout this discussion. But I think the fact cannot be denied that 
the tension is not purely reliJrious. It owes its inception to and gains its 
mome.n.tumby reasons wbich cannot be described as otherwise than 
political: 

1Ir. Preiident : The Honourable Member is entering into the merits 
of the Resolution. The debate is now confined to the adjOurnment motion 
moved by Laia Lajpa t Rai. 

Sir Bari BiDIh Oour : I am giving the reasons, Sir. 
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111'. Prelidem: The Honourable Member is entering into the merits 
of the debate. 

Sir Ba.ri ~ Gour : I am not, Sir. (Several HOfIOUrable Members: 
" Order, order"'. 

Mr. t~ I propose to dispose of the motion for adjournment 
first, and I would request Honourable Members to be as brief as possible. 

Sir Bari ItiDgh. Gour :, Well, Sir, I shall explain why it is inopportune 
to adjourn the debate at this stage. I wish to point out, Sir, that there 
are yarious amendments on the agenda paper. One of them stands. in 
my name. The Honourable Lala Lajpat Rai rightly pointed out that 
even supposing that we were to carry this Resolution, no legislation 
is possible during the currency of the present Session of the Assembly. 
I interjected a remark and I repeat it here that so far as the Honourable 
Diwan Bahadur Rangachariar's amendment is concerned and 80 far as 
my own amendment is concerned, it does not call for ant immediate legis-
lation. As a matter of fact 80 far as my amendment is concerned, I 
think the Honourabe the Home Member will promptly accept it, because 
the sooner the existing law is broad-casted to the people, the bett.er chance 
the people will have of realizing their rights and Liabilities in respect of 
the immediate causes which have led to this tension. I therefore submit, 
Sir, that there should be some more discussion on the subject before we 
are able to vote whether this is a fit case for adjournment or otherwise. 
If we can come to some modus vivendi, if some suggestion is made by 
the Honourable the Home Member accepting some of the amendments, 
or if some of us are able to dispose of this very difficult question other-
wise t.han by shunting it off the line, I should ce,rtainly, Sir, 0Ppost' the 
amendment ; but as I have said, we must ~ more f ~  into the various 
amendments and see whether after hearing the authors of the amend-
ments and their supporters, the case for an adjournment has been made 
out. 

Jfawab Sir Bahibzada Abdul Qaiyum (North· West Frontier Pro-
vince: Nominated Non-Official) : Sir, T rise to oppose this motif¥} for the 
adjournment of the debate. Sir, it is no use postponing things which have 
already come to the front in the Press. The whole country is full of 
these' discussions in the Press, and Honourable Members of this House 
are also discussing these matters in the lobbies, and have already discuss-
ed them on the floor of the House. The Mover himself has also had an 
opportunity of giving us a long speech on this subject seemingly attri-
buting the chief causes of these communal troubles to separate represent-
ation and separate electorates. 

Maulvi Muhammad Yakub (Rohilkund and Kumaon Divisions: 
Muhammadan Rural) :  I never said a word, Sir, to this effect . 
. Jfawab Sir IJahibllda Abdul Qaiyam : I mean the Honourable Mem-

ber who has moved for the adjournment of the debate. . 

x.Ja Lajpat Bai : I llever said a word to this effect in my speech 
on the BiU to Ilmend the Criminal Proeedure Code. 

. lI'awab Sir Bahibzada ~  Qaiyum : ] cannot quote his exact worde 
~t now, b1Jt I can refer hIm to his speech as a whole. It at least im-
plIed-the words may not be there-but the whole speech implied that 
the root cause of our communal troubles was fleparate representation and 

• 
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separate electorates. Having gone that far, it is no use putting a-stop 
to the disc1l88ion. Let people who feel on this point have the opportu-
nity of speaking on the subject, like the Mover of the motion. I my-
self do not see how we ean legislate on a delicate question like this. 
It will be very difticult to put it into law with a view to controlling com-
munal troubles, but I a8 a layman, Sir, from an area where things are 
run in a more practical way (Hear, hear), can suggest a rough remedy. 
My suggestion is this, ~  that if we can only allow the Government .... 

Mr. President: The Honourable Member will remember that this 
is a motion for adjournment. We are not now considering the merits of 
the Resolution. 

Xawab Sir SahibAda Abdul Qaiyum.: I shall be very brief ; I am 
not going to discuss the merits of the ease. What I want to explain ia 
this thllt something useful may still emerge from a debate on the 
subject, and if nothing else emerges in the form of an Act of the Legisla-
ture, at least we may permit the Government of India, if any permission 
is required. to pass an Ordinance, like the Bengal Ordinance, and 
authorise the Government that whenever anybody interferes with a 
religious ~  or a religious sacrifice or anything of .the sort, he 
should be fired on and shot like a rabid dog. That is what should be 
suggested in the matter by the House if we are really earnest in putting 
a stop to these troubles. Or, Sir, we may authorise or rather advise the 
Government to suspend the laws of the country for a time, so that the 
two communities may fight it out. amongst themselves and come to some 
definite conclusion. It is no use, Sir, postponing· the evil day any longer. 
The eyil is there, the causes of friction are there, and it is no use conceal-
ing the true facts. For this reason, Sir, I oppose the motion for adjourn-
ment. 

• The Honourable Sir Alexander Muddiman (Home Member) : Sir, I 
must make my position perfectly clear in regard to this matter. The 
position is tJiis. A Resolution was moved at considerable length by my 
Honourable friend, Maulvi Muhammad Yakub. To that an amendment 
was moved by Diwan Baha.iur Rangaehariar. The question that is agitat-
ed in connection with this Resolution is one of the utmost importance at 
the present moment It is the crying question of India, and certainly, 
Sir, I MuM not. as the Memher in chllrge for ~ t allow two 
speeches to stand on record with no reply on behalf of the Government. 
I must therefore oppose the motion. 

:Mr. President: The question is : • 
" That the further debate on this Be801uti!Ml be adjourned Ane dle." 
The motion ,vas negatived. 
Mr. K. Ahmed (Raj"hahi Division: Muhammadan Rural): Sir, 

coming as I do from the Province of Bengal, which has been the battlefield 
of Kurukshetra t~ ) fought between the two communities for the 
last five months since Friday, the 2nd April last, when an altercation took 
place owing to an Arya Samaj procession with music passing along Harri-
sOn Road close by the mosque of Dinoo Muhammad, it has become, Sir, 
absolutely necessary for me that I should take part in this debate and 
make certain observations on the point which is at issue before this House 
to.clay. The main point of the Resolution, Sir, is that the Government 
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Mr. . Ahmed. 

should take up legislation to ~   the f   ~c    of. ~       f   ~ 
vals rites and ceremonies of the dIfferent c01llIllumtles hnng 1II Iudla. 
Ami the amendment of mv Honourable friend Diwtln Bahadur liangs-
ehariar is that Government should convene an all-India conference of 
selected leaders and experienced otliciaJ.s-...to do what !-to examine the 
present communal .   ~   t    ~   mBke c t   ~ to ~t   the 
perfol'mance of rebglous festivals, rlghts and ceremomes of the different 
communities in India.. " We had, Sir, in the premiet city of Calcutta great 
bloodshp.d, pillage, incendiarism. Many were ~    abot and wounded. 
Mosues and temples were desecrated  houses and abops were plundered. 
We had also on the other hand many meetings of the leaders of the diff"r-
,ent communities which lasted for many days.  Meetings after meetings 
were held to settle the differences of these two important communities 
without any result. We had alRo at the Government House at Calcutta, 
presided over by our Governor, "many meetings but everything ended in 
nothing. Both the Government and the leaders tried their best to settle 
the matter. inally, Sir, my Government arrived at a decision with regard 
to the uestion of music before dlosues in the town of Calcutta only, 
-when the situation became very grave." Ulic was stopped at all hours 
of the day before the Nakhoda Mosue and with regard to other mosues 
in the town of Calcutta during the congregational worship or prayer, that 
~ five times daily.   . 

Now, Sir, coming to the terms of the lesolution and the amendment 
before the House, it does not seem to me at all possible or feasible, at this 
time, when all the elected Members of the Indian Legislature (this House 
and the other), as well as the other provincial Councils will be engaged and 
v.ery busy in the forthcoming elections, that the leaders of the country will 
be able to attend any meetings which are to be convened.  Besides, there 
is little hope that the Hindu and Muhammadan leaders will agree to accept 
any terms of compromise.  This has been testified already in the country 
and the Mover has already stated in his opening speee.h that this ha' 
failed already 80 many times. Since both the communities are 80 in-
terested in dealing with a subject of this kind, I venture to think that it 
should be left to the Government altogether. Government is the only 
natural agel'&y to deal with it. I do not believe, Sir, that any useful 
purpose will be served by convening an allIndia conference or, as the 
Mm'er lf the Resolution has said, that the best course for the Govern-
ment of India would be before undertaking any legislation to invite the 
leaders of the different communities to a round table conference,  The 
House is well aware that all the leaders at present are also very much 
interested and that they are only trying to establish their leadership 
over each other and one anothe: in the country at the cost of the dumb 
millions,  The interest of these leaders therefore clashes amongst them-
seh'ell. ~    Sir, my Honourable friend from Madras, while moving his 
amendment did not disclose at all what the caust-II of the communal 
diffe!ences were,  He and the Moyer of the Resolution have been trying 
tf: apply the ointmen! Or medicine to the lIore. without diagnosing the 
diseaseR or germs of dlReases of our c   ~~    rIOts in the country  and, 
~ I had alre,ady stated, Government's OpID10n is the best of all the opi-
n!oml of the mtere!:lted leaderH of the country who are suffering from the 
dUiease themselves. On the (Jtber band, Sir, there is every risk and 
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danger in holding or convening a leaders' conference. It will only mis-
lead the Government and their sound advice to both the communities to 
be followed and acted upon accordingly. The other day, Sir: 

•• In the interview, which' he hUH given to the We8tmi1Ulter Gazette, Lord Lytton, 
(Governor of Bengal), trlllCeBthe main eause of the riots in Calcutta to the rivalries 
roused by the Indianization«;lf the administration. Between the edueate<i men the 
division of tbe loaves and· fislu.'8 in tbe services is undoubtedly a eaUle of diaeord, but 
before these (lu:lrrels pelll'tmte. to the minos bf tbe 11lIedneated _ a wh.ll1y differ-
.ent sentiment" hatl to be brought into play. "Music before moaquetl" and the 
... IdUing of cowr. " are in fact the tranalation into wee understandable by the people 
.at large of . ~ difl'erepcetl that really take tbeir origin in the struggle for poli-
tical power. A political iNue in the higher sections of the eommUDitiee D eanied 
40WJI to the masses by rousing age· old passion about religious obIervuIlea. The dis-
tinction b£'tWl'('D the two as weU as their cl_ eoaneetion muet be kept clear in mind. 
A settlement of the religioWl quarrel does not neeeeaarily imply a settlement of the poli-
tical IItruggle. All that it will do is to deprive the two eommllJlitiea of the dangerous 
-weapon by meall6 of whieb the political qnarrel is carried on. It will t ~ the ad-
minisil'tltive question out of tbe sphere of mob-p&tItIion and enable it to be dealt with 
.&!I a legisJlith·e and administrative problem." 

, 'That the ground sbould be cleared in this way we believe to be ~  to pesee, 
and 011 Annday we outlined, roughly enough, the tel"llltl upon which the two commDDi-
ties could come to an understanding. We have not suggested that tbese terms do not 
involve ,·onsiderable sacrifices of the claims made on either side. They do. Without 
such surrenders no peace ill possible except the peace that is kept by the Qovenuuent, 
acting tbrough the instrumenta of tbe. police and the military forces. In nearly 
all cOllntries it is customary to stop banda playiDg while passing churches in ll·hieb. 
Mrviee is in progress, while passing bospitals, and while palltling hoWIeB in whieb per-
.1IOn8 are known to be dangerously ill. That 8ilence is ellforeed by no law beyond that 
of good feeling and good citizenship. The Muhammadans are entitled to appeal to 
t ~ lIentirnl'n1s.· , 

Mr. President: Order, order. The Honourable Member must resume 
his own speech. 

Mr. X. Ahmed: I will resume my own speech, Sir. The quotation 
that I have given is from the greatest authority of the province, namely, 
a Governor. He has come in contact with all sorts of leaders. 

I am not at all, Sir, less eager than my friend, the Mover of the 
Resolution and my Honourable friend, Mr. Rangachariar, to see a settle-
ment of these communal troubles. I also tabled a Resolution of the kind • 
during the last Session at Delhi just before communal riot broke out so 
virulently in Calcutta and though, Mr. President, you had allowed my 
Resolution to be moved, it was disallowed by His Exoellency the Gover-
nor General of India under Rule 22, clause (1) of the Indian Legislative 
Rules on the ground that it related to matters which were not primarily 
the concern of the Governor General in Council. I was also, Sir, ready 
to move the adjournment of the House on the 18th August last, the first 
opening day, for the purpose of calling the attention of the Government 
(If India to the present communal trouble in the countrv and the action 
of the Government to bring about an early settlement. • 

But as I had. to wait and see the result of the ballot of the 17th 
of AUb'USt. when this Resolution was ballotted, I had to postpone doing 
the same. 

Sir. from the statement of Lord Lytton that he made to the repre-
sentative of t t .~f  Gazette it is clear that the settlement de-
pends on the settlement of the Indianization of the administration be-
cause it has naturally len t(l rh-nlryand disturbances between the Hindu 
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and MuhaDllnadan elelnents that COlnpete for power. The representa-
ti{)n on the Legislature granted to the Muhalnlnadans ~  the Reforms 
is inadequate in the provinces of Bengal and the PunJab. The Reforms 
Inquiry COlnlnittee has already Inade inquiries in!o the Inatter and has 
alreadv sublnitted its report. The All-India Musliln League has repeat-
edlv delnanded from the Government (my Honourable friend the 
BOOne Member is looking at. Ine), all our needs and requirelnents. We, 
Muhammadans, have been waiting so long hoping ~ t the benefits. of 
the Reforms would be f!:iven to us as early as poSSIble, b.ut. everything 
has been denied to us for so long. 'Ve have not got OUr adequat.e share 
in the public services. Our people have become ilnpatient and they 
('aunot wKit any longer. The sooner it is given to us the better bot.h for 
the Government and t.he country. Under these eircumstances, Sir, I 
beg t.o oppose both the Resolution and the amendment of my friend 
Diwan Br.hadur T. Rangachariar. 

Dr. B. K. Datta (Nominated: Indian Christians) : Sir, the present 
situation is a matter of very great concern to the minority communi-
ties in India and to all concerned with their welfare. I shall give very 
shortly some of the reasons for this. Every minority c t~  is 
affected by the demands made by any of the major communities. E\'ery 
demand thus conceded limits the opportunity of the smaller minorities, 
who have now come to believe that if this limitation continues they are 
bOlmd to go t.o the wall. For many years I lived in Lahore. and thus 
I have had experience of the two great provinces in India, thr Punjab 
and Bengal, where the inter-communal question to-day has become such 
a burning one. I have witnessed the riots in Calcutta and have ~~  

COJDmunal feeling aroused in both these provinces and, while I have 
realised that the Moslem community suffer from gravc handicaps, 1 
cannot but utter a word of warning this morning. Largely, as far ~ 

I can make out, the quarrel has been one of posts and positions and this 
,has embittered the situation. This Resolution refers to religion, reli-
gious rites and religious ceremonies. I wonder whether we really know 
what we are referring to when we speak in the name of religion. Reli-
gion really is the means, psychologically, if I may so put it, the methnd 
by which communities come to a common expression. There are COID-
IDlmities in the world which use other modeH of expression of the common 
mind, but in India, when the communities thus express themselves, they 
express it in terms of religion. I was a member of the Unity Conference, 
-not. a prominent member, I kept my mouth mostly shut,--during those 
great days in Delhi. As I watched the proceedings of the Unity Con-
ference, I began to speculate on the situation in India. It seemed to 
me that. we were all united in and were perfectly willing to distribute 
the benefits of the next world amongst ourselves but not the benefits 
of this world. That is a cynical observation to make, but the truth of it 
cerne home to me as I sat in the Conference. What is it that India is 
suttering from 1 India is suttering from wide-spread unrest and the 
present tension is part of the unrest Gf India. Fundamentally, it seems 
to me that the MU88a1man (and not only he but others too) is the victim 
of the econ?mic situation of this country. He is suttering from a feeling 
that the t~ t  of the world are Bot being divided equally and with any 
sense of Justlce. Now, that i8 the chronic situation in India. Every 
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now and· then it flares up. And, why does it flare up' Because that 
chronic unrest is being used by persons for their own personal and 
selfish ends. That, to my mind, is the trouble in India to-day. 

~  Sir, if my analysis of the situation is correct, how are we going 
to meet it T What are we going to do for the f t~  T Is this confer-
ence which has been proposed going to do any good T This'conference 
proposes to ~ with matters of religion, religious rites and those sort'" 
of things. But there are things which are more fundamental than these 
expressions of religious fervour. Religion is a mepe expression of a 
,clecper, discontent. Well, Sir, that being my analysis, I should like to 
say one or two words with regard to this conference. I do not believe 
it is up to me, a member and the representative of a &mall minority eom-
IDllnity, to record a vote here. It is a question for the bigger and greater 
communities to settle. Kow there are se"eral prerequisites which are 
essential for this conference ; otherwise it will prove a failure. The 
first prerequisite to me is a psychological one, namely, the will to unite. 
Is there a will to unite T If there is not, a conference such as this will 
prove abortive. As I look round the leaders, I sometimes wonder whether 
there is really at bottom a will to unite. I doubt it. But I am not 
pessimistic of the younger generation. I have lived in Calcutta during 
the last troublous days an4 I have seen quite a good deal of the young-
er ,men in Calcutta, of all communities. It seems to me that there is 
among them a' feeling and a desire that there should be a better day. 

~' are not out to use this chronic unrest of the country for their own 
purposes. There is a street in Calcutta called Machua Bazaar Street 
which was the scene of the worst riots and where the firing from armour-
ed ears took place. I know of a hostel which has a large majority of 
lI:iudu students, with a few Muslim, Christian, and Si\dts students. 
Opposite to this hostel there is a large MU88aJRlan basti epnsisting of 
humble artisans and labourers. Now, these Hindu students resolved 
that they would help the Mussalman boys who were their neighbours, 
and every week open up their play-ground for the entertainment and 
recreation of these. 

I believe in their ordinary life these young men have demonstrated what 
I may call the will to unite. The Hindu has a tremendous responsibi-
lity. Wealth is on his side, influence is on his side, is he going to use it 
for the minority communities of thi's country, If he is, you will get 
unity. The other day I heard my friend Maulvi Muhammad Yakub 
speak and he uttered one sentence in his speech of which I have a vivid 
l'e<!ollection. He said" Our festivals have been turned into days of mourn-
ing ". and I felt my Honourable friend Maulvi Muhammad Y.akub was be-

~ to have the will to unite. It may be that this prerequisite may be 
present in a larger measure than we realize. 

There is another prerequisite necessary before a conference can be 
successful, and I would turn for a moment to that ·front Bench of this 
House, the Government of India. S!r, it is one of the tragedies of our 
time that for the last 30 or 40 years the Government of India ha.ve been 

~ the moral leadership of this country. Thirty or forty years ago 
the Government of India did have the moral leadership of this country. 
What they said, men listened to ; they said words that inspired and the 
people were willing to follow their leadership. To-day, when a critical 
fiitnation arises in this country, we in this House realize what happens; 
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the clauses Qf the Indian Penal Cqde, or the Criminal Procedure Coder 
are further strengthened at the instance of that front Bench. Yes, that 
may be ~c  probably is necessary, I have not a word to say against 
it : but there is something bigger in this country that the Government 
o(lndia can do ~) t to dQ. Sir, why is that leadershi12 which I 
spoke of gone' I sometimes wonder whether the Government of India 
is not tied too closely to another, shall I say cynical authority t>ight 
thousand miles away, too much subject to 'the dictation of people who 
do not realize what the situation is, and are mort' concerned with tbeir ()IWD 

interest. I wonder if the Government of India cannot get free froD! 
this bondage and use its authority to become again the moral leaders 
of this country ..... 

Sir Walter WiUBon : (Associated Chambers of Commerce : Nominated 
N'ln-Official) : What does the Assembly say when it does Y -

Dr. B. K.. Da*: The Government of India has not made to fhis 
Assembly an appeal to its moral sense. Sir, the speech of His Excelltmcy 
the Viceroy the other day before the Chelmsford Club gave us ~ 
again, those of us who belong to the minority communities, and whose 
mterests are not a matter of concern to the others, that there would be 
a renewed leadership, ·and that the Government of India would lead this 
('ountty back to tranquillity. That is all I han to say. I believe that 
is the greati!st thing IUs Excellency the Viceroy and Governor General 
of India can do ; hew W lead us into peace and tranquillity and I do 
trust that the Government of India will accept that burden casting 
aside the trammels that bind them, and I can assure them· that they 
wiU have the backing of an men of goodwill in this country. 

Sir Den,. Bra,. (Foreign Secretary): Sir, I think the last two 
speeches we have heard are a proof of the Impropriety (shall I say T} 
of my Honourable friend Mr. Lajpat Rai's motion for adjournment. 
My Honourable friend Dr. Datta has just delivered one of his chara('ter-
istie speeches, suggestive, philosophical-though marred in one plllee, 
I thought, by a narrow eyDicisim"-a speech comiI!g from the represen-
tative of a small minority community which, as I believe, has in essence 
a contribution to make to this most difficult question. To the speech of 
my Honourable friend MI'. K. Ahmed I began to listen with. much trepi-
dation. But there is something in this debate which has a sobering inftu-
ence even on the martial ardour and the unquenchable humour of my friend. 
There is a cQ.c111enge in this debate. It has proved too much for the natural 
inertia of a professionally silent Member like myself. The eballenge is 
imperative. For strip the motion and the amendments of their trapjlings 
and trimmings; .and there stands bare a matter which comes home mOl·C 
,hrcwdly to men'" business and bosoms than any yet debated in this 
House. The very restraint with which the House has discussed the 
bUHiness before us bespeaks its great difficulty, its desperate gravity. 
for when bitternell8 ·of the heart-and this is what was at the back of 
my Honourable frieDd's motion for adjournment-when bitterness of 

~ t can drive angry words so eallily aer088 the barrier of our lipli. 
nothing but a senile of responsibility, a great !lenseof the immeasurable 
dangers of irresponsibility, can force us to couch our hopes, our fear! 
in sober language. Our restraint hall been impresllive.; but it has been 
surely natura,l enough. For once YOll set foreign aggression aside, there 
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i4 no national ~ ~ .ore crucial. than ~ .. continuUig menace to ciVJl 
peace. 

Hence, Sir, is it not lamentable that the ~  Party, which I had 
t.hought had 8umething constructive to bring to our counsels on this 
matter, should have held itself aloof' Lamentable three-fold that it 
should have come back to us for a J,Il8terial issue--however important 
a Currency Bill may be--and should have turned away forthwith fr(\m 
an issue that toucheS the very spiritual being of India. (Hear, hear.) I 
tried to school myself into feeling some spark of the ideal in ~ 

oppration, for I always feel myself better equipped to meet my opponent 
when I can grip and grasp the measure of right that is on his side. But if 
Don-co-operation, or whatever the fleeting party label now may ~  

<ipells public and well-advertised co-operation over the material, the non-
es,wntial, the sordid. and the holding aloof from the .very essence, as 
it seems to me, of India's spiritual being, then India, if she is true to-
h('rself, wiII have done with non-eo-operation, here, now and for eyer. 

The soberness and restraint with which we who are left in this 
House haw approached this debate has not been won by any shirking-
or cowardly veiling of the issue. Far from it. There have been words 
spoken in this debate. ,,'eighty, wrung from the heart, instil!ct with 
I.";ncerity, such as my' memory at least can find no parallel for in our 
debates. There has been that cry, raised insistently, that the leaders of 
tIlI-) two communities have left ~  those things that they ought to 
have done, and have done those things they ought not to have done = 
that the leaders have failed ; that they have lacked the courage-of aU 
forms of courage I ,am inclined to rate it highest-of attempting to stem 
the flood of passion that has been sweeping their followers from ev('ry 
liemblance of loyalty to Mother Jodia. The (try has been raised HOt 
merely by a follower here or a follower tllere but---theirs be the honour 
--from men who are leaders indeed. And here surely there is a glimmer 
of hope. For the ~ t  of failure,. still more the public eonfession 
of fnilure, is the first stumbling step on the retracing of that difficult 
rQad that leads to success. And there has been that· cry that unless 
India can rise superior to this hideous communal trouble. this House is 
vain ; our labours are vain; all our hopes that' are centred in this HouSe-
are vain ; all that this House stands for is vain. The cry came from 
a quarter which on a superficial analysis might have been expected least 
to raise it. Then there was that other cry-an exceeding bitter cry-that 
it rests with Government alone, that Q<:vernment alone has the power 
to overcome this trouble, that without the driving force of Government • 
India can do nothing. Dr. Datta expressed that cry in ~ somewhat 
different form. Government can do, has done, much. It can do, has 
Gone, much in what I may call the ~t  sphere by the imposition of 
law and order. It. call do, it has done and it will do much in what mv 
fl'ic,nd Dr. Datta calls response to a moral appeal. Government to-day 
i!> making amoral appeal to India; and the greater the response to that 
appeHI the :zreater will be the power of Government to give India in 
thi" tt~  a moral lead. When people who ordinarily do not call upon 
Oowrnment for help raise the cry for help ina matter so intensely im-
portant. to India the sincerity of the cry becomes doubly vivid. Who 
could not feel it f But what Government cannot do is to cure the dis-

~  itself-a disease wlt1ch is withill. It can tackle the 'outward amI 
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visible signs of this inward and spiritual disgrace that is eatrog into the 
heart of India. But the cure itself must come not.from without but from 
within. 

And this brings me back to the first speech of the debate. For I. 
like Dr. Datta, was greatly touched by that passage in the speech of my 
Honourable friend, Maulvi Muhammad Yakub, in which he said that 
Indian family life with its simple joys and glad festivals and pious holi-
days was being robbed of its happiness. And when I heard those words 
-simple as they were, they were to my ears the most touching I have 
heard in this House,-I could not help feeling that here Ilt last was a 
clue to the solution of a problem which at t.imes oppresses us with its 
.almoat insoluble difficulty. Let that cry run through the length and 
breadth of India ; and, God willing, we shall find that the salvation or 
India does not rest with the politicians or the officials but with India's 
women and children who shall impel the manhood of India to restore to 
them that happiness of home and family and social life without which 
life itself is not worth living. 

Mr. N. lilt Dumaaia (Bombay City: Non-Muhammadan Urban) : 
Mr. President, I had no intention to intervene in 
the debate at this stage but a reference to minority 

communities by my Honourable friend Dr. Datta reminded me of what a 
minority can do at this critical juncture. When ~  was a split in the 
Congress and when it was being torn asunder after the Partition of 
Bengal, it was a member of a minority community, the gTand old man 
of India-Mr. Dadabhai Naoroji-who donned his armour at the age 
of eighty and came out to India to smooth matters and bring about 
peace among the warring elements which at that time rent the country. 
Sir, when two major communities are fiying at each other's throats, it 
would be criminal for minority communities to remain silent. They 
must play their part of peace-makers, for after all they are independent 
spectators and can give their honest opinion in matters which appertain 
to the welfare of all communities. Sir, according to my ideas it is 
not the functioB of the Government to interfere in communal disputes 
e%cept to bring about peace and enforce law and order-which they 
are doing. Under British Rule we have been granted the freedom to 
follow our own ways in religious matters and we have not been molested 
in the enjoyment of our religious rights for nearly a century. It is 
lamentable that in the 20th century when we are giving lip. service 
to nationality, when our one cry is national union, we find that these 
communities have finished fighting with Mr. Gandhi's" Satanic It GOT-
ernment and are now engaged in trying to massacre and wipe out each 

'other. Sir, it is an irony of fate that this should be happening when we 
are pressing for Swaraj on the ground that India is a nation. As I have 
said, it is not the function of the Government to intervene in. communal 
disputes ; but this question has become such a gigantic problem, it has 
beeome such a great evil, that it is our sacred duty to explore every 
avenue that brings peace and concord between the two communities. 
n was the great founder of the Aligarh College, the late Sir Syed Ahmed, 
who said that the Hindus were the apple of the Muhammadan's eye, 
and the Muhammadans 'Were the apple of the Hindu's eye. Instead of 
being the apple of each other's eyes, what do we find' We find an apple 
-of discord ;sowed in the two communities. Again, 88 my great Guru, 
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His Highness the' Aga Khan, said the Hindu. and )(uhallllDadans were 
like the two arma of the Dation and you cannot cut the one without 
deltroyillg the othel'. wteIW. of the Hindu and Muhammadans tryq 
to settle their disputes amicably a.nd with each other forgetting that 
they are part and parcel of a nation, they injure each other's interests 
and put back the clock of national and political progress. I speak 
with great deliberation when I say that the whole fault lies with the 
leaders of the communities. The leaders of the communities, as my 
friend Mr. Lajpat Rai, admitted the other day, had not done enough; 
he said they had not got the opportunity to do it. Whose fault is it , 
It'is, the fault of the leaders if they have not explored all avenues of 
peace; it is the fault of the leaders if they have not done their best to 
bring peace in the country' and among themselves. Sir, these leaders 
are fighting, not for the advancement of the cause of the nation, but 
to ascertain their own claims for leadership. That is the bane of the 
country. Have we not got here a leader who can bring peace to the 
country T If so, the country is not fit for self.governJDfIDt. I remember 
the great conference which was held in Allahabad when Sir William 
Wedderburn, the Aga Khan, the late llr. Gokhale and last but not 
least my friend, Pandit Madan Mohan Malaviya, exerted their best in1Iu-
ence to bring about conciliation between the two communities and their 
efforts were attended with not a little success because they were inspired 
by a genuine< desire to bring about peace and amity. If the leaders set 
themseh'es to-day seriously, honestly and with a genuine desire to bring 
peace, I think they will succeed and will bring relief to the whole 
country which it badly needs at the present time. But, as I have .said, 
the leaders are at present fighting among themselves to establish their· 
own claim to leadership. It has been said that the Government are 
fomenting these communal quarrels. It has been said that the Anglo-
Indian Press has been fomenting these quarrels. These statements. I 
assert, are untrue. 

Xr. Prelideat: Order, order. No one has.suggested in this debate 
that tht'i Government are fomenting these troubles. 

1Ir. If ... Dumuia : Sir, I wiU not refer to that general statement ; 
hut I mut say that the Government will be the last to foment any 
dissension for the simple reason that they brought internal peace to 
this country and no charge can be laid against them that they are not 
able to control these communal riots. Sir, as I have said, it is not tlie 
function (If the Government to interwne t'xcepl to llse'rve law and 
order; but t.he country requires a true lead to-da to settle these 
disputes, and for this reason I am of opinion that th overnment, the 
oftlcials and the non-officials and leaders of all the communities, should 
meet and pnt their heads togethe'J' and t ~ to come to a settlement : hut 
before Government intt'rvene there is one condition essential for bringing 
about ~' results, and it is thill, that the leaders must agree, between 
themselves first. As there are rights, so there are obligations of citi7.clJ-
ship. It is, therefore, the function o! the leaders first of all to come to 
a settlement and then tell Government " Here we are in hearty accord 
with each other and we are determined to settle our matters among 
ourselves, and we want Government's co-operation." 

Sir, it has been said that communal represelltation hu brought all 
this di88ension in the country. As I laid the other day communal repre-
lIfIntation brought about ~ c t  between the two communities ; and 
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if this eommunal representation were taken away tooday· it will be a 
fresh cause of trouble whieh neither the Government nor the leaden of 
the eommunities will be able to stop. If eommunal representation were 
taken away, where is the guarantee that the minority communities will 
at all be represented in this House' When any scheme is put forward 
the leadt"l's of these eommunities claim to speak for minorities as well 
and show their anxiety to preserve the interests of the minorities. Sir, 
my community has not been granted communal representation and we 
have not pressed for it ; but, communal representation so far as regards 
the great Moslem community is concerned is a fait ac('ompli-a 'tettled 
fact. Try to do away with it and y()u will see rivers of bloodftowing 
in the country. 

Sir, at this critical juncture we are fortunate in having in our 
Viceroy a man dominated by high principles, a man of great virtues 
whose one object, as he has frequently· told the public, is to bring peaee 
in the country. There is no doubt that he is moved by the same religious 
Christian fervour as Gladstone was moved in England and that he has 
already given us proof that, if we join hands with him, if we work with 
the Government hand in hand, he will try to prove another Lord Ripon. 
Government have given us one cue--unite-and if we unite no Govern-
ment on earth can deny our united legitimate demands. If this com-
munal question is satisfactorily settled,-which can only be done by 
mutual good-will and mutual forbearance,-and, if unity is thereby 
restored, then, India need not despair of her future ; but, Sir, Govern-
ment which has been looked upon with unnecessary suspicion can never 
bring about that unity ; it is the leaders who can do it ; and if the 
leaders fail to bring about the desired object I think these leaders will 
have worked in vain for the political advancement of the country, 
because political advancement would never come unless India presents 
itself as a united nation. What we are doing to-day is not to unite 
ourselves into one natioll but to show that India is still full of so many 
castes and creeds, so many communities, so many languages and so many 
religions. Government ean never bring them into one. It is the leaders 
alone who can do it and I hope the lead-eft will take to heart the le8.CJons 
of to-day's debate and set earnestly to work to bring about that tranquil-
lity and peace whieh India so sorely needs to-day. 

The Honourable Sir Aleu.nder Muddiman; Sir. if I rise rather 
early in this de).te it is with the object as far as possible of seeing it 
continue on the""lines on which it has 110 far progressed. In my judg-
ment a debate conducted as this debate appears likely to be, cannot fail 
to be of considerable benefit to the general situation. I think if this 
A.8.CJembly had. ~ the whole of its life without raising its voiee to 
dlSCUIIS what IS admIttedly the greatest pending question of the hour. 
those who will examine the work of this Assembly would be forced to 
eritic!8e it unfavourably. Sir, conspiracies of 'silence are useleea. 
If thIS Assembly will never face facts, then we shall not get very far. 
That the debate should have taken place at the end of the last Seeaion 
of this Assembly, in this comparatively thinly attended House, is to me 
a matter for regret. I cannot believe that those who are absent will 
when they think over the consequences of their action and the . t ~ 
Of this debate, not regret their absenee. 
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Now, Sir, before I enter into a discussion of the detailed terms of 
the Resolution and the amendment, with" your permission, I should like 
to make a few general remarks. Let me say, in the first place, how, 
like my "Honourable friend, Sir Denys Bray, I was struck by the earnest-
ness of the speeches on the first day. I mean the speeches made- by 
Maulvi Muhammad Yakub and Diwan Bahadur Rangachariar. I saw 
there the augury' of a better feeling between the communities, for 
alas! I recall different language between the two speakers on a 
previous occasion. Sir, I propose, in the first place, to examine the 
duties of Government in regard to this question. They are duties of a 
different character but equally, in my judgment, important. They are 
the primary duty of maintaining law and order and the- equally important 
duty of bringing peace and conciliation between the two communities. 
The duties of Government are two-fold. They are not unmindful, as 
my Honourable friend Dr. Datta apparently thinks, of the moral appeal 
I deny that. I also comment on the fact in passing that a citizen " of no 
mean city " who is a 1vlember of this .Assembly is wrong when he says 
that he will not vote on a question which is of the greatest importance 
to all communities. That is not the true spirit of citizenship. 

Now, Sir, I will take, since it is well that I should put that in the 
forefront of my speech, the duty of Government, to use all means within 
ita power to bring conciliation and peace to the warring parties. 
In my judgment, no Government should neglect any opportunity 
'Of endeavouring to influence feeling among both communities 
in the direction of sobriety and sanity. Sir, fortunately, I am on 
favourable ground here, for a very remarkable example of the exercise 
of that duty has taken place recently. I refer to the speeeh of His 
Excellency the ViceroY' at the Chelmsford Club. That was the speech 
of a statesman who certainly made a moral appeal of the highest 
character, an appeal which, I am thankful to see, has ~  well received 
on all sides and has, in my judgment, produced a very salutary effect. 
Now, Sir, although, as I say, I place in the forefront the duty of con-
ciliation there is another and an equally important duty that this Gov-
ernment have to" fulfil, a duty which if it fails to fulfil, it would be 
entirely false to its own ideals and constitution. That is the duty of 
maintaining law and order, and I think it is worth while repeating in 
this connection a passag-e in His Excellency the Viceroy's speech at the 
opening of this AssemblY'. I regard those two speeches as pendants-
to one another. I regard the Chelmsford Club speech as the discharge of 
the duty of a moral appeal. I regard the speech of His Excellency at the 
opening day of this Assembly as illustrating the seeond duty, which is 
equally ineumbent on Government. His Excellency said: 

"But luennwhile, we have obligations to law-abiding citizens. Although indeed. 
these matters lire the priDlary eoncern of Provineial Governments, the form ia whieh they 
are now emerging has, in a real sense. mnde tllem of all-India interest. WhUe it is 
no part of the funl'tiona of the EJ:eeutive Government to ascertain or deternline in anv 
judicial allOse the private rights of (,itizens.-for an elaborate system of courta has heeD. 
pro"l"itl('d f'll that purpose--it is the undoubted duty of the exccntive authorities to 
IIl'eUI"l' that, lIubjeet to the rights of others lind the preservation of the public peace", 
the l'njoYlllent of th08!' rights is 8l'('ured to the individu:ll. That duty the ~  
of India ill I'o-OperatiOlI with the Local Governnlent8 desire should be performed with 
fairness lAnd serupulou8 impartiality' '. 

Now, Sir. it has often been said, I have heard it said, that the 
Government of India have no policy in these matters." The fact is that 

c2 
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the poliey of the Government of India is to maiDCaill law and ~ 
aDd promote conciliation, and that is a policy in which, I trust, we shall 
have the entire support of this House. It is the o&1y, policy that a Govern-
ment can adopt. 

If the House will bear with me, I would like to examine that proposi-
tion a little more closely. I have said that these are the two aspects of the 
responsibilities of ~ t towards the present situation. N01\', ill 
using the word" Government", I use it in the widest gellHe ; I use it 
to include the Government of India, the Local Governments and all· the 
Government officials who lire charged with any duties ill connection with 
this question. It is important that that should be borne in mind, for each 
in their respective spheres has very definite duties to perfonn. We must 
be careful, when we consider this problem, to bear this limitation in mind, 
for there are no short cuts to the happy isles and there is no fairy queen 
who by waving her wand can dispel the demons of discord and hatred. 
It is by work and not by words that help will come. It is by steady aJId 
concentrated effort, each within his own proper limitation. .. , that ~  may 
be hoped to be effected. It is no use imagining that the GO"emml'nt of 
India can go down and decide disputes in every village. That is not the 
function of the Government of India. The Government· of India mu.'It 
administer through the Local Governmenta, and again the Local Govern-
ments must administer through their agent&, the local officel'K. The ques-
tion we are discussing is no new One. It has agitated the minds of those 
who have administered. India for many yean. That, I think, will be ad-
mitted. 'aDd I do not propose to dig into ancient history. I will, however, 
:refer to two definite efforflt that have been made by the Government of 
India in comparatively recent yean to ameliorate the communal situation. 
In 1915 and again in 1924 the Government of India drew the atteD· 
tion·of the Local Governments to the question of conciliation in connectioll 
with communal trouble. In 1924 the writillg was large on the wall. It 
was in Lord Reading's Government, and I was then Home Member. We 
addressecl the Local Governments, and we get very much the' 8&1De repli_ 
as those received in 1915, and I should like to say here that those replies 
show that in the provinces mainly concerned, the question was most care-
fully considered and they contained a really remarkable wealth of· ad-
ministrative -experience. It is quite evident that the officers who Bent tlte 
answers definitely and very carefully applied their minds to the iSll1lell 
which were put before them. Two things emerge very clearly. The first 
is that there is not any doubt whatever, that wherever communal trouble 
has taken place or is likely to take place, every effort has been made 
to enlist non-official co-operation in checking that trouble. That emer,res 
very very clearly. I am always hearing it said : " Why don't you write 
to Local Governments and to your officers and say you must get in the 
help of the leading men of the place." Well, as I May, it is qnit.e t'vident 
that that is the attempt of ewry oftlcer in e"l'ry dh;trict, where thl're I" 
likely to be trouble. It if! well that I should speak quite dt'finitely on that 
point, becaul!e in another place yesterday I heard rather a different tntfl'-
pstion. It is impOHBible within the limits of human power· to pre"ent 
!rouble arising in ~  cases, but that there has been any lapRe, ~ 
m general terms, In endeavouring to bring the two parties together, r 
lIlut most emphatically deay. The second thing-and it it! a very 
iDtere&tiDg point AU I eaa_d it to the eareful o018ideratiOll 'Of tMr 
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House-is tllat all experience appears to show that the mol'e localised the 
support you have, the more effective it is. It' is the local men who can 
really help in these communal troubles. It has been said, Sir, that the 
political leaders have failed. I have no wish to criticise anyone. They 
must answer for themselves. But it is clear that in times of trouble, men 
turn to the people of their own hamlet, of their own mohalla, the busti-
wallah, they go to the men they know who can do them some good. It ~ 
not so easy for men who are not personally known to have the same 
salutary effect. I must quote to the HOlllie a very short extract-the view 
of an experienced Commissioner-I will not give his name-but who I 
eaIl' 888ure the House has been particularly tactful in his handli:gg quite 
:recently of very serious communal trouble : 
"The ('oDaequences of disturbances can be brought home to the elalllM!lL mOllt nearly 

_('mcd by those pos8e&8ing immediate inllllenc.e on particular sectiona of the c_-
.. unity. Th_ will be more frequently unknown to the higher clalllle8 of oflieials and 
of 1 ft c~1 : obscure ohowclrill of bazaars, uncouidered lambardarll or rural not-
,ablell unrecogniBed by any official title." . 

Those are the conciliators in local disputes. Now, t ~t point I have not 
brought forward merely for the6 sake of reading the extract. I have 
'bro1lght it forward because it b-a very importaJlt connection with the 
~tt  '11~ have under cOJJ$ideration. I regard a new development in their 
di.putes as one of the greatest dangers it is ) ~ to jl,ve ; it is a danpr 
that ~ t be avoided with the advance in communications and the 
rapidity with which news spreads, some of it true and some of it false. 
It is this. My own experience which goes back some years is that in the 
past these disputes were generally particular. They were particular in 
tlJ,is ~ . They were in regard to a particular mosque, in regard to a 
particular place. Now, there is undoubtedly a tendency to treat a parti-· 
eular dispute regarding a particular place as a general question affecting 
or ;lUrporting to affect all ~  or Muhammadans throughout India. 
And that is a most serious menace to my mind. It is quite clear from 
the papers I have had occasion to examine i.n connection with some of 
tile l'e«.'ent oecurrencflS that have taken place that there have been occasions 
when the people of the locality were perfectly willing to come to terms 
·1J.acl it not heen for the interference of outsiders. 

Now, I ~  endeavoured to show that·the Government of India does 
DOt sit silent on the hill.top regardless of what is going on down below. 
But where, I ask, is help to come from' Where, I ask, must reforJR 
ltegin' Is it at the top or at the bottom f Are we to in1luence the 
masses or are we to intereRt the leaders' Ex I&ypothesi, according to ~ 
atatements, the leaders are willing to compromise. If that is true, then 
there is no need to approach them. TheY' are convinced, but they oannoc 
infiuence others. Who then are the people we have got to get at T The 
Bl888PS. And how can the Government of India reach the masses f Sir, 
m one way only. rn the way we have always reached the IIUI&'ieS apad in 
which we still reach them : through our 19eal officers. Those local 9fticel'S 
un obtain t.heir directions on important questions of priBeiple from their 
Local Govemment and the Government of India can iadicate its general 
policy : that is undoubtedly the case. But it must be tJuoough our local 
GfIlcers. And what are you going to do on your side f You are all going 
to-morrow. This House will very shortly be dissolved. Honourable 
Ilembers will be living, some in towns, others in their villages, and wha* 
can they do T They can aU .. S4NIlethilll W iell tlleir neighboUrs, to expWt 
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to their more ignorant fellow inhabitants what this state of affairs means 
and how necessary it is to put a stop to it. Now, we can do it through our 
officers; Honourable Members can do it themselves or through their friends 
and through those they know have influence locally. To my mind that is 
where much may be done. lIuch may be clone by working on the masses 
below. The leaders-they also, if they lead. can influence public opinion. 
But it is not by hiding our heads in a bag and refusing to face the 
situation. that anything will be effected. Now, I have been very much 
struck-I Hhould not be frank if I did not tE'll the House-I have been 
very JINlch struck by the fact that in the debates of this House, whenever 
anything of this kind has come up. speakers of a certain community in 
this House·· have mainly come from Southern India where this communal 
tension does not exist as it does in other parts of India. That is a very 
striking fact and I hope to-day we shall have some clear statements of 
what the views of those who are more particularly affected are in the matter. 
I think a frank pronouncement of a desire to co-operate in putting an end 
to these serious troubles would have a very valuable effect. 

Now, Sir, I do not propose to deal\at length with the actual terms of 
either the Resolution or the amendment, but I must say a few words on them. 
My friend Yaulvi Muhammad Yakub wants immediate legislation : my 
friend Diwan Bahadur Rangachariar wants a committee which probably 
would recommend legislation. It is true that hE' does not in so many 
terms say that, but I take it that that is the real difference between the 
Resolution and the amendment. Well, Sir, I do not think it could be 
seriously argued that any Government could possibly take up legislation 
on the lines suggested. The Resolution, if you read it carefully, would ask 
for the widest interference with religious rites. 

llaulvi • 1Ihamm acl Yakub: Sir, I have already expressed my 
intentHln of accepting the amendment of Diwan Bahadur Rangachariar, 
and I accept it. 

The Honourable 8ir Aluancler MudmmaD : Still, that would hardly 
prevent my commentinp: on the terms of the Resolution. However, I do 
not wish to take up the time of the House in doing so. I take it that 
the Honourable Member really. wishes to say that he r.ecognises his Resolu-
tion goes too far and he is prepared to withdraw it. I then turn to the 
amendment, which o.nly varies a degree from the actual Resolution. It 
involves the establishment of a committee. an all-India conference of 
selected leaders of public opinion and experienced officials to examine the 
present communal situation in the country and make recommendatioos to 
regulate the performance of religious festivals, riteR and ceremonies of the 
different communities in India. Now, that course is very very wide. 
It would involve inquiry, travelling over the whole of India, dealing with 
communities so diiferent Ill! the ChriRtian and the Hindu, the Sikh and the 
Muhammadan, and there would be various other communities. (8ir Hew; 

. Singh 001lr : 4. And innumerable (lustoms. ") And my Honourable friend, 
Sir HaM Singh Gour, says .. innumerable customs." I do not think that 
an inquiry of that kind unless undertaken in circumstances where all the 
communities were earnestly desirous of obtaining the beat results, would 
have any useful rE'.8Ultll. At a time when communal feeling is certainly 
not in that frame of mind. when the judicial examination of the question 
is .Dot likely to be undertaken in a BOber spirit, I fear that that in itself 
wouM be a very serious objec«on to the propoaal. 
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Bentinck' (Laughter.) 
The BoD01ll'&ble Sir AleDDder lIuddiman: J do not think it is 

necessary to deal with my Honourable friend on this occasion. As I said, 
the scope of the inquiry is far too wide to promise any useful result at any 
time. It would be an inquiry which, if it succeeded, would require the 
regulation of religious practices to an extent that I doubt if any legi<;la-
ture, composed such as ours is, could possibly undertake, and any Govern-
ment, cQIDposed as ours is, could accept. The adjustment of rights between 
the different religious bodies-I use the word " rights" advisedly-is a 
matter on which it is extremely difficult to legislate. Where civil power 
can rightly impinge on religious observances is in the interests of public 
peace, in the interests of decency and in the interests of law and order. 
Any Government will be very unwise to legislate on such matters and a 
Government su<!h as ours, which has claimed to grant complete tolerance 
of all religions, will be going back on the traditions which have been 
ma,intained unchallenged during the whole of our administration. While 
J make these criticisms-and there are other criticisms which could oecur 
to me on the amendment-I am glad that my Honourablc friend has brought 
it forward. I am sq,re that it was brought .forward not in any spirit or 
with any desire to embarrass the executive Government or with any 
desire to crea,te ill-feeling between the communities. It was brought for-
ward perfectly bona fide and with every wish to assist us and I thank him 
for bringing it forward, though for the reasons I have stated, I am not in 
a position to accept it. • 

One other point that occurs to me is that any meeting of that kind, which 
was of an inquisitorial character and which endeavoured to settle disputed 
points would inevitably raise those very disputes which I am sure' my 
Honourable friend is most anxious to avoid. Sir, the causes of these 
communal troubles I do not propose here and now to review. They. are, 
I think, known in greater part to all the )lembers of this House. Those 
causes lie deep. They lie, as Sir Denys Bray in his very eloquent speech 
said, deeper than the material treatment of penal laws. They lie deeper 
than penal enactments. In any measure that I have brought forward 
before this House I have ne"er put forward the argument that increased 
power, increased penaJ provision, will cure an evil of this kind. The House 
will be doing me justiee to say that I have not employed that argument. 
I do not believe it and I have no wish at any time to use it as a grouhd 
for bringing forward that class of legislation. The cure for the disease 
which India is suffering from lies far deeper than that. It is to be found 
in the considerations which were so ~ t  put forward in the speech 
of Sir Denys Bray. It is to be found in the words of His Excellency the 
Viceroy's speech to the Chelmsford Club. 

In conclusion I cannot help feeling that this debate will have serve({ 
a yery useful purpose even if it does not go much furthE'r. It has en-
abled the House to express its views on this very important question. to 
express them with dignity and l't"si'raint and it has enabled the Goyernment 
to !lhow thflt it is neither unmindful nor nE'glecfful of the duties of Gov-
ernment in regard to this matter. 

Raja Ghuanfar Ali Khan (North Punjab: Muhammadan) : I had 
no mind to take part in the discussion to-day but I am rising in 1.'eIIponse 
to the appeal made by the Honourable the Home ME'mber that he 1I"a8 very 
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anxious to hear somebody from the area which waa mOTe affeeted by these 
communal riots. In my opinion the picture whichhaa been drawn of 
these communal riots is darker than it actually is. I do not think the 
disease is so deep as the Honourable the Home Member thinks and I do 
IIOt think the ~ is so very difficult. It is not the masses who are really 
anxious to fight but I think it is only a few leaders of both communities-
not those responsible leaders, but unimportant men who for selfish motive 
are creating these troubles. Really. Sir, the differences between )Iuham-
madaDS and Hindus in this country are not very great. With a little 
more understanding and with a little more education I think they can be 
settled at any time. I am afraid too much is being made of the situation. 
I do not know what are the reasons for that. After all, in such a big 
eoUDtry as India, there is bound to be some club, some bad feeling, and 
BOme trouble. BlIt I think that if only the leaders of both the communities 
would seriously make up their minds and if -they would realise that the 
situation is getting more serious every day, they can stop these quarreh! in 
DO time. 

I was very pleased to hear from the Honourable the Home Member 
that be realises that the functions of the Government of India are two-
fold. The first is the ma,intenance of law and order and the other is bring-
ing in peace and reconciliation. When the Government realise that tneir 
object is not only to maintain law and order but also to bring in peace 
and reconciliation, I was very much diaappointed to bear that the Honour-
able the Home Member was not prepared to accept tbis amendment which 
contains such a very reasonable demand. After all, what is it' 
It only recommends to Government to convene a meeting of the leadprs of 
the various communities who will sit together and consider whether they 
can find out" some means of settling these differences. As has been pointed 
out by many speakers before me, His Excellency the Viceroy has already 
impressed the hearts of many public men by his frankness and sincerity 
and I think if the Government "Were to accept this amendment and call such 
a conference, they will not only provide a great opportunity to the new 
Viceroy to come in close touch with the various members of the different 
communities but it will also be regarded 8s a serious and sincere step in 
the direction of Government's trying to bring about a reeonciliation. After 
all, what harm would possibly come out of this conference! The worst 
thing which can happen-and which I do not think will happen-is that 
the conference will not be able to arrive at BOme definite decisioD. But 
what harm will be done' The situation will not grow more serious than 
it is at present. Sir, if one were seriously to consider the change that 
has taken place during the last 7 or 8 months, it is quite enough to con-
vince any body, who has got the slightest love for this country, that matten 
are growing serious. I have been here in this House for the last three 
years and formerly, at every meeting, we used to talk about constitutional 
advance, we used to talk about Swaraj, we used to talk about our politi(,11.1 
rights. But now I do not hear a word about it either on the floor of this 
House, or in the lobbies, or in our private talks, or in our social gatherinlr'. 
So this alone is enough to convince all the Indian leadel'lJ &nd all the 
communities that thinp are taking a very bad tUI'll. 

If .... lar lahibada AWal QaiJum: And Irtill you say it is not very 
.. rioW!. 
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• 
:aaja GhalaBfar Ali Khan : I say it is not very serious when I hear 

. such phrases, as " the disease is very deep " and " the remedy is very 
difficult". I do not believe it. I think it is not so deep. (An HonotII-
able Member : " Question.") The recent riot at Delhi which took place 
about two or three days back only proves that the feelings are very much 
strained and no legislation can help to bring about a reconciliation. That 
a trifling quarrel between a Hindu peon and a .Muslim shopkeeper should 
lead to a communal riot resulting in so many C8Bualties on both sides, is 
really a great shame . 

• Khan Bahadur W. M. B1I8I&D a1]y (Sind: Muhammadan Rural): 
What does that indicate T 

Bl.ja GbuaDfar Ali DaD : It indicates that the feelings of both the 
communities have been strained by the mischievous propaganda, by the 
inflammatory speeches, by organising communal parties, and so on. lIuch 
has been made of music before mosques, cow slaughter and other things. 
These questions are not so serious that we cannot find a solution of them 
if we want to. There are only two ways of dealing with them. Either 
we shbuld declare that everybody has got his own civil rights, and nobody 
has got any business to interfere with him, and that neither the Muham-
madans have the right to stop music before mosques, nor the Hindus have 
the right to dictate to the Muhammadans that they should not take cows 
for slaughter along a certain route, or, if we think that there is no such 
thing as ' absolute right " then we can come to an agreement differently. 
We can tell the Hindus : " You please have some respect for our prayers 
and stop the music at prayer time. It will do you no harm. " On tlte other 
hand, they can approaeh and request lUI : " Do not take the cows along a 
certain route because it is mainly populated by Hindus". In my eity there 
were serious rumours that a riot might take place. Some of OUl' Hindu 
friends had a talk with us about it. We said that we need not go to the 
court or the Government and that no trouble would arise. The matter was 
mutually decided in ten minutes. 

:Mr. E. Abmed: What happeBed at Rawalpindi T 
:aaja CUtalRDfar Ali Khan : I am not here to give all the details of 

the riots that took place in various parts of the ceuntry. I am here to 
suggest in ~' own humble way, a solution of these. In my opinion if 
the conference is called they can very easily deal with three or four matters, 
which, in my opinion, are mainly responsible for the present state of affairs 
in the country. The first is the communal volunteers, whether they are 
Tanzeem or they are Mahabir Dal. They prove a source of trouble and 
menace. They must be given up. Mixed citizen guards of all the «!Om-
munities should be substituted. That is a question which can be deeided 

. at the conference. The second is these physical communal akharos. 
Every community has got a rigqt t(l develop its physical strength by 
taking physical exercises. but the time when they were started and the way 
their physical strength is displayed in the bazaars are not likely to improve 
the situation. So no harm will be done if these akharas are thrown open 
to members of all communities. The third thing which has got into the 
minds of the ma!l8es is the question of conversion by unfair meaDS. I do 
not think there is much in it, but any how this is a matter which through 
lOme irresponsible papers have poisoned the minds of religious people. I 
do not· want to waste the time of the House by relating aU the varioWJ 
things which are responsible for these communal riots. But the points 
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which I have just placed. before the House are such 88 can very easily be 
gone into by the leaders of all the communities. The only reason why the 
1.1Jlity conferences of the leaders have hitherto failed is that other irrelevant 

~t  have been allowed to creep into the discussion. If the Govern-
ment can restrict the object of the conference to these four or five ques-
tions alone I am. sure there will be no difficulty in arriving at a conclusion. 
In private conferences political questions are brought forward : the ~ 
tion of the number of seats,. the question of separate and mixed electorates. 
These matters have absolutely nothing to do with t.he present t ~. 
There may be a 'group in the country who do not want separate electorates. 
But we can fight out the issue in a constitutional way. These ,political 
questions should not be mixed up with the religious question. We should 
deal with them separately. in the many constitutional ways open to us. 

Nawab Sir BaIn'bada Abdul Qaiyum : May I ask with your permis-
sion, Sir, what will be the composition of the conference, how are ~  Gov-
ernment to select the members. what should be the proportion of members· 
of the different communities and who will appoint them T 

Baja GhuaDfar Ali KhaD : I do not care about that. It is abso-
lutely immaterial to my mind what the proportion of members of the 
various communities should be. There is His Excellency the Viceroy. the-
Home Member and the proYincial Governors. The Viceroy can write to all 
the Governors of Provinces and ask them to nominate to that conference 
men who they think are really ~  men and have influence with their 
eommunity. There will be no difficulty in finding such men. If anybody 
asks me I can give him the names and I would not mil8 out a single im· 
portant man. 

Nawab Sir 8a1d.bada Abdul Qaiyum: What about the so-called 
favouritism to Muslims T There are RUspicions. 

Baj" GhazaDfar Ali KJum : I do not take these rumours seriously. 
If somebody says the Government if! showing lmdue favour to Muh8JD-
madam., it is entirely wrong and it is not necessary for me to bring in any 
arguments in support of that denial. 

I want to finish, Sir, after making one or two more obRervatioDs. So 
far as my community js concerned, I can &Sf!ure the Government and I C&Jl 
assure the Hindu leaders, that }\'e are really fed up with all these communal 
troubles. We are prepared to come to any reasonable settlement of all 
matters whether they are politica] or religiouf! or social. We feel ashamed 
when we read in the papers that a certain place of worsh,ip of one com-
munity has been attacked by members of the other community. We feel 
ashamed when we hear that human life is being wasted on an ordinary' 
excuse, under the name of religion. Religion bas nothing to do with it. 
lt if! ~' personal enmities and perRonal ambitions which sometimes lead' 
people .to take part in communa] fightf!. With these few remarks, Sir, 
r strongly support the ~ t of my Honourable friend Diwan Baha-
dur Rangaehariar, and I earnestly appeal to the Government Benches that 
though this demand hili< no voting majority behind it, they should flee their 
way to accede to our wishes. By doing this they will not only ~ 115 
sitting on this side and who are a]ways ready to co-operate with them. but 
they will also repUdiate the suggestion which is going round in some c ~  
that the Government is. if not actively t t ~ these riots, at least .h.lw-
ing indifference and inaction. Thill will be giving a practical proof tha11 
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these rumours are absolutely wrong. I know that the maintenance of law 
and order is a provincial matter and that the Local Governments are in a 
better position to deal with it, but the abnormal state of affairs which now 
exists in the country pas made it an all-India question. Of course such a 
conference can settle, the fundamental principles only and the Local Gov-
ernments can be cntrusted to deal with the details. Is there a problem ' 
which has no remedy T There is the question of rumours in these irre"l-
ponsible papers. The Provincial Uovernments can open publicity bureau 
to be run if necessary by non-ofticials, which can issue daily or bi-weekly 
papers, contradicting all these rumours spread by the various irresponsible 
editors of newspapers. If they only decide to do it, they can do. it in a 
very little time. 

Oolonell. D. Crawford (Bengal: European) : Sir, I rise with COD-

II'.M. siderable diffidence to take part in this debate, and I 
must admit that I am overburdened with the sense of 

responsibility that attaches to anyone who speaks on this difficult and 
very delicate problem. The high tone of the speakers who have 
preceded me makes me fear tha,t I myself may not be able to rise to the 
heights to which they did. Both the speeches of my Honourable friends, 
Dr. Datta and Sir Denys Bray, have made a very great appeal to me. 
The European community in India is as much concerned with the 
establishment of communal concord throughout India as is any other 
community in India, and I was very glad to hear the Home Member say 
in reply to Dr. Datta that he felt it the duty of every community in India 
to lend its hand and to vote on this important question. The problem 
is a very serious one : upon its solution depends the measure and the 
rapidity of India's advance, and there can be no one who lives in India to-
day, whose life is spent in India, whose work lies in India, who cannot 
wish to see the country advance materially, economically and politically. 
The problem of communal discord and unrest inside India is one that 
makes our defence problf'ms Vf'ry much more difficult; and that is an as-
pect of the case which urges me to appeal for a greater measure of consi-
deration of tIiis problem than I know Government has already given it. 
There are a Resolution and an amendment before the House. I do not 
like either the Resolution or the amendment. But they seem to have 
one fundamental principle Imderlying them, and that is an appeal from 
the non-official Benches to the Government of India to help in the 
solution of this problem. Now that is a point which I wish to elaborate. 
I believe that this big communal problem is not a provincial problem. 
True, as the Home Member said, the majority of the work will· han to 
be done by the district officer and the 10cal magnate, and I would here 
pay a tribute to the way in which district officers have done so much 
to help to assuage the tension that exists to-day. (Applause.) But there is 
a feeling throughout the country that the Government of India might come 
more readily to our help, and that f ' ~ has grown since the speech M 
His Excenency the Viceroy at the Chelmsford Club-a speech the 
sincerity of which has strnck a responsive note in the heart of every 
Indian in this country. (Applanse.) The Home Member said that we 
should face facts, and whilst I do not like the wording of the Resolution 
which asks for a conference under the aegis of the Government of India, 

. I do feel that there are factors in the situation and facts in the situation 
which might urge t ~ Government of India again to consider whether 
it cannot hold out both hands and bring the Mmmunities together by 
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,a discu88ion of this problem. Tbe commwial problem, to my mind, is 
two-fold. You h'llve, if I may so put it, the original rivalry of two great 
~  in this country. That is a problem that has been with us for 
.centuries and which will be with us until education bring!; with it a 
spirit of mutual toleration. But there is the crisis with which we deal 
at the moment, the extreme tension that has been given to those religious 
feelings. What is that due to T We all know it in this House. It is 
due to the fight for political power. The c t ~' is begiuning to reallile 
that the R-eforms have meant something and the communities are organill-
ing to take thl'ir share in the government of the country, not only Hindus, 
not only .Muhammadans. but Europeans too. That is ~ lie'S at the 
bottom of much of our trouble to-day ; and I who have seen a good deal of 
this trouble in the proYincl' from which I come, Bengal, realise that it 
,gained eonsiderable force from thl' fact that one big community refused to 
come in and work the Reforms for what they were worth. It gave an 
opportunity to thl' minority community to makl' a hid for power for its 
own purposes. It is a matter of "ery great regret, but there it lies, the 
tronble, that is, the extreme tension to-day. is due entirely to politieal causes. 
Now there have been suggestions made whieh are worth, to my 'mind, tile 
conside1'8tion of a conference under the aegis of the Government of India. 
We have heard soml' talk of communal l'lectorate. that the evil 
lies in communal electorates. I do not propose at the plOment to 
discuss that particul.ar problem. But I would remind the House 
of a certain correspondence whieh took place in the Pioneer shortly 
after the rioting in Calcutta in which Sir Tej Bahadur Sapru suggest-
ed a certain method of stopping the trouble. He suggested that in those 
districts in which riots took place the whole district should be dis-
~ c  and to that proposal even my friend Pandit Motilal Nehru 
lent support. Now, I do not believe that the proposal was practical 
and I think it was far too severe. But to my mind it indicated another 
direction in whieh we could find some reason for these communal' 
troubles. It .~ to my mind that the electorates were not sufficiently 
educated themselves to resist exploitation at the hands of persons who 
desired to prellf! their own personal ambitions and it struck me that 
p088ibly in a conference we might find something better, something 
which would not lay the masses open to having their religion exploited 
for political purposes. Those are points which I feel that a conference 
under the aegis of the Government of India might certainly examine and 
if it was not possible to take action early, it would anyhow give a line 
for consideration of this particular aspect of the problem when next the 
Royal Commission visits India. I feel that in troubles of this nature, the 
Government must take action. I know they have been doing mueh, 
but I feel that their action. has not always been perhaps as strong and 
as firm as is necessary. I have already paid my tribute to the district 
otticer, but I feel that the fault sotnetimes lies in the Secreu.riat ~ 
men have for long years left their districts and been out of touch with 
the actual feeling in the country and there might be· something in sug-
gesting to the Government of India and to Provincial Governments the-
more frequent change of their officers in the Secretariat in the way that 
the General Staft at Army Headquarters does with its military officers .. 

The Hqme Member has deGlared the policy of t ~ GovernJnellt to 
be twq-fold, the maintenanee of law and order-alld I hope .u will 
take note of that-and. the promotion of conciliation. If the latter is 
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the policy of the Govemment of India, then I feel tut there can be nO 
harm and there may be an advantage in getting together under the aegis 
of the Govemment of India men of position to study this particular 
question. Admittedly, the cure really lies within. I would remind 
the House of the OCCa&-ioDS on which Members of thq. House have abused 
other communities either by pressing the privileges of their own com-
munity or by curtailing the privileges of others. I have spoken on a 
previous occasion of the fact that the good-will which might be forth-
coming from my community is often put back many years by remarks 
which fall from the lips of Members of this House. There has been 
political growth built up by teaching racial hatred. There has been 
racial hatred preached against Great Britain. What this country wants 
is not racial hatred but good-,vill. You have preached racial hatred and 
now it has spread to communal ~ t  and is spreading to individual 
hatred. We desire-I think all of us earnestly desire-to find some 
solution of this difficult problem. We all want to help India on the road 
to her eventual goal, but it cannot be done without the spirit of good-
will. I would make an ~  appeal that every Member should en-
deavour on all occasioDs to create that spirit of good-will rather than 
to create one of communal hatred or racial hatred. Finally, I ma, 
assure the non-official Members of this House, the members of both big 
communitieR, that they can rely on the European community in India 
to lend its hand to them in the solution of their real difficulties. The 
solution lies in courtesy and in toleration. I might suggest to them 
that they try what is tried with members of my community when they come 
~ here. We are taught what we should not do to offend Muhammadan-
susceptibilities. We are taught what we should not do to offend Hindu 
susceptibilities and we would go a long way to give up a considerable 
amount o-f our OWn privileges to avoid offending other communities. If 
this could be done amongst their own young men, I feel we would have 
.gone a lang way to have eased the present tension. Generally 1 I am myself 
in favour of the Government of India eonsidering the p()SSibility of calling 
a conference not on the tt'rms of the R.esolution of my Honourable friend 
Diwan Bahadur T. Rangachariar. which I cannot support, but under the 
leadership of His Excellency the Viceroy and under the aegis of the Govem-
ment of India where we might come together and help at least to ease the 
existing tension. 

111'. J[. C. Boy : Sir, as the Honourable the Home Member has not been 
able to accept the substantive proposition moved by my friend Maulvi 
Muhammad Yakub and also the amendment moved by my friend Diwan 
Bahadur T. Rangachariar, I beg leave to move my motion in substitution 
of the original Resolution moved by llaulYi lIuhawmad Yakub. 
My motion runs as follows : 

•• Tltig Assembly recommends to the ~  General in Couneil that he may be 
pleas!'\( to ,'on vent' 1111 All·India Confl'rl'nee ot leaders of publie opinion :md exPeri. 
eneed onleinls to eXIiDline the pretk'nt eommunal situation in the ('ount1"\" and make 
ret-OInmen<1ations. ' , . 
Sir, mine ill a very simple pro)lMition. Sir Denys Bray has addressed 8 
fervent moral appeal to the Indian nation. I make an appeal to the' 
Honoorable the Home Member to accept my Resolution. My Resoluti()lll 
will leave ample seolle to the Government of India to do what they like. 
StUUbzad& Sir Abdul Qaiyum. asked who would convene the conference and 
who ere to be its m.embers. These matters are entirely left in my Desai. 
tie:. ~  the ~  General in Council;. His ExeeUeIl6X'II&aX be..pleutdl 
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to call the leaders of public opinion belonging to Hindus, Muhammadans, 
Europeans and other minority communities which my friends Dr. S. K. 
Datta and Mr. Dumasia represent here. The conference will be of a mere 
advisory character. It wiII lay no ()obligation upon the Gowroment of 
India. The Government of India will be free to accept or reject the 
advice ; but, Sir, I feel that as an earnest of the intentions of the Gov-
ernment of India, the time has come when they should make a move. 

My reasons fur urging my proposition are three. Sir Alexander 
Muddiman bas already accepted the position that Government in this 
J'Ountry are responsible for the maintenance of law and order; but, Sir, 
whomever the primary responsibility belongs to, the supreme responsibility 
undoubtedly bel()ngs to the Government of India. Have they discharged 
this function' I shall ask for an answer from the Home Office. More-
over, Sir, can they discharge this function without settling these communal 
dUferences' This is a matter, Sir, which I am quite sure was visualised 
by the Joint Committee. The matter was fully examined at considerable 
length in paragraphs 3 and 5 of their Report; that is the relative respon-
sibility of the Supreme Government and of the Provinces. This is what 
they set forth : 

•• For lfU'lrdianahip of the peaee ........ the Governor General in CoUJlcil should 
remain in undisturbed rellpoD8ibility to Parliament aDd should be fully equipped ",ith 
the neeeasary powel1l to· fulfil that reapouibility." 

That responsibility, Sir, I say bas not been adequately discharged 
end, therefore, I suggest that the Government should convene this COIl-
ference to take stock of the position and make recommendations to His 
Majesty's Government. 

Sir, my second reason for urging this conference on the Government 
of India is the great obligation which His )Iajesty's Gover'nment has laid 
Q.pon the Government of India to prepare India for self-government. Sir, 
can this be done without settling this communal question' This can 
.never be done without a permanent settlement of this question, and the 
only party, I feel, who can settle this question is the Government of 
India, for they alone haw the authority and tht> necessary power. Sir, 
what is the basic cause of the discontent! Music before mosques is a. 
mere sympitom. The basic cause il; .entirely political. For the first time 
since the Reforms, the people of India have realised tbe power of the 
vote. They have also appreciated the fact that ~  realisation of 
nsponsible government means gradual transference of authority from 
British subjects to His Majesty's Indian subjects. We have realised for 
the firllt time that we are now fighting for the loaves and fishes. This 
conference, if it is held by the ~t of India, will be in a position 
·to examine this question and prepare the way for the Royal Commission 
j,n 1929. It is no use playing hide and seek with it ; we must face the 
question, and the sooner the Government of India makes up its mind to 
convene this conference the better it will be not only for the country but 
for the Government of India. . ' 

Sir, the next point to which reference has been made is about the 
failure of the leaders. I do not believe they have failed. I know most 
of the .leaders, I have enjoyed their frIendship and confidence ; they have 
not failed, the people who follow have failed. We have not that natiQlUlI 
discipline which !IIhould be inherent in a nation set-king self-government. 
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Sir what is-the good of convening a conference of leaden' Mr. C. B. Das 
tri:d the Bengal Pact in Bengal. What was the result 1 Was the Bengal 
Pact ratified by the people of Bengal 1 Never .. What ~ been c;lone in 
Western countries since the war 7 All great natIonal questions of unport-
ance have been subjected to a plebiscite !, If you look at Easter.n European 
countries neare!>i to us, you will find many installces of the same arrange-
ment. Can we subject our question to a plebiscite T We cannot.. If 
. we are going to settle this question, the ~ t .of India ~ c ~~  
it in consultation with the leaders of publIc opiDlon. That, Slr, IS the 
only way. No other way is open to us, and I appeal to the Government of 
Inaia to accept my ResOlution and thus make a beginning in the solution 
of a problem which is menacing civil liberty and lowering the respect for 
lawful authority. Sir, I commend my Resolution to the House. 

The A8IIembly then adjourned lor Lunch till Half Past Two of the 
Clock. 

'The Assembly re-assembled after Lunch at Half Past Two of the 
Clock, Mr. President in the Chair. 

-Sir Bari 8iDgh Gour : Sir, the Resolution and the amendment and 
indeed the other amendments which follow on the same linea 
aruggesting the holding of an all-India conference or committee 
for the purpose of making recommendations to regulate the performance 
of religious festinls ..... . 

Diwan Bahadur T. JtaDpchari&r (Madras City : Non-Muhammadan 
Urban) : Sir, in order to facilitate further discussion I may say, speaking 
for myself, I should like to withdraw my amendment in favour 'Of Mr. K. C. 
Roy's. 

ne Honourable Sir Aleunder Muddima'D : If the original Resolu-
tion is withdrawn and the second amendment is withdrawn, then, Sir, I 
think there is nothing left to discuss. ' 

111'. Prelident : The Honourable Member knows that neither the 
Resolution nor tlw amendment can be withdrawn without the leave of the 
Iiollse. Sir Heri Sin!!h Gour. 

Sir Bari SjDgh Oour: Sir, I was going to say that the varioUs 
amendmenbl of ,"hieh notices are on the paper all convey the same idea 
namely, the holfling of II conference or the constitution" of a c tt ~ 
to nJnk(' certain rl'('(Immp.nd:l!ions on the performan('e of reli!lious festivals 
and "tIler rites and ceremoni('s ot the different. commlmities in' ~ . ~ . 

~. I look at the ~ t .  f:om a different point of view. The first thing I 
think ~ must enq1llre mto IS the cause of the present communal tension in 
the e.ountry. Honourable :Members are aware that this communal tensifon is 
confined ~  to British India. We have large States like Hvderabad 
and Kashniir where. . . . . . '  ' . 

Sir Denys-Bray : Sir, I rise to a point of order. Is the Honourable 
Member in order in referring to the Indian States and their administra-
tion T 

Pandit Madan IIoI1an lIalaviya : CertainlY'. 
1M LaJpat Jta.t : Why not , 

• 

"Superh not I'orrerted by t : ;; ; : '~ ';' ; . , 
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lIT. Presiden& : Sir Bari Singh Gour. 
Sir !laP ~  Gout : Where such tension is non-existent ..... . 
'lbe Honourable Sir .Aluander Iluddiman : What! 
Sir Bari BiDgh Gour : And. when it does exist it COUleS to a very 

prompt and sudden close. Now what is the ~ r Why is it that 
in British India we have this incessant communal tensIon T I beg to sug-
gest that it is the natural outcome of the liberalisation of the policy of the 
Government of India, and if Honourable MemberS' will only cast a glance 
at ~  map of Europe and Asia, they will find that with the advent of model'll 
democracy and the replacement of old ideals of government there bas been 
a general world-wide unrest caused by the awakening of the East and the 
realisation of their rights and responsibilities by the people. Therefore, 
so far as the communal tension in this c(mntry is concerned, I heard Members 
on both sides and bel'onging to both communities adverting to the fact that 
these tensions are religious in appearance but in reality political. My 
friends will therefore .remember that any cure that you suggest for the 
settlement of religious ceremonies and rites will not be a cure that goes 
to the root of the situation. We have, therefore, to find a remedy for the 
political discontent ~f the country. All C()mmunities now realise that 
with the advent of responsible /rOyernment ill the country larger powers 
have been given to the people and still larger powers will be given in 
the near future, and consequently the members of both communities are 
naturally anxious to set their house in order. They are organising them-
selves and they are asking the Government and those responsible for the 
administration of the country to recognise their rights. 

That, I submit, is the real issue, and I beg to suggest that in India that 
imme has come to the forefroont on account of the historic causes which have 
led to the evolution of Indian society. Long before we understood politics 
we understood relgion and long before we understood religion 
we understood communities. The communal tie has been the 
genesit; of all society, eastern and weartern. In the early days 
of Rome and Greece and in the mediaeval period of English history 
and Irish history communal feuds and commlDlal 888ertions of rights were 
as common and as violently and virulently asserted as they could ever have 
been asserted during the apex of Indian tension in the metropolis of Bengal 
and elsewhere .. Now, Sir, that I submit is the real situation. We under-
stand communalism ; we understand religion ; but so far as politics is con-
cerned, our education is of reeent growth and it is on that A'fOurtd that I have 
always been a supporter of the Reform Act of 1919. It has brought into 
the arena of practical politic" the realisation of responsible government, 
and with it a duty cast upon the people of this country to understand the 
meaning of politics. 'VeIl, Sir, immediately after the enacftncnt of the 
Refurm Act an attempt waH made to educate public opinion in this 
country in the art of government through the instrumentality of c(mnn8-
nalistic and religioull teaching. Thf" resuh has been that thf'" countrvwas 
galvaniJ.!ed into a new life and we felt for the time being that this life 

~  a manifestation of a dornlant vitality possessed by our people and 
·that It had come ft, stay. But the immediate caUR(>1iI which made tbe alliance 
of I'd igioTI ann politics became more or leAA !lhadowy and people Yt"ry 
soon f:-got tht; new ~ .  they had learnt about politics but remem-
bered toe adheSIOn to rehglOus precepts and customs. The result has been 
that t~  religions im.tinet. behg Rtimu)ated by,an ani6eial ~~ .. incql-
cated m the wake of the Reform Act of 1'919. has left an aftermath in the 



• rewlts and exhibitions of lawlessness which the country is witne8sing 
to-day. That seeme to me, Sir, the historical origin of this so-called com-
munal tension in this country ; and, if that is the case, I beg to ask Honour-
able Members here how any committee or conference can really solve the 
great problem with which this country i.'; confronted here and to-day. 

Let me idealise for a moment the result of a committee or conference Oil 
the lines suggested by Diwan Bahadur Rangachariar or on the lines sug-
gested by Mr. Roy. If a conference is held and they make certain recom-
mendations, how are those recommendations to be carried out' Those re-
commendations, I submit, do not in themselves carry any sanction behind 
them ; and if the Government of India become associated with these con-
ferences, their recommendations will morally, if not legally, bind the Gov-
ernment of India. The result of that will be that the political question will 
be visualised through the very narrowest speetae1es of communal strife, 
communal dissensions and communal compromises. Is this right for the 
whole of India' Is it right, I ask any Honourable Member, for the good 
of the future goverpment of this country and for what we have been crying 
for, for the larger reforms that we want in the administration of this 
eountry , Are we to see through this myopic vision the very large qUe&-
tion that looms in the horizon as to the future of the Indian people , I 
ask, Sir, that the first thing that the Honourable Members of this House 
should do is to take a long view of the situation, and the Honourable the 
Home Member has rightly pointed out that if you can change your angle 
of vision, and I add to that. if the people of India and the leaders of both 
dommunities began to think in terms national instead of in terms eommu-
nalistic or religious, then we shall have made a real beginning towards the 
political emancipation of the people of this country. That, I Bubmit, is 
the first necessity. People must understand that politics is an art of 
government and has nothing whatever to do with either communalism or 
religion and that it can only be learnt by trying. You cannot .... 

111'. K. Ahmed: How can you forget your religion , 
Sir Bari 8iDgh Qour :'If you cannot forget your religion, you have, 

at any rate, to give it a proper place and see that politics is not mixed up 
with quest.ions of religion. The two things are quite apart, and European 
culture and civilizajion would not have been what they are had there not 
been the divorce ofl'the Church from the State. That is the first thing, 1.. 
aubmit, that this country requires. We havl' to educate public opinion 
aDd explain to the people, the intelligentsia as well as the masses, that 
politics is something distinct and different from communalism or religion, 
and I venture to submit that, the moment we have learnt that le8lion, we 
have learnt a good deal. That, I submit, is the first thing that we have to 
do. How can any conference, how can any committl'e. however repre-
88Iltative, however influential, decide this great question which must, 
I 8ubmit, spring in the heart and be earried to the brain' I, 
therefore, beg to 8ubmit that the cure which has been suggested in all the 
ResolutloDs and amendments is really not the cure for the present state 
of discontent in this country. 

Well, Sir, I have been speaking so far only on the Resolution. Turn-
ing now to amendments, my Honourable friend Diwan Bahadur 
Rangachariar is not enauaoured or the wording of bis own amendment. 
Be protested when he spoke on his amendment that his amendmeat was 
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not ideal, and he has since confessed that his amendment is not even work-
able. He therefore wishes now to support Mr. K. C. Roy's amendment, 
and he says that this amendment should be superseded by that of Mr. K. C. 
Roy. Now, let me examine Mr. K. C. Hoy's amendment. Mr. Roy's amend-
~t  though briefer, does not carry the matter any further, and I venture 
to submit it is, if I may be permitted to say so, too wide. Now, what 
does Mr. K. C. Roy want? He wants an all-India Conference, of 
which mv friend Diwan Bahadur is enamoured, of the leaders 
of public. ~  (who shall be the judge of the leaders of public opinieo 
we know not) and experienced official .. to examine the present communal 
situation and make recommendations. That is all that he wants. NOIW, 
I beg to ask, will that satisfy anyone of us 1 If the question is how to 
allay the discontent which it is now confessed and cOllfessed openly 
is purely political, and if it is intended to ~ all the major eom-
munities of this country a reasonable safeguard in the present and 
further reforms and administration of this country, bow is any solution 
poMible if you are merely to say that you shall not beat your drnmlt 
when ~'  come up Il,.."'&inst a particular mo!\que or that ~'  shall lead a 
cow along a backyard of a man's house instead of his front gatoe. 
(Mr. K. C. Roy: .. ~  ever said so.") We have been told, Sir, 
by my friend Haja Ghazanfar Ali Khan that all that you want now is, 
firbt of all to stop the conversions, stop the akharas, and also stop. he 
says, the playing of mtsic and thc slaughter of cows and then we shall 
have come nearer to the millenium. (Raja ahaZflft!ar AU Khan: .. I 
never said that, Sir.") I am glad, Sir, he never said it, because I have 
too high an opinion of the Raja ever to believe t hat he could have thought 
this slight panacea. this lJIantrll 'lit , this talisman. this charm, would im-
mediately exorcise the ('JlUSeR of discoDtent -.nd malcontent in this country. 
I submit, Sir, that nothing that can be suggested bY' Members on both 
sides of the House, and which hilS been Huggested, will ever settle the 
differences between the two communities until and unless the Govern-
ment of India courageously grapple with the situ&tion and take up this 
question along with the root cause of the discontent, namely, the future 
government of this country. And I vent.ure to submit, and I have ~ 
mitted it, Sir, ever since I became a Member of this House, that the time 
bas come for the appointment of a &yal ~ t will go into 
the whole future of the reforms in this country and alongside of the refol'DUJ 
take up the causes whieh lead to the clli;content and communaJ. tensioD 
in this country and settle them once for all in a manner which will be 
final, conclusive and authoritati\'e, and will have the imprimatur of the 
high ~ t t  of Pariiam!'llt. That is what we have been crying for. 
That IS what we have been repeating in session after session and, I may 

~ t once more, and I think Diwan BabOOur Rangachariar will not pro. 
test If I rmggest once morc that, if the Honourable the Home Member can 
advise .the authorities at . ~ and here to 8C?elerate the pace of the 
~ ~ t  of a Royal CommI:<;SlOn to t~  up tlus IUld other allied questions, 
It WIll g& far to allay the discontent III thIS countl,)", and this will be theD 
regarded as ? ~~' ~ branch (of till' \'arioUf; items of ~' which that 
Royal ComnnsslOn WI!1 have to 1~c ~  and it will give the people aD 

'~  that there IS an t t~t  body of men inquiring into the 
genes18 and. the future of the administration and of the form of govern-
.. t of tAis country. If that .... e the ReeolutioD; . • . . . . 
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1Ir. p;.dent :' Order, order. I am afraid I IIIt18t ask the Honour-
able ~  to con elude his remarks. 

8tr Bari 8brgh Oo1D' : H that, Sir, were the Resolution, I would 
have given my support to it, but I do not "ee how any conference, how-
ever in1luential, would ever solve the problem, and if I may be permitted 
here to add a word in support of my own amendment which has not yet 
been ~ ..... . 

Mr. 'President: Order, order. The Honourable Member has 
~ t  his time. He must now bring his remarks to a close. 

Sir Bari Singh Gour: .... they will see that I shall amply justify 
the notice I haye gh'en of my amendment and which I submit will serve 
the immediate purpose which the authors of the Resolution and the amend.-
ments ha"e in ,·iew. 

111'. I. lheepallankB (Bombay: European) : Sir, I trust I will have 
the sympathy of the Honourable Members in, as a junior Member of 
this House, rising to make my maiden speech on a subject of such great 
importance. In considering whether I would speak and what I would 
say, I have had con"tantly before my mind •• Fools nlsh in where angels 
fear to tread". (An Honourable .lfember : " Swaraj Benches ".) ~ 

fore .. I do not propose to discuss or to raise any of the causes, difference. 
or result.s of this tension that is going on. All that I wish. to. do is to 
submit to this Honourable Assemhly, and especially to the representa-
tives of the two great communities, a simple rule consisting of three 
words ~' which forms an invaluable guide to the conduct of all contro-
versies. In fact this rule applies to all differences of opinion from pri-
vate differences up to international. It is a rule so simple in ita 
CODIItruction and so wide in itll application that it bears the mark of Feat 
u:perience and geniua and therefore does not originate from me. It bears 
the authority of the greatest J ... iberal statesman of modern history. I refer 
to Mr. William Ewart Gladstone. These are his words: " Never impute 
motives "-" Never impute motives". The more you think of those 
worda, the more you analyse them, the broader their scope and the more 
apparent becomes their value. Sir, I was brought up under the in1luence 
of this rule. ~' f ~' were all strong Liberals and staUllch sup-
porters of Mr. Gladstone and his ~c . (Hear, hear.) However, I 
at the age of 10 decided that I could no longer support Liberal politics; 
(Laughter) and I announced to my family my adhel'ence to the Conserva-
tive Party. I admit that. that Party remained, and still remains, in llliss-
fuI ignorance of this aecession to its ranks. However, in "iew of the 
present position (\f the Liberal Party at. homt' I think I can claim a certain 
amount of political farsightedness even at that t'arly age. Well, Sir, 
there was I, a lone Conservative lamb, amongst n horde of liberals with 
the obvious result that argUments and statements as to the ~ct  
virtues of the two parties were frequent and tended to become more and 
more forceful and trenchant till I was checked by those words: " Never 
impute mo.tives. ': ~  thiH ~ on from year to year till finally these 
words, theIr apphcahon and bearIng became impressed. on mv mind and 
~ . the rest of my life, in t~  coun.try I have been ~  mixing 
t ~ t raees ~ c ~ . seeIng, .hearIng! observing the various ~ 
trovenues whether SOClal, pohtlcal or mternational, it has always struck 
me that there has been a practically entire' neglect of this golden rule. - . 

DB 
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[Mr. J _ Sheepshanks.] 
I submit to this House that if in India during the past. l!'-onths t ~ 

words had been observed both in the letter and in the spmt, then, Sir, 
most of the speeches, most of the pamphlets and most of ~  newspaper 
articles which all deplore would never have appeared, With what value 
to the country and to the two communities, I think the House can 
judge. The leaders of these parties have given their ~  that they 
would leave no stone unturned, that they would use all their .resources, 
that thev would explore all avenues, to eome to a mutual agreeinent. I 
suggest -that here is a path which has not yet been tried. I would I!Sk 
them to give their serious contemplation to the meaning of these three 
words "Never imput.e motives" and work out in their own minds 
what ~  be the result in India, if they adopted them and with all their 
hearts and brains saw that they were carried out to the fullest possible 
extent. If that is done, I submit that the atmosphere would become purer, 
IlUSpicions and differences would disappear and in a short time the 
leaders could meet again in conference with far brighter prospects of a 
successful issue to their labours than has existed in the past or exists at 
the present time. Therefore, I give my opinion that the prell8Jlt is not 
the time for a conference. 

LIla Lajpat Bai : I rise to oppose both the Resolution and the 
amendments. I do not ~ t to make a speech. I tried my best to avoid 
it but I am practically forced to make Ii speech and make the observations 
I am going to make. I realised after I had heard the speeches to-day, 
why the Honourable Members were not in agreement with my motion for 
adjournment. They wanted to make speeches. Wha,t is the substanee 
of this debate so far f With the exception of one or two speeches, Sir, 
the burden of the speeches of most of the Indian speakers was the praiRe 
of the Government and the Government officials and the denunciation of 
the so-called leaders. Nobody had the courage to give a list of those leadeI'S 
who were thUR condemned and denounced. We were told very serioufJIy 
that some of those leaders were fomenting these quarrels for the purpose 
of their own leadership. We were told that they had not made serious 
efforts to bring about peace. We were not told wha,t, those serious efforts 
were which they did not make, and how they could mend their ways. Any-
how I do not want to dilate on that point very much. Weare all very 
fond of getting compliments from the Honourable the Home Member for 
restraint, moderation and fairness. Most of the Members have attempted 
to get that praise, and I congratulate them on their success. Restraint 
is a very good quality especially in a legislature, as speeches made therein 
will practically be broadcasted throughout the length and breadth of this 
country. It is a very good quality_ I approve of it and I praise it, but 
in a question of this kind mere restraint is not the quality that is needed, 
for the solution of the problem. During all this debate the Memben have 
talked as if there were only two parties to this quarrel. I differ from 
that view. There are three parties to the situation,-the Hindus, the 
Muhammadans and the Government and no solution of this problem can 
be effective or sufticieDtly far-reaching, unlet!8 all the' three parlieR sit 
together and frankly and openly, exercising due restraint, put forward 
their points of view and say what they wish to do. No man is mol'e 
ashamed of what we have been doinll. No one has been more humiliated. 
than I have been. While 1"'&1 in Europe, everywhere I was confronted 
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with the tales of tllese riots aDd I had to hang my head in shame. No 
one is more pained by these occurrences than my 

3 P.Il. humble seU ; but all the same I do not think 110ft 
words, commonplace phrases, and platitudes,are going to IIOlve the problem. 
We, the members of the Indian nation, cannot afford to carry our hearts 
on our sleeves. We have to meet the situation boldly and, &8 Sir Hari 
S'mgh Gour pointed out, to probe into the root causes of the disease and 
find out remedies which may remove those root causes. Otherwise all this 
treatment will be only symptomatic. You may suppress a. riot here anel a 
riot there by a judicious combination of conciliatory phrases and by enlist-
ing the services of local men ; but you will not stop them for good and 
you will not be evolving a permanent remedy. Sir, the causes of these 
riots are not local ; they are not even all-Indian; there are world causes 
that are operating underneath these quarrels. I wish the Honourable 
Members to understand the effect of the great world movement upon the 
Indian movement. The Indian movement is not an isolated movement ; 
it is not an isolated phase. Therefore we must not wear our hearts on our 
sleeves, as I have said, but take the situation as it is and try to make it 
as easy as we can under the circumstances. I can well understand the 
Honourable the HomE.' Member's statement that it is the local officers who 
can influence the masses. That is only possible under an absolute 
(despotic) Go\·ernment. Under a despotic Government's rule one man 
is always more powerful and effective for the preservation of peace than 
under any democratic Government. But peace is not the only object of 
life. A death-like peace is not the thing we are striving after. We want 
life, and in life we must have strife and struggle. We cannot avoid that; 
only we should delete all personal passions and prejudices &8 far as pos-
sible-aJ1 meanness, all pettiness, all low-mindedness from that strife and 
Htruggle. If we can do that we shall be honourably discharging our t ~ 
Otherwise we will be making ourselves liable to the accusation by others 
that we are conducting these struggles by mean methods. But, Sir, human 
beings are human beings. I know of no part of the world, and of no epoch 
of history, where the struggle and strife for liberty, the struggle for free-
dom, has been entirely free from that mean and petty low-mindedness 
which at the present moment we are witnessing in India in these communal 
troubles. I do not want to encourage them. By all meaDS try to avoid 
them. to eliminate them, to destroy them by all legitimate meaDS. &.t 16t 
us not be obsessed by the idea. that because we are quarrelling and there are 
thesE.' riots and struggles, therefore we are 'losing everything. Let us not 
forget that in the history of t.he world, this is an epoch of class struggles 
and communal wars. May I remind the Honourable Members on the other 
side. of what happened in England at the time of the suffragette st.-uggle. 
"l'hen the women were struggling for votes' Again what happens ~  in 
Europe in the class war· between capital and labour f And what happens 
in countries where a religious element is still present and powerful T The 
phenomenon that we are now seeing in India is by no means isolated ; it is 
by no means extraordinary. It is the result of world forces, no doubt 
polluted to a -certain extent by our narrowmindedness in matters of re-
ligion. In this respect, Sir, I ~ t to say this, that we should not look 
at this problem in this way. All of us no doubt can contribute to ease 
the situation as much as possiblE.', to eliminRte the obn(lxious I'lements ; but 
let us not run away with the idea that. this kind of talk, &8 has been indulg-
ed in in this House to-day. will help us in solving the problem. 
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[Lala La,jpJot; BaL] ,." 
Now. Sir,in that COIUleotion 1 wish to say one word compliment&ry 

to the British nation. I Wloll in England during the time of the general 
SU'ike. The general strike W&Ii a huge revolution. The British nation 
passed through it with comparative peace, with a great deal of steadintlllS 
of character, because at the present moment in the world there is no per-
fected democraey better and more steady than that of Great Britain. But 
it is not 80 in all countries. W ~ read every day of class quarrels, claas 
riots, class struggles, in France, in Germany, in Russia, in Italy, even in 
that small place ealled Switzerland. in America and eyery other country. 
Are there &ny religious quarrels there Y Are there any quarrels about 
music before mosques or abou.t cow slaughter f Still we find that there are 
widespread riots, a good deal of bloodshed, a good deal of struggle and 
breaking of heads. What are these small countries compared with this 
big 8D.Hontinent consisting of ~1  millions of people and of one million 
and some odd miles perhaps, of area of land' What are those countries , 
This is a vast humanity with which we are dealing. Let us not talk super-
ficially, and of superficial causes, but let us go deep to the world causes 
that are practically moulding us, taking us .onwanis,-we do not know 
towards destrueti.on or towards salvation: Where we shall go, when we 
IIIuill reach the goal is in the hands of the gods. We cannot foretell when 
we shall be at the end of the stroale. H you want complete peace in 
dUs C01IIItry. &8 SOIDe people would want it, go ba.ck to your absolute ruie, 
bat I suppoee DObody in this Houae wou1d. advocate that course. If you 
do DOt want quite that kind. of absolute peace, if you want to have a demo-
cratic form. of Govermnent, we ahall have to pass through this phase which 
tlaough tranaient is inevitable. With very great respect and humility. 
I,..oald submit that the only COUl'lle to make that transition shorter and 
Jess bloodier and less fraught with these quarrels, is to solve the problem 
ef SWaraj and self-government as 800n as possible. Give us a final consti-
tution. Therein you can solve the Hindu-Muhammadan problem for good. 
Let the ~ t stages eome automatically if we must have stages. Let 
the strugle for power between the religious communities inhabiting this 
eountry C8II8e, and then there will be all peace, everything will be settled ; 
Ddlerwise it will not be settled by your pious wishea or by any amount of 
pious Resolutions. 

~  Sir, the MuhammadlUl8 are according to their viem quite right, 
aDd the Hind1l8 are alae quite rip.t in the way in which they look at the 
political and eecmomic pNb1ema of the country. Dr. Datta pve out OUf!-
half of the truth. Colonel Crawford apoke the other half of tile truth : 
tile reueDl!l at the bottom. are eoonGIaie ad pelitical ; ad .. 'lIlY Houou-
aWe friend, CGlODel Crawford.,.aaid, ff'Verr eommUDity wanta to eonlOliciate 
itf! ,.,Wft. My Bonourable friend COIIlplained of the element of racial 
katftId prae.t.. If racial hatred meaw .tragliDg agam.t vested intereeta, 
elaimiq our rigll .... and Privile«ea, then lIUrel,. he is not right in ealliDl 
Rch an attitude raeial hatred. But if there i. any man who ~ in 
raeial hatred of ~  bec&UBe of the limple fact that they are 
Englishmen, then I tltink he is doing • mean thing, a 10W'thing, a thine 
undoubtedly to be deprecated and to be eondemned. Nobody, no respon-
trible man in thia ctNIltry stands fer di8leminating racial hatred 
in that way. But if racial hatred comes out of our strugwd.e, 
out of 81Ir attack on veBted interesta aad oat of our cieD".andi 
for rights ~ t people who withhold thOle rigbts, then 1 as 
afraid that that element of racial hatred cannot be eliminated at all from , 
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discussions in this .Assembly or discussions outside, and there is no lL'te 
talking of such racial hatred. That will continue to go on as it has done 
in the palSt\ But at the same time I want to say this much, that all these 
tkings have to be looked at from a broad point of view. Weare in a 
struggle. Everything. all somebody pointed out, is in a condition of unrest. 
Nobody knows what is going to happen to-morrow. The Muhammadans 
are afraid lest being in a minority they might be swamped aw:ay by the 
Hindus. The Hindus are afraid lest the Muhammadans by gaiiring extra-

~' strength with the help of their foreign brothers might sweep them 
down and ruin them. Owing to that very circumstance, some friends here 
might be very happy for this statement being made, because in their eyes 
the only logical conclusion then would be that the British Governmellt 
must stay here for ever and that tl!e present system of rule should con-
tiline for ever. We cannot accept that proposition, Sir. Some people may 
like that proposition, but we cannot accept it. We have to faee these 
troubles. We have to face these trials. We have to face all these mis-
fmunes. We have to continue to carry on our struggle for freedom.. I 
... very gl'ateful to His Exeellency the Viceroy for the admirable speeebes 
he baa made aad I think all the speeches delivered here put together will 
DOt have a better effect than the speeelles made by His Exeelleney t1Ie 
Viceroy. We have not contrie-ted &8 mueb to that a.tmospllere of peaee 
aDd good-will as the Viceroy did by his speeches in his own sweet words. 
We have been makiag speeebes, very cleverly, with restPaint as the HOBGUI'-
.ble Member said, but all the same keeping our points of view the only 
apeeches which I think were made without diplomacy and which caae 
from the heart, without reference to the prestige of the Civil Service. or the 
iaterests of the Moslem community, or the interests of the Hindu eommnnity, 
were tboae speeches. I have read them and I have read them with admira-
tion. I wish this House had followed the same example and spoken with 
abaolute sineerity. I do not attribute any motives. I do not say that my· 
body has not spoken with sincerity. But I do not think that any speech in 
this House has been made without reservations and without an eye to 
what its effect will be either on the electorates or on the Anglo-Indian Press 
or on the Press in England or on 1he eoming Royal Commil!RioD. .An these 
thiDgs have been kept in view in the speeehes. I personally am not 
ftUloured of Royal Commissions as :my HonolJl"able friend Sir Hari Singh 
Gour perhaps is. What I want is a permanent settlement. You may not 
give us all_that we want at once. You may fix a time, you ...,. fb:: • 
period ; you may give us only certain departments, but if you can per-
manently settle the constitution of India with automatic stages if it is 
desired that there should be stages, then tbat will boek tlit! bottom out of 
these commuaal controversies. The only way to settle tap1'lObleE once 
tor an is to eettJe the constitution, providing for the protectioa of 
the rights of the minorities and settling all questions of communal electo-
rates or communal representation. In my opinion, Sir, that is the only 
JC)tution of the problem. that is the only effective solution. ._ 

Now, I want to say one word more. Many hints and many insinu&-
tiOus have been made with reference to me and against me in this House 
for the last two or three days, particularly about my views on communal 
representation and comBiunal electorat.es. I am not at all ashamed ot' my 
news on t.he question of communal representation and communal electo-
"btes. r believe in the birth of a national consciousness, I believe in pro-
If'!U towards nationhood. During this progress we must pass through 
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these travails and I do honestly say and I say it with all the emphisia that 
I can command that communal representation and separate electorates are 
the last things to make us a nation. My Muslim friends do not agree. Some 
of the Honourable Members have said that if these communal electorates had 
not existed more blood would have been shed. I do not agree with that view 
at all. Many praises have been showered on Government also for their 
impartiality. But this fact remains undisputed, that within the last iJve 
years, communal tension has been growing every day j every day and 
every week and every year there has been progress in this communal tell-
sion. Why, I ask, if the Government have tried their best and if thelle 
friends hne tried their best, why has this communal tension been grow-
ing T Is it not due to the fact that the far off Royal Commission is kept 
in sight by many people T That fact is a real fact. But at the same time 
I may assure my friends that I have absolutely no desire to make any move 
for disturbing the Lucknow Pact without a general agreement of all parties 
concerned. The provision for separate electorates or communal ~ 
sentation cannot be done away with without the general agreement of the 
Muhammadan community. But at the same time if my friends, the Mu-
hammadans, want a change in the Lucknow Pact, an extension of it. or an 
alteration of it. they must bfo prepared for the whole question being re-
opened and all the arguments against communal representation and com-
munal electorates being adduced. So, I think the whole situation ic; in 
separable from the atmosphere and from the circumstances of the case 
and the country and from the circumstances through which we are pas.c;ing. 
Let us all honorably, sincerely, honestly, say that all these low method., 
all this fanatieism, all this low-mindedness, all this pettiness, may be eli-
minated from this discuBSion. Let us carry on our struggle for the pur-
pose of safeguarding our rights from our different points of view like 
sportsmen-in a constitutional way-by argument and by other metbods 
but not by promoting or encouraging these riots. 

111'. It. Abmed : Example ill better than precept. 
LaJa ~ t Bai : Mr. Kabeerud-Din will allow me to say that I have 

never done a single thing in my life to promote discord. From my plaee 
in the Congress at Belgaum when discussing the Kohat Resolution J a-
horted my Hindu countrymen never to think of retaliation or revengp.. I 
have said all that. . . 

(Mr. K. Ahmed rose to interrupt.) 
111'. PreIideIit: Order, order. 
LaJa ~ t Jtai : I think my Honourable friend mIl not find a 

single w.ord in my SJH;eches ~ c  ',008 to promote discord. If. they ~ 
me to gtve up my pomt of Vlew, Just because they want to intimidate me 
in this way, they will never succeed. I. have certain beliefs, 
J have certain principles, for which I stand and no amount of 
coercion or intimidation in any shape or manner will persuade me to 
deviate one ~ c~ from. those principles. Let them run me down to any 
extent they like.. I qUIt.e ~ t that they are also honestly anxious in their 
struglrle for their community. Equally honest are the Hindus to watch 
their interests. Let that struggle be decided by mutual toleration, dis-
cU8l!ion, by argument and by the force of circumstances rather the by 
any show of force or any other method of that kind. These methodl 



• whether they are adopted by Hindus, Muhammadans or by Sikhs or .". 
anybody else I condemn most severely from the :Boor of this House. There 
should be :00 show of criminal force, coercion or intimidation in COnbee-
tion with these outstanding questions of our country. We must settle 
them sooner or later and it is much better if we settle them in a spirit of 
good-will. After all, we have to live in this country. Therefore, nobody 
advocates--I do not advocate-intimidation or resort to force for the plt:r· 
pose of solving t ~ problems. But I beg f~  Members in this 
House for the last time to remember that we are not isolated atoms of this 
world which is composed ~f so many atoms, so many forces and so many 
elements. Weare only a small portion, though from the point of vie. 
of numbel's and from the point of view of the miles of area that we QCCuPY, 
we are a big part of this world. Weare in:8uenced by steamers, telegraphs, 
telephones and so many other things that connect us with the world. The 
British Government ought to be proud of these. They have brought this 
country to a phase where everybody wants to think of his own rights. He 
is not prepared to give in without a struggle. Therefore, why should the 
Government exaggerate the importance of these riots' Of course, I do 
not mean to say that they should not take any steps to stop them. 1) is 
their duty to maintain law and order. They will be failing in their duty 
if they did not take steps to prevent them or to remedy them. At the 
same time, let me assure them that no amount of legislation, no amount 
of nlles, no amount of orders under ~ct  144 of the Criminal Procedure 
(,ode, no amount of amendments of the Criminal Procedure Code will stop 
these riots or ,,"ill ~' the situation unless they grant us our rights 
and let UI; settle them for all time to come. 

The Bev. Dr. B. WI. Macphail (:Madras: European): Sir, I feel a 
little perplexed in eOllDection with the difFerent motions and amendments 
that have been made and I had hoped that my Honourable friend who 
has just sat down was going to help me t{) make up my mind. But I 
really entirely failed to know at the end of his speech wh4!'ther ~ was 
supporting one of the motions or one of the amendments, or whether he 
was opposing them all. 

lir Ban Singh Go1U' : He was opposing them. 
The Bev. Dr. B .•. Macphail: I thought he said so at the beginning' 

but later on I understood him to say that there were three parties who 
must consult together, namely, the' Hindus, the Muhammadans and the-
Government. 

La.la. Lajpat Bai : I may point out that the time has not yet come ~ 
cause the Government do not think so. 

The Bev. Dr. B. .. llacphajl : He reminded me, Sir, rather of a 
Minister in Scotland who. after having preached a sermon, was criticised 
by one of his hearers who said : •• If your text had had scarlet fever your 
sermon would not ha.Ye caught it." In other words, I do not think there 
was very much connection between the p<ll1ition that he took up and the 
speech that he made. I was extremely interested in his speech, however, 
and I regret Yery much that he spoilt it on one or two occasions by 
neglecting the excellent adyice which my Honourable friend Mr. 
Sheepshanks gave that motiyes ought not to be impu.ted, the motives with 
which people have spoken in this House and the motives with which they 
have been actuated on various other occasions. I was very much in· 
terested in his 8peech and in the speet'..h of Sir Hari Singh GOur because 
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they· really dealt with the pnblem of these com!D.unai troubles and their 
__ uses. I think that if we are to go to the root of the matter, we have 
earefully 10 go into the causes of these troubles. Now, my friend I.Jala 
Lajpat Rai seemed to think that all these troubles were the neeeasary 
.outeome of the struggle for freedom, and he n:ry truly said that you have 
communal dissensions all ojt'r the world. That is absolutely true, and 
communal dissensions always mean an absence of Dltional unity. It 
mav be that the cOJDlDunal dissensiolls are due to there being dissensions 
bet:.veen the ~  and the poor, or it may be that they are due to ditferepces 
in blood, in race, in language or in religion. 

An BOJlO'IIl'able Jlember: What about Ireland T 
TIle BeY. Dr. B." Macphail: In Ireland you have the two combina-

tions of blood and religion, the two acting together, just as you have to 
a very great extent in this country, where you have, in the North at all 
events, Mussalmans of different blood to a very great eXtent from the 
people amongst whom many of them live. But in India the peculiarity 
is that the ditferences are, so to speak, vertical rather than horizontal 
~t you have in most countries in the West is that you have one stratum 

.of society antagonistic to another stratum, a di1ference such 88 Disraeli 
brought out in his book " Sybil," when he spoke of the two nations. But 
here you have in India the eODUnunity divided up in, so Ito say, water-. 
tight compartments, and not only divided, but sub-divided. My Honour-
able friend Diwan. Bahadur Rangaehariar is quite aware of that fact. 
The whole of Hindu society is sub-divided into watertight compartments 
between which there is no inter-marriage. The whole of Hindu society 
is h"ke a honeycomb composed of cells which touch one another but do not 
mUte. And the consequence is that where you have a society of that kind, 
you neeeM&rily have a clannish feeling developed to a larger extent than 
in the West. We in Scotland are accused of being clannish. The reason 
is because we are a small community. But wherever you have these small 
watertight communities, you will have class interests predominant. Now 
it does not seem ,'to me that, in a struggle for freedom, there would be all 
these communal dissensions were it not that in Hindu society itself you 
have these watertight compllrtm4"-Dts and the membera of each ·el .. look 
1lpon theJllflelve8 chiefly 88 members of tlte unit. to whiel1 they beloag. It 
is perfectly true, u my HODourable f ~  Lala Lajpat Ra.i said, that we 
should get rid of all these difficulties if we could develop the true natro-l 
epirit, and he also dYew a picture of what rather looked to me like he8!Ven 
which he said would be Ithe ease if ouq people did emaia tkil.... M7 
experience in the 40 years during which I haye been watching tbepwtb 
., uticMlal feeling in ~  and watching it with sympathy as wen as of 
iBtel'Mt, baa been tba Side by side with the development of national life 
atld feeliBg tlMe has allo been the dtWelopment of what the Germans, call 
fNJf"I'ic.urn._. That is to say somehow or other, along with' thil 
eeIltripeta1. tendeney there hal been developed a centrifugal tendency. 
AI people an thrown t,orether, they become more opposed to one another. we know that people often get on better when they are thrown apart ; 
and at the l8.Dle time it happens very often when people are brought together 
they begiB to realise tbeir differences, and so they form smaller poupa 
tDside the larger whole. I noticed that very 800n after l" came to Madras 
in the orr ?' TrtiTancore for the Travaneoreans, Mysore for the ~ ; 
.-ad DOW 1t ~ the cry of Andhtadesa for the Andbras, each community 
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trying to create a little nationality for themselves. The same thing was also 
illw;trated by the great indignation which was created by the division of 
Bengal. In' a unitary country ~ the ~t  spirit is t~  as in 
France the great aim of the people In the tim!" of the Re,-olutlon was to 
abolish' all local distinct ions. get rid of the old provinces and cut the 
country into divi .. ioD!; which had no old historical connection in order that 
t ~ might all feel one and that t ~ was hut F!'ance, one and indil-isible. 
But the curious thing in India has been that with the den-Iopment of the 
cry of the Motherland. thN'c hal> also t ~ this particularist cry for the 
development of separate communities. It may be that it is absolutely 
necessary in a large COIDltry like this. I helif'w probably that is the case. 
It is an interesting thing, but it seems to me that it is absolutely unneces-
sary that, even although there is th:s feelIng between different classes, 
it should find expression in hostility towards one another. The rea.own 
why it pas done so of late, I believe. was rightly pointed out by Colonel 
Crawford. I think there is not the slightest doubt, as has been said bT 
more than one speaker, that it is the political quelltion that is in view. 
My friend the Diwan Bahadur drew rather an idyllic picture of l'Iadras, 
bat \'re haTe gM our ff c ~ there. He has heMd of the Bratnnm and 
DOD-Brahmin controversy down there. He Bas also heard f1f the Tiyaus 
&1ld the N airs O!l the West Coast. He bas heard of the )'Iaravan and 
t ~ Shanars &lid their noabiM. It is perfeetly true, what my Honourable 
friend LaIa Lajpat Rai said, .t the whel.e of tbis is Yf!!f'Y largely tile 
:result of British rule, the outcome M a general movement by which the 
penoDS who ~ been down are DOW' tryi1Ig m eeme to the top. 'ftle 
JlOII'I>-Brabmin is t ~ to oust the Brahmm from the 80 per cent. of 
Government appoiDltments which he eltjeyed before. The Tiyan w1mta 
'to get into the temple ; he wants to be allowed te go along the roads. I have 
seen in South Kaaara a man come and lay down his IDf)ney on tbe road 

. and call out what be wanted. Then the shopkeeper eame. took the money--
that did Dot pollut.e him !--and laid dO""n the goods Imd then the man 
came and pieked up the goods.. Is it wonderful that people in that posi-
tion wish to rise in the social scale' Is it snrprising that the Shanar 
wants to get into the 'temples' 1t is not surprising ; but the whole of 
my contention is that you canDOt put to thiD« straight unless you get 
people to respect ooe anotber and one 8Ilother's feelings. We have heard 
a great deal of self-respect, and self-respect has sometimes resulted jn' 
-.kiag young mea go and spit at European otBeers. Self-respect ofteu 
___ Un!Bpect of other people ami what we want to impress upoD. 
people in the dole of India is that self-respect means respecting another', 
pel'8Ollality. 'We have our own per8Onality, and we must respect other 
perwDDS as peI'BOos. UDtil that is bumt into people we shall COlltmWf· to 
ItInJe these eommunal riots and communal disturbances.. I do not think 
tBere is any harm in people trying to m.e in the social seale or to assert 
~  but in doing so do let us remember that other people have 
n-.ts &II well 88 we. I find" that like my Honourable friend Lala La,jpat 
lIai,.1 have wandered away from 'the subject, and I WQuid merely like to 
..,. In ~  that I. cannot approve of any of the proposals before 
-'. They are far too Wide. I would like to be put on a 1C0mmittee such 
.. It propoaed by Mr. Das, for I .feel t~t I should have some interestintJ' 
.... to do. for tbe !'eSt. of my hfe. HIS proposal means that we should 
hve to Iff? I';' for ~ thorough FIOCiological enquiry into conditions in India 
Mel that IS lIBp088lbie. At the same time I would like to IJUggest t~ the , 
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Honourable the Home Member that it might be desirable in the interes18 
of the country that he should get together some of the leaders of Hindu 
and Muhammadan thought. You will notice that all through the diBCUllSion 
it is only these two communities that have been talked about. 
The Diwan Bahadur and I have a grievance, because this implies that 
there are no commun&! cillferenees in India but those of Hindus and 
Muhammadans, whereas we have our own troubles in Madras. But I 
understand the Hindu-Muhammadan trouble is meant in the motions 
when reference is made to cominunal differences. I suggest to the Honour-
able the Home Member that the leaders of these communities might come 
together and see if it is not possible, I do not say to settle the whole of 
this communal question-that would be an excellent thing but it would 
take too long a time to do-but to see what can be done in the way of 
getting local persons of influence to try to do what they can to prev-ent 
these two communities from flying at one another's throats and causing 
.. disturbances which I am sure we are all grieved to see. 

Pandit IIadan Kohan IIalaviya (Allahabad and Jhansi Divisions : 
Non-Muhammadan Rural) : Sir, I do not find it possible for me 
to support either the Resolution or the amendments which have 
been put forward, but I do feel, with other friends who have 
spoken before me, that it is fortunate that a discussion on 
this subject has t.aken place in this House. There are two aspects of 
the case which have come out from the discussions. One is that wider 
aspect to which my Honourable friend Vila Lajpat Rai drew such ~ 
minent attention in his m(lst valuable speech. The other is the one to 
which several other Manbers have referred, namely, that of maintaining 
law and order and of establishing an attitude of mutual respeet for the 
rights and feelings of each ot.her among citizens by such methods as the 
leaden; of the Hindu, the Muhammadan and other communities and the 
officials of Government might t~ Alii to the first of these, I wish to 
say that I entirely agree with my friend Lala r ... njpat Rai that a final and 
most satilifactory. solution (,f the present deplorable differences which we 
see in this country will be found in the establishment of full responsible 
government in the country. In my opinion it is very desirable that all 
those who are interested. in the welfare of India should give the matter 
the most serious and impartial consideration. The present system hal 
been tried. I personally feel that we are grateful to this system for many 
things, above all for the education that we have received, and for the 
education in national sentiment which we have received during the 
British administration. But I also c ~  that .we have lost a great 
deal and in many respects, and I feel that progrellS in many directiont 
which may be called truly national will not be possible until full res-
ponsible government is established in this country. To some friends it 
may seem a mockery that I IiIhould be speaking in support of Lala Lajpat 
Rai'8 view about the necellSity of the early ~ t  blishment of full responsi. 
ble government after the speeches which have been delivered here 
·deploring the ~  differenceR that are dividing the country. But 
it is my 1lrm conviction that if full responsible government is eatablished ill 
this country these differences will very shortly disappear. The ~. 
of other countries 'supports thi" view. French Canada and British. 
~  were more divided ; Roman Catholics and Protestants hated eaeJa 

¢;hlr there much more than Muhammadans and Hindus unfortunately do 
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at present ~  and yet the introduction of responsible government in 
Canada put an end to those differences, and Roman Catholics and Pro-
testants, Frenchn,len and Englishmen, began to work shoulder to shoulder 
as brothers in a common national cause. Even so, Sir, I belie"'e will it be 
here. The present system ~ been tried and has failed. Government 
have had charge of law and order for a long time. Government have 
charge of law and order pyen undl:r the prt'sent Statute of 1919_ I regret 
to say it-I do not mean to impute any blame to any individual-but 
I draw attention to the fa"t that law awl f~  have not been maintained 
as well as they used to be before the system of dyarchy was introduced; 
and yet, Sir, law and order are reserved subjects ; their administration 
has not been at all tampered with by certain other subjects having been 
made transferred subjects. I submit, Sir, and I ask my friends on the 
Benches opposite to consider tl].at the best solution of the problems we 
have been discussing will be found in the establishment of full responsible 
government as early as can be done. 

But we cannot IIfford to wait for such solution till th(1 alivent of full 
responsible government while deplorable e'-entR like those which have 
taken place are occurring in the country. It must be, it ought to be, a 
matter of deep grief to every man of right feelings that these numerous 
riots should have taken place, that, according to the official statement, 260 
of our fellowmen, most of them innocent persons, should have fallen vic-
tims, should have paid for the folly or wickedness of some people with 
their lives, that several thousands_ of them should have been 
iDjured, that the proper1Y of a lot of innocent persons should 
have been destroyed ana burnt, that a lot of misery shoultl 
have been caused to thousands of families all over the land. 
I consider, Sir, that what has happened should fill everybody, official 

. and non-official, European and Indian. C<)nnected with India with grief. 
It is not a matter between the Hindus and Mussalmans alone ; it 
is a matter which concerns every cStizen of India ; and when I think of it 
it fills my heart with grief,-it has filled llly heart with grief for the last 
several months,-that in this ancient land where there is no lack of intelli-
gence, no lack of ability among Europeans and Indians, where there is no 
lack of public spirit in a number of citizens residing in the large cities, 
that 80 many innocent men should have fallen ,-ictims to the knife or the 
lathi and that we should ha"e been enjoying our meaL'J and sleep as if . 
nothing had happened. When I went to Calcutta and found that innocent 
citizens walking out into the streets were hacked to pieces, I felt that we, 
'.e., most of those residing in Calcuttll at the time, were not doing our duty, 
and I feel still that we have not, all of us, realised our duty to these inno-
cent fellowmen of ours and have not done our duty to save them from un-
deserved suffering and sorrow. 

_ In this coDDeCtion there are three points which have emerged from the 
debate. I do not wish at this moment to go back into historical facts . I 
do not wish to stop here to dwell upon the allegatiOOl made by Lord Olivier, 
or the answer given to it, about the partiality of Government to one com-
munity. I do not wish here to impute any blame to Government or to any 
M:1I.R8alman leader or any Hindu leader. Whoever has been to blame. let 
us take that blame on our own heads collectively as a wrong commitred by 
a Itrother or a fellowman, and let us think of the duty that lies upon us, 
... -iadividuala and as citizens, as children of one God and children of one 
motherland, .. subjects of one ~  to do our duty to our inno-
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cent fellowmen in the best way we can to save tlaem from further unde-
served wrong. That brings me, Sir, to a consideration of ~' t are the prac-
tieal steps which can be. adopted in this matter. I join with my friends 
in ofi'ering our thanks to His Excellency the Viceroy for the excellent speech 
·which Le made at the Chelmsford Club and which was implemented by his 
speech to the Legii;latun,. 1 subm!t, Sir. that IIi., c ~' ·,herein 
indicated a rule which will be found to be a very safe IIDd a very helpful 
gwde in the solution of the questions as we are considering. His Excellency 
said that such questions should be decided in conformity with 
established local ~ t . Let us all, Hindus and Muhammadans, officials 
and non-officials, honestly make up our minds to do whatever we can to 
bring about a settlement of the disputed (!uestions on that basis. That is 
a basis, Sir, which I expect will commend itself 10 realK>nable men of every 
claM and community, and -that is the basis which will in a large country 
like ours, which is inhabited by men of different castes and creeds and 
raees. be found to be the soundest and safest to proeeed upon in deciding 
communal qnestions. !\OW, Sir, how are .we to proeeed in the matter f 
I am prepared to believe that the Government of India have done what 
they could, aeoording to .their own lights, to bring about a solution of these 
questions. My Honourable friend the Home MelD. said that it is tlae 
duty of the '~ t  both Central and Provincial, to maintain law and 
order, and that it is also their duty to bring about peace ud hann.,. 
between the di1fereDt classes of the oommnnity. Tlaey have dischargal 
their duty, the Honourable the Home ~ claimed, 88 beat they coaid.L 
Well, I want to leaw that questioa there. We may not agree in that view. 
but I do not wish to pursue that question further. I do agree that we BhouJd 
drop all diseUJlllions 8.8 to what is put, and that we should consider what 
we can and ought to do in the ~t . Nothing is likely to be gained by • 
diacuuing what they eould.Ql' should nave done in some places or what the,. 
should not have done in certain plaees. I have indieated. that I do 
not entirely agree with the view which the Honourable the Home Kember 
bas put forward in that oonneeuOll. But I am CODCenled more with wJuit 
is to come in the. future than what baa happened in the put, &lid for thae 
reason I wish to avoW. all referenees to the put. Let all questions as to 
who bas been to blame for the event. that have taken place or for not 
arresting or checking the prog1'efl8 of th08e unfortunate occurrences, . be 
buried for ever ; let us unite and make an honest and earnest endeavour 
to see what our duty demands of us for the future. 

I HUbmit, Sir, that in this matter one common duty lies upon thf' repre. 
sentatives of all parties and of the Government. When I sav representatives 
of all parties, I do not mean Hindus and MuhammadaDS only, blit Christ-
ians, Parsis, Europeans and Indians all alike. Those who live in this land 
have a duty to discharge towards their fellowmen. The ~  which 
have taken place have shown what that duty is; in what directIon we haw' 
to make an e.tfort. I do not think that the Resolution or any of the amend-
ments before 118 will be agreed to to-day, aDd 1- then.think of the months 
that are going to intervene before we shall meet again in this House. Now 
the question is, what are we going to do· during this period' I have ODe 
sucgestion to make to my friend. who represent the di1fMeDt communi tiM 
here,and it is tbis. Let us make up our minds, UMi'·let 118 take a vW 
that we abal1 every one· of us in our oWn indiTidual _paeit,.· to f~ 
to meet the IIlU8CW of 0\11' people-ia,are!iii1iUa spiritaG'speak tothm·.-



• 
minds, as we have been speaking here to-day, JUlY more, tfIat 'We shaD ten. 
u... ".-ewe ~ tMt they' 1uwe bee. ill .... Wl'8IIA' tDd uk them te 
awi4 tile WI'OIlg ill the future. 

•. E. Ahmed : Who excited the people, Sir , 
Mr. President: The matter the ~  is engaged with is too serio1J& 

for such interruptions. 
PaDdit IIadaIlIlolum IIaIaviy& : Sir, I regret my friend Mr. Kabeel'-

ud-Din Ahmed speaks much too light-heartedly -when he should not. Sir, 
I appeal to all friends to do this duty not by way of a complaint that any 
one has failed to do it. I feel that whether anyone else has or has not 
failed to do his duty, I have failed to do miDe to the extent I should have 
done-and I have been very much pained that I should have failed to 
do my duty fully and well. I wish that everyone should do hiB part 
better than I have done mine, and I wish that I too should do my part 
as well as is expected of me to do it. But I do ask all lily friends, Mus-
snlmans as well as Hindus, Indian Christians,. Europeans, alfin this Honse; 
and outside it, to recognise the duty we owe to our innocent fellow ... 
men to save them from uadeserved suffering and to use all our effort and 
iDfiuence to bring about a disappearance of this feeling of communal 
tension which is raging in the lalld. I believe, Sir, that, if tM -masses 
of the people are called togeth'er and matters are properly eXl'lained to· 
them, it will greatly help to reduce this tension. As the Honourable tile-
Home Member said they are the most important people tQ be approached, 
1jhey are the men out of whom COBlE' the ';etimR who are sacrificed too 
the wrong notions, to the Wl'8ng ideas which lOme of us who addr. 
tbm or influence them, put into their heads. I wish that the masses 
sJaould be approached by the leaders of the Muhammadan, Hindu, 
Cbrilltian and European communities, that th.Y' should be told Ilot only· 
what tJaeir nghts but also their obligatiolHl to a.e another are, that it 
shou1rl be pointed out to tIlem that certain thiBp shall not happen even 
if any aJIlOUBt of force or threat f)f force it! used, and that certain things; 
sull happeD because they 8J.'e right and proper. I wish that the mistabs; 
illto which they have been led should be ~ out, that the, results 
of t ~ t  should be pointed out, and I do believe, Sir. that t1te 
great bulk of them will be weaned from the evil notions wlUeh have been 
put mto their minds by some of us who ourselves entertain wrong ideas. 
aa to what would promote the interests of the communities to which we 
belong. I ask all my Muslim and Hindu friends to take up this task,. 
and I also ask that Europeans and Christians and members of other com-
munities'should join in this endeavour. Does it make any difference 
whether it was a few Hindus or a few Mus8ulm'allS who had their heads' 
broken t Does it matter to any man of right ~ what religion an 
innocent victim of an unprovoked assault followed T Is there not 
enough humanity left in us to lead us to feel a genuine grief that a 
fellowman who had done no wrong or injury to anvbodv should he 
cut off in the prime of his life, that his career should cmne to" an untimelv 
end and his family should be deprived of his support because som'{" 
stupid, some wrongful notions about the demande of one's religion had' 
been put into the mind of some other uneducated fellowman whieh led 
hi- to commit the outrage' I ask everyone who feels that these out-
r .... s are wl'OI1g to .• ad up'to condean them in. JDaIlDW which wilr 
IMJf8-De tlttqbt ,i.lIIhe,aindsof tee ..... tMt fja,ey t .~ wbatthey" 
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say, that the outrages cannot be condoned and must be visited with punish-
ment both in this world and in the next. It is only thus that the men 
of light and leading in a community can bring. B:bout a better feeling 
between the erring members of the two eommumhes, and restore peace 
among them. . 

And now as regards the Government, I submit, it can help immense-
ly in this matter, not by legislation, not even by calling a Conference, 
but by thinking out calmly as officials of the Government can think 
out, what the right policy is, by declaring that policy and calling upon 
the leaders of all communities to eo-operate with the Government in 
eJliorcing it. I submit, Sir, that there is unnecessary nervousness shown 
in getting men together to talk about these regrettable communal 
troubles. I think it is the duty of the Government, as the Honourable 
the Home Member has said, to bring about peace among the members 
of different communities. Certain principles can be considered and laid 
cipwn, and their acceptance by the leaders of the dHferent communities 
can be brought about. Those who agree with them should be expected 
by Government and the public, and by men of all communities, to go 
forward with those principles to face any mobs, to face the men of their 
own cdblmunities and tell them in the presence of their fellowmen of 
other communities where they are wrong, proclaim to them the right 
path and ask them to follow that path. These unfortunate bickerings, 
th.ese unfortunate riots, would not have gone on to the extent they have 
gone GJl ; so many lives would not have been lost, if we had done our 
duty is the manner I suggest. And I appeal to every brother, to every-
OJie in this House and outside it, whom my voice can reach, to remember 
tbat tbis is a sacred duty that lies upon us. These riots would very 
BOOB be a thing of the past if the leaders of thought, if educated men of 
light and leading in ttlch community· will take up the task in right 
eunest, and if the members of the Government will make up their 
JI'linds to proclaim the right policy and enforce it. If ther will also find 
out who ale the men who are actually practising what they profea 
and endeav01lring to promote what they say they have at heart, I submit 
our ff ~ c  will be settled in a very short time. ' 

The occasions when communal troubles arise are few. They are 
weu,.pown. The concurrence of the Ram Lila and the Mohurrum takes 
place at long intervals. Times are laid down during which proces-
sions have to pass certain streets. The authorities who are responsible 
for maintaining law and' order should be expected and should be 
encouraged to maintain the rule which has been laid down as most of 
them do, and to get people by gentle persuasion and by q'olld inftuen.,e 
to foHow that rule. If any body of men should depart from that rule, 
if they should not follow the orders that have been issued, no matter 
to what community, they may belong, they must be brought to book 
and punished. Another occasion when a trouble arises is one when a cow 
is led for slaughter. Our Mussalman friends know it, our European 
friends know it, that we Hindus have a real reverence for the cow, and 
that we honestly feel pained if a cow is to be slaughtered within our 
knowledge. But we have recognised the situation, we have reconciled 
ourselves to the situation in which we Ind ourselves. We know, that 
slaughter houses exist allover the country. We do not go out of our 
way to quarrel with ..,. ~ wlao is leading con to the slaughter houle 
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day after day. We have recognised that the man is doing it because 
it is his duty to do it. There are European friends, Musaalman friends, 
who want the slaughter to take place. We have reconciled ourselves to 
this and I do not think that any officer of Government or any other 
Member of this House or outside will be able to mention a single instance 
where a man leading a cow to a slaughter house has had any attack 
made upon him by a Hindu. But when a Hindu iind.a that a cow is 
being paraded through the parts of a town in which he is living, if he 
finds that a cow is being taken through the street in which he lives j.n 
such a manner as to, tell him II here we are going to eut this cow to 

~c  ", that is a most unfortunate situation which causes the very 
greatest pain to him. I assure you, Sir, and I 881J1ln1 evf/rY Member of 
this House that that pain is genuinelY' felt. It is not prompted by any 
ill-feeling towards any Muhammadan brother. Let my Muhammadan 
friends feel certain that the objection of • Hindu to a eow being so led 
is prompted by a feeling of the pain which he feels by being told that 
a cow is going to be cut into pieces. He desires that the cow should not 
be led in such a manner and in such parts that it will amount to a 
challenge to J,im to save it as his religion enjoins it upon him t9 do. In the 
circumstances of the case if on such an occasion some Hindus cannot 
exercise restra6:tt upon themselves and endeavour to rescue the cow, ·1 
ask our friends to have pity upon them. While they must· bear the 
punishment of violating the law, I ask our friends to have pity on them., 
remembering that there was a genuine feeling at the bottom of their 
hearts which led them to do it. If a Hindu goes out of his way to rescue 
a cow from a Muhammadan who is taking it inoffensively to the slaughter 
house, I would condemn him as strongly as I would condemn a Muham-
madan who would willingly lead the cow in such a way as to hurt 
the feelings of the Hindu. If this is done. let the authorities take .charge 
of the man who commits the offence, and who departs not merely from 
the ruLe of law but also from what should be the recognised rule of good 
citizenship. Let him be punished. Let it not be a Hindu-Muslim ques-
tion. I have no quarrel with my Mussalman friends all over the countrY' 
because some Hindus have quarrelled with some Mussalmans somewhere. 
If a Hindu has rescued a cow from the hands of a Mussalman hrother, 
let it not be made a ground of quarrel witli the rest of the Hindu com-
munity. Let it be treated as an unfortunate isolated incident which. 
requires to be dealt with according to law and let it end there and ute, 
ver·sa. 

. As regards the question of music before mosques it is known to every 
one that until two years ago this was not a liv.e question. (Aft 
Honourable Member : " Question , ") In answer to a question put by 
Mr. Harchandrai Vishindas the Honourable the Home Member said that 
it was in 1882 that 8 question like this arose. He was not good enough 
to mention the city or the town where it arose. He did not think it fit 
to do so. But he said it was in 1882 that a question like that arose in 
one place in this vast country. Assuming, Sir, that that question was 
raised, not by an individual but on behalf of a community, it is not too 
11l1J<.'h to assume in the absence of any evidence to the contrary that from 
1882 to 1922 there was not a single ease-I should like to be correoted 
if I am wrong-where the playing of music before mosques formed the 
~ ct (!f a quarrel b.,tween Hindus and Kg_1 •• as. . .. . 

" 
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•• M.im..o.t-'80';',wcUlabib·Babad.ur' (West Coast and NilgiriH : 

Jluhammadan) : There were several cases of disputes on aceount of 
this. 

, : Jtir BarilJlDrll Goar: All local eases. 
Pudi& ............ lJIala'rip: I do not know, I ahouldlike to be 

told of them., Now, Sir, J mhmit that from 1882 :to' 1922 we have BOt 
heard of any cue of, the playing of music before mosques giving rise to 
a quarrel-between Hmd-1JS 'Uld ,Muhammadans. : My· friend tells me there 
"Were some ea&e8. I 'will aceept his, statePl'eDt.Bat ,if there were tIley· 
"ere very Mw.' And I lubmit,that the solution ofthisqueatiOil is not 
dilitmlt. It is to be found in the rule 'Suggested by His Excellency the 
Viceroy that 81leh question. should be decided' in conformity with' estab-
1isbed local custom. llU8ll&lma'Q Members, Hindu Members, Eur0pe8v 
:olicers of Government, E1I'I'Ope8n residents ofeities know what the 
practice'in a particular plRee has been. Asked in private or public, every 

,respeetaDle man· will state what the practice was. Let that practice be 
-continued. H m.usic has been stopped before a mosque by agreement 
. between the cOllUllunitiea, or by aD order of the, coUrt, let 1J8 adhere to 
,that rule. Let Hindus mbDiit to it and respect the custOln 80 established. 
But if music has been played befol'e other mosques, which atte countless 
in the eountry; let IDY'.lIlBulman friends teU the M:ussulman com-
mnnity generally that they Ilave to observe what has been the establishe.l 
practice and not 'to raise an unneceasary' quarrel over it. That is a very 
aimple solution of theae unfortunate communal quarrels. If we ar!' 
sincere and earnest, as I am ~  of this House are, in our desire 
to put an end to tJtae quarrels, that is the path which will lead us to 
the end which, we have' in view, and I honestly recommend it for the 
consideration ·of ,.aU Members of the House. to 

II have indicated the pilrt which the Government has to play in this 
connection. GovernJDent exercises supreDlJe power in this country. If 
the officers of Government will only'be strict and impartial in the dill;-
c ~  of their du?es, much trouble and. many complications ~ Ill' 
aV01ded. And I Wish to draw the attention of the House here to tlH' 
words of His Excellency the Viceroy, to which the Honourable the Home 
Member referred, nmqely, thilt Government officerK are expected to flo 
their duty in this matter with fairness and scrupulous impartiality. I 
ask nothing ~ of Government officerK. The great hulk of them. r 
repeat, have done their duty very well. It is only some who have failed 
and shown weaknefl8. It is for these latter that a little advice and clear 
guidance is needed. We Imow that some officers of Government ~ 
acted in one manDer and others have acted in another manner. The 
Government of the Central ProviJ)cetl have t~  it certain c~' 
which lias preveJlted trouble from brewingift the Central Provinces. 

:The Gonnl1llent -of Bihal' have also adopted a JIOmewhat similar attitude, 
InAlI8am, the 1)4u8luiman' Minister declared his views and that has 
helped to settle the matter "'cry much. Mr. Abdul· Aziz, Barrister.at-
law of Patna, has openly dedlared his opinion 8.p,oainfit 'the &ttitation for 
stopping music' before' mosqbea, ad I .m certain tbat in -Bjhar it has 
~  'very' gooii' .«aet. I: bibw thete 'e.re several ttt1 ~: ff  
'h.e· 'e&jb 8II8d <their' rjpihirial 'tmbli'dly. ,or ~ ~ f;'  'ttiitf' 't~t :t  I 
, .. k other ... 's • ..w.,.d::BiD4ul' 'alic)"W ; ~' their'Views, 
fItiaDd"b,: tile. ud'liIk tbe meabeN of tileif' reepeetive c01imluDit.iea to 

;jf 
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follow them. The riots have injured both commtulitieH. MUHHulmans 
have been' killed and Hindus have been killed. Innocent men ot both 
communities hav!" sufrered. That is a matter which cannot be a matter 
of indifrerence to members of either community. I submit, therefore, 
that on Se eve of the dissolution of this House we should -all take a vow 
that we will do .all that is honestly possible for us to do to bring about 
an early settlement of these difrerences. and thus render a duty to the 
c()untry, to the Government and to God. 

DaD BaWur •. M. ...... ·U;y : ),fay I know what is ~ motion 
before the House t Maulvi Muhammad Yakub has not withdrawn his Be-
tiOlution, though he has aeeepted the amendment of DiwAIl ~ . ~
chariar. . 

1Ir. 'PreIideDt: What is the point· of order which the HODOuraMe 
Member is raising. 

Dan Babadu W. M. B1I ..... &111 ; I want to know what is the motion 
before the House. So far as I am aware.... . 

1Ir. 1'reIidenS: The motioDB before the House are the Resolution 
moved .by Maulvi Muhammad Yakub aDd the two amendments t~  by 
Diwan Bahadur Rangaehariar and by Mr. Keshub Chandra Boy, respee-
th·(!ly. 

Khan Baha4111' W. •• K1I ... D .... 11 :  I thought the amendments had 
t~  withdrawn. 

111". B. Du: May I move the adjournment of this debate 
8ine (lie f 

'!'he BonourUle Sir AlaaDder .1ICIdtmaJl : Sir, this debate which it 
waH proposed to adjourn by a motion some-bours before Lunch has now 
procet'ded for a eonsiderable period. 'We have bad the t~f  of hear-
ing "'1leel'he!l from two pl'Ominent Hindu It'adeft!, Lala Lajpat Rai lind 
Pandit Madan l\fohan !\Ialaviya. 1 think that if the debate had served no 
other purpose it would havt' been well wortlt having. With whllt ~' 

lIorlollr"bJe friend Pandit Madan llohan Malaviya says'l am ,"ery ~' 

in II;.'I'I:t'ment. He, with his mlllal E'loquE'nce. has put forward a case -lor 
peace Bnd cnmpromist' and 1\'ith 8 penmash'eneHS whieh is peculiar to hi!ll-
~ f. J am surt> it has made,. great impression on the House. He has rein-. 
f ~  the "l1!'omt>nt 1 prt'Ssf'(l nn the House thi" mornin/l that it was in 
the power of evt'l'Y MembE'r of this House when he returned to his village 
fir ~ . ali thE' case may be, to exercise influence on the mitre ~ t 

maS!;p.s that Hurl'ound him. I undE'rstand he agreE'S with me that that is 
the ('lear duty nf tht> citizen. I am ilIad to hear it. I am sure that t ~  

cnuld be more conducivt' to communal pE'aee than the general acceptance 
by the Housenf thO'S{' eminently wise and !!8ne Ilullgestions. I am Sllre 
thltt ht'! feels with me, and indeed he said it on  a previous Ol'casion. that 
the influence of the JeadeI'M of the vario1J8 ~ t  is leHI! than we could 
hop(·. and it il'l mainly, 81l J indicated this morning. to the direct influf'nce 
of men poIIRibly less known than rht' leaders to' which WE' ha"e lal"(tely to look. 
I do c ~  again to reinforce the point that it is .the citizen, the good citi-
zen, Who ~1'  in the locaJity who can t ~  to prevent these oeeurrencc'i 
on many occasions. I mOlt, howe"er, ... ate one observation. My. ~ 

-shit: friend l'f'ferl'ed to .the iaportant f t ~  as ~  of great clanger 
.-)um ""lOcial preaautiou onrht .to be taken . .It is true that bas bea the eUe 
for many yeal'll, and on thOle occaaiona it is tile duty of. GcweromeDt,ud .. 
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[Sir Alexander Muddiman.] 
Government has, I submit, fully discharged that duty, to take gpecial pre-
cautions. But let us not forget that the state of feeling now is such that 
communal disturbances are not confined to the great festivals. Let me tell 
the House that one of the largest, one of the most important IDutbreaks 
which occurred in the city of Delhi, our capital city, W88 caused by the 
bolting of a tonga pony. That is a contingency not within the prescience 
of any :M,.gistrate however far-seeing he may be. Let me tell the House 
that no later than a day or two ago an occurrence took place in the Chandni 
Chouk, the principal thoroughfare of the great city of Delhi, whieh was 
due entirely to the dismissal of a Hindu bank peon by the Hindu bank 
manager because he had been impertinent to a Muhammadan customer of 
that bank. Now, Sir, that is not an event which it is possible to foresee. 
Even in this morning's paper I read of a somewhat similar occurrence. 
A thief darting away ran into a lamp post. He fell down. I hayc lor-
gotten for the. moment. to which community he belonged, but he fell down 
and a communal riot very nearly ensued. - 'A further instance' was the ease 
dtetl yesterday in another place of a tramway conductor who was endea-
vouring to collect fares from little boys of the Other community who wanted 
to take fn>e rides. That, Sir, led to a dispute that nearly led to CODlllmnal· 
disturbanee. Now Sir, I do not relate t.hese occurrences merely to amuse 
the House. They have a very serious lesson behind them. They show that 
the apPf'.al made by my Honourable friend is none too lat.e. It is most 

~ 1'.11. ~  and it is essenti!il that this House should 
endorse it. It is equally essential that the officers of 

Government should, as I have contended they have done in the past, 
take every opportunit.y of conciliation. The Local Governments and we 
in the Government of India should do the same. Any suggestions to 
deal with the evil and its ClWSes that have been brought forward in this 
debate would merit the very serious consideration of Government, but 
I cannot conceal from the House that they have not been very definite. 
We have had a good deal of general talking, and I believe that has donE' 
some good. I believe ithit debate will do something to heal the two com-
munities, but .... actical suggestions for dealing with the question, I 
regret, have not been many. My Honourable friend, Lala Lajpat Rai, in 
a very interesting speech referred to the fact, the undoubted fact, that 
religious disputes are, as we .know from history, common in other 
countries. They have been I think generally the first manifestation of 
l}olitics ; but when we are told that the grant of immediate self-govern-
ment would terminate all these disputes, my Honourable friend 
will pardon me if I do not go the whole way with him. Now, 
Sir, this morning Colonel Crawford also threw out some suggestions. 
I think he suggested-if I am not doing him wrong-that the Government 
of India were rather inclined to lie back in their armchairs and say : 
" Well, we have done all we can." Sir, there ~ two schools of politi-
cians. There is the armchair politician ; I know him well ; he says 
" why don't you keep order in India ; why don't you stop it , " I ~ 
heard that. I also heard from an ~ c  Indian who h88 held high 
office, ~ t the \vay to .;t.op t.~  outrages was for Government to put 
~ ~  ItS.£oot firmly. Well, Sir, ~~  you come to details, what exactly 
18 puttmg ? ~ your f.oot f ~  .' You ean no doubt by displays of 
~  force msplre awe 1D the mhabltanta of a locality, and that at t ~  
It may ~f t t  be ~ ~  to ~ )  but nC) .~  GovernmeJlt can 

.' . 



BEGULATION OF THE PEBFOBJIANCE OF BELIGIOUS I'ESTIVALS. 631 
• 

regard that as a permanent method of administration. Colonel ~ f  
suggested that the Government of India would do well to confer wIth the 
leaders of political thought. Now, Sir, let me make it perfectly plain 
that I have no desire whatever to shut the door to any means which will 
enable us to deal with this communal trouble. I have no cast-iron method 
of procedure. But we have to considcr tliat conferences require their 
own atmosphere. They require an atmosphere of conciliation. They 
require, in the first plaee, that those who propose to confer are them-
selves inclined to come to an agreement. Now I do not want to refer 
to 'it in any detail, but it is an admitted fact that the leaders, the 80-
called leaders of political thought, have done their best to come to .,.. 
conclusion in these matters. My· Honourable friend the Pandit shakes 
his head. Well, it has been Said that they have done so, at any rate they 
did meet for the avowed purpose of doing so-I am not putting it higher 
than that-but their efforts were not 8S successful as we could have 
wished. If, however, at any time they are prepared to put their heads 
together again and come to Government, Government will give any pro-
posals they have their most careful consideration. It is always open 
for individual suggestions to be made to us. But that is not going so 
far as to say that I commit myself to any of these Resolutions or amend-
ments, which, as has been pointed out hy various speakers, are extraordi-
narily wide in their scope and extremely vague in their terms. 

They are all moved, I am convinced, with the d-esire to do something 
bencficial in regard to the state of affairs as they now exist and to that 
extent they are nluable. Bnt I )lut it to the House that their 
main purpose has heen discharged. We have had a valuable discussion. 
We have had leading men on aU sides expressing words of peace. The 
action taken by the Government, particularly the aetion taken bJ'. His 
Excellency in the Chelmsford Club speech and in his address to the 
Legislature, hall been commended on all sides. The debate has certainly 
gone a good deal in the direction I should wish it to proceed.. But J 
ask you not to attempt to tie Government down to any particular Resolu· 
tion or amendment of those which have been mond to-day. We are 
certainly willing at any time to meet any reasollilblt' propositiGns that 
may comc to lUI. I do not desire to shut the door to any ~  of a 
conference as long as J am convinced that. there is some reasonable pro- . 
bability of a bepetit resulting from that. I can confteive that a confer. 
ence held at a moment. which was not opportune, held in a ~  which 
WIIS not well considered, might really work against. the very thing we 
wish to secure. Sir, I wonld ask the House. if they consider I have met 
tllc "arious speeches in a reasonable and sympathetic way. to join with 
me in requesting all those who have moved both the Resolution and 
amendmentA to withdraw them. 

»twan Bahadur T.ltanpcbariar (Madras City: Non-Muhammadan 
~ ) : Sir, I quite realise the gre.t eifeci that has been produced by 

thIS debate and I do not wish to prt'ss m, amendment to a division. With 
the leave of the House I desire to withdraw my amendment. 

The .Amendment WflS, lIy lea\'e of thf' Assemhly, withdrawn. 
Mr. E. O. Roy : J am satisfit'd with the as",urance ~  hy the Honour. 

tlble the Home Member that he has not harred the way to R ('onf!'rt'nce. 
I tht'refore ask for leave to ,vit.hdraw my amendment. 

The Amf'ndmt'nt was. hy INIVC I)f HlP. .\ssemhly, withdrawn. 
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speech of the Honourable the Home Member I think the object of my 
Resolution has heen fully served, and, therefore, I beg y0111' leave to 
withdraw the Resolution. 

'The Resolution was, by leave of the ~  withdrawn. 
Mr. Jltrelidtmt : The nexl Resolution stands in the name of Mallivi 

Muhammad Yakub, I understand he does not wish to move it. 
The third Resolution is barred by the amendment which had been 

mOTed by Mr. K.(J. Roy. 
. ~~t  ~~ t  on the paper is in regard to the samematier 

aadis therefore barred. Mr. Dumasia is entitled to move his alterna-
tive Resolution which seeks to remove sex disqualification in elections 
to ,this Assembly. 

RESOLUTION BE ELECTION OF WOMES TO THE LEGISLATIVE 
, ASSEMBLY. 

Mr. B .•. Damui& (Bombay City: Non-Muhammadan Urban) : 
MI'. President, I beg to move the following Resolution which stanWi in 
my name: 

" Thill Allllemblv reeommend. to tht' Governor General in ('.ount'il to tuke :mmediate 
&tepa to reinove tbt' 'exiBting dillquali1ieatioJl to the admission of women .. .Members .t 
thill HOUle." 

:Mr. President, I believe this proposition will readily commend it-
self to the eommon sense of the House. As good wine nt>eds no hlISh, 
1'10 a good cause needs no push. Members are aware that the sex flis-

~ f .c t  from being an elector has been extinguished ~' ~  
lWsolutions of most provincial CouncilB. The effect of these Resolutions 
i'l that women are now entitled to exercise the franchise in those Pro-
yinces. and also in the con!ltituencies of the Legislative ASHembly bl·long-
ing to those Provinces. It is gratifying to find that in a country 
where men are accused of treating women as chattel tilt' nolitieal 
progress of women has been more rapid than in Enll'land and frt'e from 
the war of the sexes and the smashing of head!; and window!; which 
preceded the enfranchisement of women in Enll'larid. In fact the Great 
War was indi!lpen81lble for the political emancipation of women in 
Europe. This fact alone ought to convince our calumniatorll that lndians 
do not treat their women-their mothers, wives and t ~ chattel, 
but all precious jewels as is justly due to women-the mOllt. perfect of 
God's creation. Some of the finest actions and glorious deeds of 'man 
haY<' been inspired by woman ; and in all ages and all climes she hail 

~  thl' fascinating theme of admiration for the most chivalrouK llenti-
ments she has exeited in man. 

Nawab Sir Sabibzada Abd1I1 Qai7mn: On a point of OTder, gil·. 
Have we Il'ot a quorum' -

(The bell rang and a quorum being present Mr. DumasiR was pel', 
mitted to continue his speech.) 

. 1Ir. N. II. Dumuia: Thank you, Sir. State!!men and. hiKtorians. 
ports and warriors, artists, noveliKts and dramatists OWe much to hel 
influenee and some of their bellt performances are the result of her 
divine inKpiration. 
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The preposition now before the House carries the point a step further 
-the removal of the disqualification for membenhipoftbe ~ . 
There is no doubt, as Burke expreli8ed long ago, a considerable difference 
between the franchise and membership. The former is a right. The 
latter is an office to which there can be no right except capabili-. 
ty. Only thOle Ihould be eligible to membership who are' quali-
f ~  to discharge the dutiel of a member of the Assembly. I accept this 
eondition. The Bombay Council considers this cendition il fulfilled in 
tlte- calle f)f the Bombay Council, and the Government of Bombay is 
giving effect to the Resolution. of the Bombay Legislative Council ren-
dct,:ing women eligible to membership of the Bombay Legislative Couucil 
on terms of perfect equality with men. Given the franchise there is no 
reason to maintain the disqualification for this Honourable Assembly. 
It seems to me absurd that the better balf of mankind should labour 
under the present disqualifieation in this enlightened century. There 
,vas a time when men claimed intellectual superiority over womP.1l: 
Manu would keep them under perpetual tutelage, but much water has 
tt"wed down the Indus since the days of Manu. Coming to more recent 
times one famous French philosopher went so f~  as to say that a woman, 
who reasons is like a parrot that speaks. It is so unexpected. But these 
nre exploded delusions. Women have distinguished themselves in many 
wolks of life. There is not thE' remotest justification for the contl"lI-
tion' that men, have more brains than women--especially ft~  Miss 
Fawcett beat the Senior WranJrler at Cambridge. It may be that men 
have more brains in quantity, weight, but certainly not in quality. It 
is quality that counts. 

As a matter of fact the exclusion of women from the Assemblv is 
a reflection upon the electors themselves. If the electors are c ~  
of ~ a proper choice they may be trusted to exercise their franchise 
intelligently when women seek election in competition with men. ' The 

~ t  of women will remove this artificial vertical wall between mE'n 
and women. 

Coming to the merits of the proposition I wonder whether there is 
anyone in this House who would challenge the capacity or many a 
woman to makt' t'xcellent Jllt'mbt'l'S. "Cherchez les femmes" sairl Napo· 
lean. and we must not forget that she who rocks the cradle rules the 
worJd. 

Pandit D.mlsl Nehru: May I bring to ~ t  Sir. that there 
is no quorum , 

Mr. Prelident : Order, order, I may can the HonourabIt' Member'" 
attention to Standing Order 25, which providt's that no demand to 

~c t  the presence of a quorum shall bt' madt' within one hour 
of any previous count. ' 

111'. N. II.. Dumas. : Woman is born to rule. ·She is supreme in 
domestic government. And domestic government is the best pre para-

• tion for democratic go,·ernment. There are many aspects of society 
in which domestic government r\,sembles democratic government. Re-
form and retrenchment-two of the gt't'at watch words of tht" Liberals 
- c,onRtitute the daily duties of woman in her dom.estie sphere. She 
ill' particularly able in the field or finanee. She prepares the domestic 
budget. She must keel> the equilibrium between ineome and expendi-
hIre. She must cut the coat according to the cloth and make both 
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Mr. N. M. Dumasia. 
ends meet. It is no eaggeration to affirm that it is more difficult for 
the mater familw to balance the domestic  budget than it is for the 

~ Member to balance the public budget with the resourctii of taU-
tion at his disposal.  Woman  is endowed with a natural instinet for 
managing financial matters.  She has marvellous  capacity for all indti 
of wor and there is no doubt that her advice and co-operation will be 
'Verv valuable in this HOWIe. Moreover, her persuasive powers, he.r 
desire for co-operation, her moderation and above all her gentle influence 
will set a good eample to our Swaraists and will no doubt put an end 
to the wal-out business. 

One of the fundamental principles of democracy which  has been 
handed down to us from the days of Solon is that all important interests 
should be duly represented. Is there any man in this House who  can 
venture to assert that mere men are ualified to represent or protect the 
feminine interests t There are numerous matters  concerning children 
and women, in which men are more ignorant than the babe unborn.  Upon 
democratic principles, therefore. women  should be repretlented in this 
~    . In fact this Assembly cannot be, truly representative and 
cannot protect women's interests effectually unless they have for their 
eollaborat.ors in this House a few of the best and ablest of the women 
of India. They will be the harbingers of peace behveeri ,-ariclUs con-
ftieting elements in this House and they will mae a valuable contribu-
tion to the problem which is now agitating the minds of the people of the 
eountry. 

Tae the field of sanitation.  We hear on all sides  Sanitas sanifatum 
omnia sanitas est. Who  is most  affected by insanitary conditions' 
Why, woman.  She has to loo after her children.  She hall to h ... ~ the 
bedside of her child in illness. She has to convert nightll into ~    that 
she may nurse her beloved child bac to health. 

Tae  the field of morality. We have many  men-made  laws which 
affect women seriously. We should lie to hear the voice of woman-
gentle and serene-especially on uestions' of polygamy or polyandry. 
Sir, I could adduce a long litany of feminine  virtuell and feminine 
grievances, but I believe I have said enough on the positive merits of 
her presence in this Assembly to commend this proposition to the House. 
I trust, Sir, that this Assembly will not be behind the Bombay Council, 
in taing this forward step in the emancipation of woman and placing 
her on the pedastal of euality which is her birthright. That is the 
foundation of true liberty. I also believe that this step ill calculated to 
ac:eelerate our progress towards that great goal of Swara towards which 
we are advancing slowly but surely.  I am lIure the acceptance of this 
Resolution will mar an appropriate close of the Assembly and will be 
'~  by historians of the future a8 a historic event in the Central 
Legislature. With these remar R I commend this  Resolution to the 
House. 

Maulvi  Muhammad aub (Rohilund IUld umaon  Divilions: 
Muhammadan Rural) : Sir, without meaning any disrespect to the fait 
se of the country and without considering mlielf unchh'alrouioi,I am 
80rry I am unable to see eye to eye with the Honourable Mover of thi. 
HCliolution. I thin it will not be in the interest of the country, as well 
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as in the interest of the women-folk themselves if they are asked to come 
clown from their places of honour in the Visitors' Gallery and adorn the 
:Benches of this House. Sir, we know very well that nature has made a 
division of functions of the sexes. There are certain functions which are 
exclusively assigned to men and certain other functions which are ex-
clusively assigned to females. A man cannot exercise the functions 
which are speeial to a woman and a woman in the same way cannot exer-
cise the functions which are set apart for a man. Of course there are certain 
functions which are common to both men and women but they ~ to 
t}!e ordinary vocations of human life. Of course in abnormal conditions and 
extraordinary circumstances, such. as were created during the Greiat Y; ar, 
women were ealled upon to exercise certain fUnctions which in normal 
(:onditions are exercised by men i but if abnormal conditions are allowed 
to be maintained during normal times I think the whole fabric of human 
society will be shattered into pieces. .sir, in my humble: opinion the 
chief function of women is (Sir Hari Singh Govr : .. To eook !") to bring 
up the future generation of the country in a sound state of bocly and mind, 
to alleviate the sorrows and anxieties of her partner in life and to govern 
properly the affairs of her household. W ~ is the queen of her house ; 
sbe has full liberty to manage the external and internal affairs of her 
household. She is the first teacher of her children and she is the sweet. 
heart of her husband. The circle of her activities is more social than' 
political. Sir, I do not mean to say that women cannot understand 
politics or that they are unable to pass judgment on political questions. 
On the other hand, I am aware that many women of this country are 
much superior in intellectual qualities to their husbands or to many of 
the Honourable Members of this House. 

Pandit BhamlaI Nehru (Meerut Division: Non-Muhammadan 
Rural) : Is that your }lersonal experience T 

lII&ulvi Muhammad Yakub: That is not my personal experience, 
but it is the personal experience of a friend of mine whose noble wife, 
I am aware, is much superior in intellectual qualities to my Honourable 
friend himself. But, Sir, I do not want to drag females into the anna 
of practical politics, because I do not want that their tender logic and 
their enticing arguments may be subjected to the grim criticism of 
the male Members of this House. Sir, flowers are meant for decorating' 
drawing rooms or the dining-table; they are not meant to be placed in 
a hot case. It would be placing an unbearable burden upon the 
physical t ~t  and intellectual caplUlity of the females if they are 
al;ked to participate in the intricate questions of legislation or the vexi,ng 
problems of politics. They are too tender for this kind of life and 
you will certainly be shortening the ~  of our women, if you ask 
them to live the lives of parliamentarians. (An Honourable Member: 
.. Question.") Sir, in England where wom'eD have got extreme liberty 
and extreme freedom and where, we liihall have to admit, the women 
arc intellectually superior and physically stronger than the women of 
India, women got seats in the House of Commons only a few years ago 
after many centuries of struggle and contest. It looks simply ridiculous 
that we should want to place our women to-day in the samt' position 
in which the women of England have been placed after so many 
~~ t . 

Then, Sir, there is one more aspect of this question and it is this = 
do you think that all ~  TndiHn is so advanct'd that he would 
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behave properly towards thE female Members in the llouse' (An 
HonoVlable Member: " Certainly"). T.he qualifications for member-
ship oftha ~ t  Assembly are so low that any ignorant rustic <:8ll' 
be eleeted to this House and by opening the doors of the Legislative 
Assembly· to women you invite the objectiollable characters of society 
to invade the Assembly and capture as many seats as they possibly can. 
XIlW, Sir, would you like your ladies to sit on the same Bench with an 
objectionable character if he were a Member of this House , 

B.wah Sir labibada Abd1ll Qaiyum (N orth-West Frontier Province: 
Nominated Non-Offieial) : But all the Members here are " honourable !'. 

Maubi Jllnbammad Yalmb : Of course present company is always 
excluded ; my remarks are not directed towards the present Honour-
able Members of this House ; but what I submit is that the qualifications 
are so low that it is quite possible that at some future date some objec-
tionable members of society rna,. crt't'p into the House. Then, Sir, 
there is no Parliament in the world except the British Parliament where 
,vomen have got seats; and it would be certainly preposterous to 
introduce such anomalies in the rules of the Legislative Assembly. which 
is itself up to this time in anoexperimental stagt'o 

For these reasons, Sir, I think that the Resolution proposed by my 
Honourable friend is certainly premature and I hope that after listening 
to my speech the women of the country will also agree with me and will 
say to the Honourable proposer and his supporters" Thank you, gentle-
men, we do not want to become M. L. A.'s and we are quite satisfied with 
the place which we now occupy in the society of the country." With 
these words, Sir, I beg to oppose the Resolution. 

1t'Ir. H. G. Haig (Home Department: Xominated Official) : Sir, I 
think it ~' be of use to the House if I indicate at once the attitude of 
Government towards this Resolution. In doing so I shall not have to ex-
press my own opinion on the interesting but somewhat controveM"ialargu-
ments of the last speaker. In the first place there is a pr(>liminary 
technical point which will have to be examined. The eleetoral l'ules 
provide that if a ReHolution to this effect is passed by the House of which 
ont' month'lI notice has been given, then the Government of India are 
bound to make regulationH to give effect to it. Notice of the Resolution 
moved by the Honourable Mover was received on the 14th AUllust. Con-
sequently the one month's notice required by the rules haM not been com-
pleted. 

Sir Harl Singh Gaur (CentNi Provinces Hindi Divisions: Non-
Muhammadan) : I have given you one month's notice. 

lIIr. H. G. Haig : At t ~ Hame time a number of other Resolutions 
were received more than 11 month ago and though none of them are 
actually identical in terms, they are identical in . effect. Government, 
therefore, do. not wish .to take thi.s technical point and they are prepared 
to regard thls ResolutIOn as havmg had one month'M notice and conse-
9uentlY,.if the Resolution is passed, Government are prepared tr'regard 
It ns obhgatory on t ~ to make the regulations to give effect to it. 

I presume there is no particular reason why the regulations should 
not be made at once, and if the Heuse expresses that wish Government 
will endeavour to make the regulations so that they may ~  effect f\W 
the coming general eleCtion. .~. 
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• In thtf second place, I should like to explain exactly what the etIcct 
of passing this Resolution will be. The disqualification of womeb. for 
election to the Leg.i.alativeCouncU. has. ~  removed at present only in 
Bombay and Madras. Consequently it will· only be ladies from those 
provinces who would be eligible to stand for election to the Assembly. 
Of courae; it will be open at any future time for. other Legislative Councils 
to allow women in those provinces to stand for election, imd such a Reso-
lution would automatically t~  them b stand for eleeiion to the .As-
BeQlbly. In the case of the Delhi and Ajmer-Merwara constituencies, 
ladies would not be eligible for election to the Assembly, becatlSethey 
have not yet been granted a vote, and nobody can stand for election 
unless his or her name is included in the electoral roll. 

FiDally, the Resolution will ~  Government to nominate a lady 
to this Assembly from anI part of India, But, Sir, that is a permissive 
power, and I do not hold out any hope to the House that that power is 
likely to be exercised for the purpose of introducing variety and charm 
into the composition of this House. Should the power be at any time 
exercised, I fear, Sir, it would be on less imaginative an.!! more strictly 
offieial grounds. 

I h8\'e stated the effect that the Resolution would have if. it is 
passed. I now proceed to indicate the attitude of Government t ~ 
it. The question of women 's f ~ \\,8 .. dealt with by the Joint Com: 
mittee who held that a matter which goes 80 deeply into the social system 
and susceptibilities of India should be settled in accordance with the 
d{'cision of the l{'gislative bodies. This advic{' has b{'en accepted already 
in the matter of trranting the franchise to women and in what' may 
perhaps h{' regarded as th{' subsidiary matter of allowing women who 
ha"e obtain{'d the franchise to stand for election. the same procedure 
will naturally be followed. Government propose, therefore, to leave 
this matter to the free ,'ote of the ~'  thlat is to say, the Honour-
ablp :Members of th{' Executive Council of th{' Gov{'mment of India will 
not vote at all. Oth{'r OffiCUlI Members will bf' free to vot{' as they 
please. 

111'. K. M . .Joshi (NominaTed: Labour Intere;;ts) : Sir. I ~  to 
support the Resolution '~  by my HOlJourable friend, Mr.- Dllmasia.· 

Maulvi Muhammad Yakub : From thn l,;bour point (\f view , 

Mr. K. M . .Joshi: From tli(' human poin! of view, ~  I feel that 
women are as much human as men. 

lir Han linrh 60111' : More so. 

111'. It. M . .J0Ihi : And thcrcfore from my point of view and from the 
point of "iew of eYf!ry legislator. there should be no distinction between 
a man and a woman. An Honourable Member in this House brought 
beforl' the Members Home ' ~' humorous arguments against the Re-solu-
~ . It is wry difficult to dt'al with those arguments7 and I need not 
spend much time over them. I shall m{'ntion on'y a few of them. He 
S&id that women are not intended for serious practical work such as that 
of a Il'Jri .. llitor. If women are not intended for practical- work, I should 
1 ~ 1(1 k'I')w what they are intendeu for. 
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llaulvi Muhammed Yakub : I did not say that, Sir. 
JIr. B .•. Joshi : I am glad, Sir, that my Honourable friend did not 

say it. My Honourable friend said women are flowers and they ~  
be treated like flowers. Sir the Honourable Mover of the Resolution 
never asked my Honourable friend to treat a woman who may come here 
as a Member ~ worse than a :flower or even better than a :flower. Let him 
treat that woman who comes here as a Member as a flower with as much 
tenderness as he would treat a man. Let him treat her with as much 
tenderness as he cares to treat her, but that is no argument why a wom!1n 
should not come and sit in this Assembly. Then, Sir his other .argument 
was that some llembers-I do not say Members like my Honourable 
friend there-but some Members may not be able to withstand, I think he 
said, the enticing logic and the bonder criticism of women .Members who 
may come to this House. . Sir, to those Members who thlDk that .they 
woUJ.d not be in a position to withstand the criticism and the logiC of 
women, my appeal is to retire from this House and to retire from public 
life. If men cannot withstand the logic of women ....... . 

Maulvi .uhaDlJlVld Yakab : I did not say, Sir, that they cannot with-
stand the logic of women. What I said was that I did not want that the 
enticing logic of women should be subjected to the grim criticism of the 
male llembers. 

JIr. N. M.Joshi : Sir, this is another :flower kind of argument. If the 
enticing logic of women is not to be subjected to the stern criticiHm of 
men, it is for the women to decide whether they Khould expose them-
selves'to it or not. My Honourablp. friend need not be so tender with a 
woman who comes here and exposes herself to the attack and criticisms 
of men who, will criticise her sternly. Then, my Honourable friend said 
that women are not phYl'icalIy fit to come to a legislature. It is for the 
first time I learn that the work of a legislator requires a gladiator's 
t ~ . I thought, Sir, that, even Wf>8k mp.n and weak women may serve 

in this HOUKe as good llembers. But if some Members think that they 
come here to have a wrestling match and if a woman is not afraid of it, 
let her come here. My only fear is that there are some men who are 
afraid of a match. Then, Sir, my Honourable friend also said that there 
are Members here who may not treat the women decently. 

Maulvi Muhammad Yakab : J did not 88y the Members here. 
JIr. N ... Jolhi : In the future. My Honourable friend said that 

some Members who may come here may not. treat the women Members 
decently. Now, Sir, it is for the woman who chooses to come here to say 
whether she should come here or not, when she ilnds that ahe will have 
companions who will not treat her properly. But, Sir, I do not under-
stand the anxiety of my Honourable friend ov'er there to keep away women 
0l! these groundll. PerlJOnalIr I feel that the Members who may come here 
'VIII be as courteous, as pohte, as chivalrous as my Honourable frif'nd 
over there. 

Sir, I do not wish to deal with any of his argumenbi because I 
t ~t  and I IitiIJ think, ~ . were .not serious. The main argu-
ment ~ favour I'f the ~ 1  IS that If you prevent women standing 
ItS candidates you are refltrlchng the right of the electors to choose whom-
soever they like all their representative. The electors have a right to 
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elect any candidate as their representative and I cannot understand why 
any Member. here should restrict that· right of the eleetors to choose 
whomsoever they like. The only argument that I can see against this 
right of the electors is that there are some people who are afraid that 
if the right is not restricted their monopoly will have gone. That is 
the only argument that I can see in restricting the right of the electors 
in choosing their representative. I th.erefore look at this question from 
this constitutional aspect that if you give the franchise to people, then 
you should leave them free to choose their representative from whatsoever 
cl&88 they come from. It is not only a restriction of the right of the 
electors ; it is also a restriction of the rights of women. If some woman 
chooses to come here knowing the dangers which my Honourable friend 
depicted, I cannot understand why their rights should be restricted.. He 
aid that the woman in this country will not like this, but all the women 
in the country ..... . 

Sir Bari IiDIh Goar: If they do not like it, they will not come. 
Iir. 11 • .. "'GIld : Exactly. All the women need not like it. It is 

·only those women who would like to come here who are concerned with 
this Resolution. All the other women in the country are not concerned 
at all. If they think that there are dangers in being Members of the 
Assembly, if they think there are some Members in this Assembly who 
will not treat them properly, they need not come to the Legislature at 
all. They are not compelled to become Members. I therefore think, Sir, 
that the arguments used so far against allowing women to become Mem-
bers of this Assembly were not serious. On the other hand, the argl!-
ments in favour of the Resolution are very strong. The two arguments 
upon which I support this Resolution are that we are imposing a restric-
ti<ln ~  the right of the electors to choose their representatives and we 

~  not prevent any person who wants to serve his country in the 
·capacity of lefris1&tor from serTing in that capacity. Sir, I support the 
Resolution. 

Diwan Baha4111' T. BaDpcbariar (Madras City: Non-Muham-
madan Urban) : Sir, as this is a proposition which has a practical effect 
on Madras, as the Honourable Mr. Haig told us, I wish to say a few words' 
on it. I know the women of my parts. We have not got the pvrdaA 
system as people here have got. Women there own property very largely. 
'They manage their properties beautifully. I may mention one instance. 
I bought property myself which was previously owned by a lady and 
managed by her and I am reproached that I am not managing it as efficient-
ly as the previous proprietor. t~ .) I may mention another 
in:'ltance also in which women have surpassed me. My own daughter 
has surpassed me in the matter of making bargains. Last June in 
Bangalore I made some bargains of carpets and I was led into paying 
Ii heavy price and my daughter reproached me. I said, ' , You had better 
try your hand ". She drove a much better bargain and got much better 
stuff th.an I got. They may not have college or literary education but 
for practical experience and shrewdness I give credit to the women of 
my parts and I am sure they will distinguish themsefves as well, if not 
better. I ani !lure this House is not going to be flooded by women legis-
]ators. Women are now taking interest in public questions. Men are 
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entitled to sit in this House. My Honourable friend said (hat rustieH 
may come here; butif rustics can eome here, I uk, why not enlightflled 
women. I strongly support the motion. 

1Ir. B. Du (Orissa Divis.ion .: Non-lluhammadan) : I am happy to 
take part in this t ~ Since I became a member of this debating 
society, or rather this House. .. . . 

Diwul· .... "v '1'. Baapclaartar : I must ask the Honourable ~ 

ber to withdraw the words" debating society". (Cries of" withdraw.") 

JIr. B.».a: ~  if that is your.desire, I withdr,.wthose .~  
since I became a Member of this House I have taken a keen interest 
in aU questions connected with the cause of women and have done ~  
best to help their cause. I am happy to find that my friend Mr. Ranga-
chariar has given his wholehearted support to this ~  •.. ~  

whenever legislation affect.ing women and childrell .came )iP befGre this 
Ao;sembly, he had opposed such legislation-speCially iJllponant legislation 
such as my friend Sir Hari Singh Gour'8 Age of Consent Bill. For that 
reason alone I want women to be present on the ftoor of this House, so 
that they can give us their experience and ~ c  and by their pt'r· 
ftllSlSive presence help us to enact legislation suitable to women and child-
1'en. They can assist us a great deal on all social welfare legislath-e 
measures. 

One of the beneficial effects of the Muddiman Committee '8 Report 
is the present Resolution that is now before the House. The amendment 
of Rule 5 of the Government of India Act has enabled us to-day to bring 
in this Resolution. I could not follow my Honourable friend lIr. I1aig 
why the women of Dehli and . ~ '  are not entitled to "l'ote. 
Is it because there are no provincial councils there , The Assembly 
has a responsibility for those places. 

lIIIr. H. G. Haig: It has )t ~ to ~ t  the fllct)hat there are 
no LeJ!'islativt' Councils thCl'e. It iR ~  beeauRe t t ' ~  not het'n 
given the vote. . 

1Ir. B. Das : I am sorry I could not folIo)". 

111'. PresideDt: The Chair cannot help tbe Honol'l1'llble Member. 

Mr. B. Du : I felt pained at the suggestion of my'Honourable frienll 
Mr. Yakub who is not pl't'st'nt here no\\'. HI' suggf'stedthllt thp women 
of India should not he faced ,vith the hardships of being Mcmbf!Nl of 
this LeJ!'islabure and should not imitate their Western siRters. Sir, my 
friend is probably not a ~t ' of t ~ Indian National CongreRs. Twice 
the Indian National Congress has elected lady PreRidt>ntR. Dr. Mrs. 
Besant and 'Mrs. Hal'ojini N'aidn have hoth !lUided thl' destiny of India 
and our political rom·ement!!. ~ President of the present year of 
the Indian National Congress is II lady too-MrR. Naidu who is ' ~ 
the whole of National India in politieal mattel'M. We)), if the non-official 
political allRociatjon of India, the grand Indian National CongreslI. can 
have a -.oman as its President, why should women Dot be allowed to be 

~ ' ft  Legislature' My f f t~ tbat the Begum of ~  
wlio ·Itat Itt!t'II J tnink t ~ ~ 'ot the AliA'&l'h ~t  haR been 
•• ode} ruler, loved by bel' subject!! and admired and rellpeeted bv an 
clMMl f' ~ . She ha. 'been wflll knOWn .peeially for ~  'keen 
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interest in the uplift ~ the causes of women and children of India; We 
know too how she is writing 'books for the social welfare of women of 
India. We have also two ruling Maharani1s at present, at Travancore 
and Gwalior, who are ftcting as Regents of their States, If women can 
rule vast States-even th9ugh they may be autocratic rulers--.:why should 
they not take part in ordinary legislation in the Assembly and Councils 
for the uplift of the community of men and women T 

.awab iii' IahibDda ..... rQai1al : I did Dot intend to take pa.rt 
in.this debate but pcrhapg my opinioo on the "uojeetmigbt be conside,red 
to be the opinion of an impartial"person and 110 I should like to .. y juat 
'a few words. Even if this legislatiOn is paS8ed it will not affeet my COm-
munity much, beeause our women are so "If!!f'Y backward in ~ t  ~t 
there :is no likelihood of their fiom.iDgto this Reuse for a long time. 
But troth ill truth,aBd it IIl1UIt·be told. I donm know how we can deny tile 
right of rep!'t"fileJltation in tbis House to \\'OlDen. If women, as my frieDd 
Mr. Dell said, . have been run,. us in thp. paSt, why should they . not -be 
allowed to take part in the ~ t f aJrain in this place. He Au 
only quoted reCf'nt instances, hut I Clin go a little further and. quote the 
cue of R&zia Begum, who wall the Empl'ftlS I?f,J.u.di!a atone time.. SIte was 
not only well up in polities but was also a great warrior and fought on 
battle-fields. My little experience of people in extreme ignorance, say, of 
the Kaffirs IJf Central Atda, al80 RnpportK me in this "jew. While Assistant 
Political Agent in Chitra!, I visited the country of the Kaftirs and I found 
t.hat the activities of the women were not confined to household affairs only, 
but that they took part in all political and racial and communal c ~ 
sions. There is of course no such thing as polities there, as Wit understand 
it in this country, but there are the ordinary tribal matters, such as the 
partition of land and the settling of quarrels among diiferent families, and 
things of that kind, and thet>e were practically managed by the women-
folk. I know of a .80ng which I need not ~ here. ~ ,Vem-
bers : " Sing it.") ~ t ' .) Tn it women &1"(> pl'aisoo for: .. t ~  
intelligen(-e, for the!r tft,!fflllness and f(lr their 'promrtna<! incoming- to 
deeigions in disputes between parties. Similarly. I think some of Oul" 
women at thl' present time Ufe also taking 11 1'.·f.dinJr part in polities. 
:Mrs. Aarojini Naidu ~ well knflwn to the ~f ' :'  of thE' ~  She is. 
I hl'lievE', sitting- somE'where in the galleriE's just now; if she can become 
the President of the All-Indin ~  who ~ there t(l pl"f'wnt ber, ~' 
any force of 8rg-nment. fr{llYl ' ~ to tbis Honse find tftkin!! part in fitl' 
procE'edings herE'. if she is I'lectf'd hy some oonRtituency! But there is one 
thing which strikes me, Rnd it is thill. that perhapstbiS priviTeg-l:'. if 
allowed to women, might disturb our presfnt soeial conditions.. Tnless 
we have reformed our household affairs through our women and haw 
brought our social life up to the standard of modern civilization, I do not 
think we should encourage their diverting their attention to polities. ~  
had better set their hou8('s ill order before they caD aspire to come to tbis 
HOlllle. I think that many ladies will be tempted to come here rRthE'r 
than to go into theirbousehoM hudgE'ts. It ill "asier to comE' into politic,;; 
ratbf'r than togo and ~  hours and daY<i in looking after children, tht' 
eduoation of one 'K cllildrr.n RDd the needs Slid l'f'Quil'f'Dlents of thE' house. 
and many other thinJ!'!'. . We bve ~ oiillturbed(\ur sooip.ty and t.bE' 
clAuificatioD giYM to India by thp. well lmt)'WD Manu. If it had not been 
*,r pur ipterference with the tlt.ruchve oftllat c;Iu.ification •. ~ would not 
,hf've Ucl t~ lIlaltY tJ'Guhlea tllat are arising in the country ~ . If 
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we had only confined the Kshatriyas to .fighting and the Brahmins to 
religious preaching and a few only to politics, perhaps things would have 
been more comfortable and peaceful for us. But since this classification 
lias been disturbed, we get all these troubles (If non-Brahmins agaill8t 
Brahmins and the urban population against the rural population and such 
like. Then I do not think there is lUuch likelihood of very many ladies 
coming here and dislocating or ousting us. (Laughter.) England bas 
not been able to produce more than four or five 80 far in her Parliament, 
and I do not think we can expect even a half of that number, say twq, in 
the next few sessions, I should say. My friend, Maulvi Muhammad Yakub, 
is quite safe in his seat, I believe. If any ladies do come to this House, I 
am sure Moslem ladies will be long behind the times ; but in that respect, 
we need not worry much. I do not think I need say anything more on 
this subject except that ladies will have to find very able and intelligent 
ayahs to look after their children, if they decide to come here and leave 
their domestic duties. In short I would allow them the right and would 
not refuse it, but in their own interest they would be well advised not to 
cdme here. 

Pandit Aam1a1 KebrD: My friend Mr. Muhammad Yakub has jusf 
5 P.If. said that the woman's duty is at home, to look after her 

children, to look after the kitchen and to look after the 
neatness of the house, and yet he calls his ladies" queens." He calls the· 
ladies" queens." but at the same time he speaks of them as " females ,,' . 
and himself as a " man." He has just had a ftink at me, at my intelligence 
eompared to my wife's. . I have not the least objection to agree with 
him wholeheartedly. I have worked with my wife as a colleague on the 
Local Board in Allahabad for a nnmber of years. She has done excellent 
work there and I am proud of her and I hope Mr. Muhammad ~  will 
give a chance to his wife and himself a chance to be proud of her. 

llaulvi Mnbammad Yakub : ~ wish I had one, Sir. 
PaDdit Shaml,l Kehru: Then objection is taken, Sir, that the ladies 

will have no time left for looking after their children and household 
duties if they take part in politics. Men, Sir, have many duties to per-
form, to earn money, to go sight-seeing leaving their" females" at home 
and to go to the theatres, etc., and yt't they have time to come to the 
Assembly and look after public affairs. Cannot a woman look after her 
ehildren at home, look after the cooking and her husband's comforts and 
wme to the Assembly at the same time T 

1Ir. B ... loUd: Cannot the husband cook T 
p,ndit lJh,ml,l Kehru: The husband can cook, Sir, if he cares. I 

had no servant OIIlce for a number of days. We took to cooking by turns. 
Sir, there are many women available, women of ability, women of character, 
,,,,omen of strength, who are ~ to do all their home duties ane! at 
the same time do their duty by the country. There is Mrs. Sarojini Naidu. 
She is my adopted mother. I am proud of her too. There are many 
others. (Nawab Sir Sahibzada Abdul Qaiyum : " Your daughter haR stood 
first in the University in her B.A., this year. ") In olden times women 
went to war with men. I can give a long list of women who had fought 
battles and won them. In Muhammad Sahib's time, Mr. Muhammad 
Yakub will find, women went always with their menfolk to! war and if 
the men. ~t  to MIn away they killed them t,heri and there ~  fought , . ..... .. , . ~ ',' . .... . . ~ 
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themselveH. (Maulvi Muhammad Yak1tb : " They were abnormal times.") 
Now certainly the times are different. Women are loeked up 'm their 
hOUlleK and yet they ate called by the dignified name of " queens," while 
the men take a seat outside the house, watching the dool'8 all the time. 
Hir, onlY. one thing I have to take exception to, and that is what 
llr. Muhammad Yakub said about women Members coming here with the 
~  and his sUllgefltion that they were not I18fe in this .Houa. Sir, this 
is not only an imn.tlt to the lIoUt;e but it iN an iUIiWt 'to t ~  of 
tlle count ,?'. 

llaulvi Muhammad Yakub : Cer.tainly not. I never hinted anythinll 
Ilga'imt the honour of the Members of the Assembly. 

Pandit Jlhamlal Nehru I J am glad to hear that. But the Honoqr. 
able Member does not deny hiN having hinted anything agailJ-'1t the honour 
of women. 

llaulvi Muhammad Yakub : Probably my llonourable friend coqld 
not follow my speech. 

Pandit Shamla1 Nehru: Sir, I han named two ~ . I can name 
many more and I tell the IIow;e that they can take care of themselves 
without -the aid of any person in the midst of ten thousand men. Sir, I 
loIl1pport my friend's Reliolution with the greatest pleasure. 

-Sir Harl &ingh Oour : Sir, I liboul'd like to add a few words in 
support of this Resolution. As far back as 1923 this House with only one 
or two disgentienbi passed an Act removing- the sex disqualification from 
the path of ,,"omen becoming legal practitioners with the _result that women 
are now eligible to practise side ~' side "ith my friend Maulvi Muhammad 
Yakub. Now, I submit that, if they are edtitled to practise at the Bar 
and, by parity of reasoning, to adorn the Bench, I do not see what dis-
tinction there ~ if they are permitted to take part in the deliberations of 
this House. 

llaulvi Muhammad Yaku),) : I hope my friead Sir Hari Singh Gour 
will 110t grudge them the right of pre.audience. . ., 

8tr Bari Singh Oour: I shall certainly not grudge them not only the· 
right of pre.audience but the ~ t of pre-eminence. I am sure, Sir, 
Maulvi Muhammad Yakub has been inspired in opposing this Resolution 
by a f ~ of self·prellil'rvati(}n. lIe feels-und T think he has a flhrewd 
sUMpicion-that ~ women were to fin(J entrance into this House, the mere 
man will have to tak .. 1\ bnck bl'Dch. He has told us that there is a time 
to comf' when t ~  Illar arlorn the seltts of this House alongside of women. 
I",et mf' assure him that if any rustics do become Membf'rs of thifl House. 
they will Cl'8se to be rustic:> but will he refined into gentlemen. Sir, I 
feel that thi!> Resolution should receive the unanimous support of this 
Housc and I appeal to my friend ~ '  Muhammad Yakub not to fOlflet 
to \,ote for this Resolution ; unrl. if he eRn not lend his support to this 
Rmlolution, at least to abfdain from voting on the other side. 

An Honourable Member : I moye that the question be now put. 
Mr. President: The question is : 

.. That the question be now put." 
Thl' motion was adopted. 
~ t' ' '  not ("orrl'C'tC'o ~' thl' Hononrnhll' ~f ' .' . 
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1Ir. rre.uiIDt: The question is : 
" That thl' follo1riag If.eaolutioll be adoptt>.l : 
, This -+_mbly ' ~  to the Governor Genera) ip CoulIl'i) to take ilnlRelliuto 

steps to remove the pxiatiu, diaqualifil'ation to tbl' admi88ion of women 118 ~  
C!f this HoWIe '." 

The motion was ~ t . (Applause.) 
The Assembly then Ildjoutned till Eleven of the Clock All ThuNdef. 

t~  2nd Sepllelllliher, 1926. • 
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